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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 8, 2000/Phalguna 18, 1821 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Speaker in the Chair]

WELCOME TO HON. SPEAKER OF THE
NATIONAL ASSEMBLY OF TANZANIA

[English]

MR. SPEAKER: Hon. Members, at the outset, | have
to make an announcement.

On my own behalf and on behalf of the hon.
Members of the House, | have great pleasure in
welcoming His Excellency Mr. Pius Msekwa, Speaker of
the National Assembly of Tanzania and Chairman of the
Executive Committee of the Commonwealth Parliamentary
Association, who is on a visit to India as our honoured
guest.

He arrived Delhi on Monday, 6 March 2000. He is
now seated in the Special Box. We wish him a happy
and fruitful stay in our country. Through him we convey
our greetings and best wishes to the President, the Prime
Minister, the Parliament and the friendly people of the
United Republic of Tanzania.

SHRI MADHAVRAO SCINDIA (Guna): Sir, when will
you set a specific date and time for the discussion?

MR. SPEAKER: We have a meeting of the Business

Advisory Committee at 3 p.m. today. We will discuss the
issue there and allot time also.

...(Interruptions)

MR. SPEAKER: You please mention it after the
Question Hour.

Shri Yerrannaidu, what is your submission? Is it on
the same subject?

SHRI K. YERRANNAIDU (Srikakulam): Sir, it is a
very important issue. | have received information that a

Minister in Andhra Pradesh was killed by naxalites.
...(Interruptions)

MR. SPEAKER: It is a question which relates to that
State.

SHRI K. YERRANNAIDU: | appeal to all the hon.
Members to allow me to speak for two minutes. It is an
issue of urgent public importance. ...(Interruptions)

MR. SPEAKER: This is Question Hour. | appeal to
the Members to wait till Zero Hour to raise the issues
they want to.

Q. No. 181, Shri Moinul Hassan.
[Translation]

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr.
Speaker, Sir, the Question Hour should be
suspended...(Interruptions)

[English]

SHRI MADHAVRAO SCINDIA: Sir, you should hear
him.

MR. SPEAKER: Shri Scindia, if | have to listen to
everybody, how can | conduct the Question Hour? We
have not had the Question Hour for the last 13 days.

SHRI MADHAVRAO SCINDIA: You please listen to
him and give your ruling afterwards if you must

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, what
is your submission?

SHRI BASU DEB ACHARIA (Bankura): Sir, we have
given notices. ...(Interruptions)

MR. SPEAKER: Q. No. 181.
[Translation]

DR. RAGHUVANSH PRASAD SINGH: Hon'ble Mr.
Speaker, Sir, democracy has been murdered in
Bihar...(Interruptions)

[English]
SHRI K. YERRANNAIDU: Sir, in Andhra Pradesh, a

Minister has been killed by the naxalites. We have given
notice... (Interruptions)
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MR. SPEAKER: Shri Acharia, | have received two
notices about the Bihar issue and | have disallowed the
two notices.

...(Interruptions)
SHRI BASU DEB ACHARIA: Why is it so?
[Translation]

SHRI SHRIPRAKASH JAISWAL (Kanpur): Sir, the
House is being adjoumed for the last so many days. We
have requested you that the Gujarat issue should be
withdrawn or it should be discussed under Rule 184. No
decision has been taken in this regard.

MR. SPEAKER: You can raise this issue, later on. it
is guestion Hour.

...(Interruptions)
[English]

MR. SPEAKER: Please raise it after the ‘Question
Hour'

...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, we have given
notices for suspension of ‘Question Hour' ...(Interruptions)

MR. SPEAKER: Now, please take your seat.
...(Interruptions)

SHRI RUPCHAND PAL (Hoogly): Okay, let the hon.
Prime Minister reply.

[Translation]

THE PRIME MINISTER (SHRI ATAL BIHARI
VAJPAYEE): Mr. Speaker, Sir, it is a sorry state of affair

that the proceedings of the House have been stalled.
...(Interruptions)

SHRI BASU DEB ACHARIA: You are attending the
House after so many days...(Interruptions)

MR. SPEAKER: You are disturbing the hon'ble Prime
Minister also, it is not right.

SHRI ATAL BIHARI VAJPAYEE: It is a friendly
interruption. Actually such disturbances should not be
created. Any important matter can be discussed in the
House and the Ruling Party is ever ready to hold the
debate. Difference of opinion if any regarding the nature
of discussion should be sorted out according to the rules
of procedure...(Interruptions)

[English]

SHRI P.C. THOMAS (Muvattupuzha): Why is the
Ruling Party afraid...(Interruptions)

MR. SPEAKER: Please take your seat. Shri Thomas,
what is this?

...(Interruptions)
[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir,
incidently a motion regarding the controversial issue was
admitted under Rule 193 and the discussion was also
started ...(Interruptions)

SHRI RUPCHAND PAL: But it is not right.
[English]

SHRI P.C. THOMAS: Why can you not
vote?...(Interruptions)

PROF. RASA SINGH RAWAT (Ajmer): One man
Party!...(Interruptions)

SHRI VAIKO (Sivakasi): Please have the patience to
listen to him...(Interruptions)

MR. SPEAKER: Please take your seat.

...(Interruptions)
[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir,
there are so many instances where the discussion was
started under Rule 193 but later on converted under Rule
184. | and my Party do not have any objection in this
regard. You please take this Motion under 194 and allow
the discussion on it. ...(Interruptions)

[English]

SHRI BASU DEB ACHARIA: Why nnt under rule
1847...(Interruptions)

MR. SPEAKER: He has already said it.
...(Interruptions)

SHRI MADHAVRAO SCINDIA: Sir, the Prime Minister
has said it, but what is you decision...(Interruptions)

MR. SPEAKER: Hon. Prime Minister has said that
the Government has no objection to discuss the matter
even under Rule 184. According to the sense of the
House, the Chair also has no objection to discuss the
matter under Rule 184.
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SHRI MADHAVRAQO SCINDIA: What is your decision?

SHRI RAJESH PILOT (Dausa): You should give a
ruling.

SHRI MADHAVRAO SCINDIA: Sir, we would like a
very clear ruling as to under what Rule the matter will
be discussed and that ruling has to come from the Chair.
Therefore, if you could give a ruling...(Interruptions)

MR. SPEAKER: Hon. Prime Minister has said that
the Government has no objection to discuss the matter
even under Rule 184. In this situation, as per the sense
of the House, we can discuss the matter even under
Rule 184. There is no problem.

Would the Minister of Parliamentary Affairs like to
say anything about Bihar?

...(Interruptions)
[Translation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, Democracy has been murdered in Bihar.
...(Interruptions)

MR. SPEAKER: First you please sit down.
...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, horse trading is going on in Bihar...(Interruptions)

SHRI VAIKO: Sir, what do they want to know about
it after ten days? ...(Interruptions)

[Translation]

MR. SPEAKER: It is very difficult to run the
House in this way.

...(Interruptions)
[English]

SHRI K. YERRANNAIDU: Sir, | have to bring a very
important incident to the notice of the House.
...(Interruptions)

SHRI VAIKO: Sir, these people have been thoroughly
exposed. They have been stalling the proceedings of the
House all these days. ...(Interruptions)

MR. SPEAKER: Please take your seats. Hon. Minister
of Parliamentary Affairs would like to say something on
this.

[Translation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, the Govemor of Bihar...(Interruptions)

[English]

MR. SPEAKER: | have allowed Dr. Raghuvansh
Prasad Singh and not others.

This is not discussion. This is only a submission.
...(Interruptions)
[Translation)
DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, initially Cabinet Minister was send there by the Prime

Minister...(Interruptions) we have aso given the
notice...(Interruptions)

[English]

MR. SPEAKER: Please understand that | am listening
to his submission only.

...(interruptions)

MR. SPEAKER: | have not allowed any discussion
on the Bihar issue. | am only listening to his submission.

...(Interruptions)

MR. SPEAKER: Hon. Members please take your
seats.

...(Interruptions)
[Translation]

DR. RAGHUVANSH PRASAD SINGH: We have also
given the notice...(Interruptions)

SHRI MADAN LAL KHURANA (Delhi Sadar): Mr.
Speaker, Sir, whether the Question Hour will not take
place. ...(Interruptions)

[English]

MR. SPEAKER: Shri P.C. Thomas, please take ycur
seat.

...(Interruptions)
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MR. SPEAKER: Dr. Raghuvansh Prasad Singh, |
have allowed you to make submission. Please understand
that this is not a discussion. So, please conclude now.

..(Interruptions)

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, since
you have given the notice of Adjournment Motion on
Bihar issue, | have allowed you to make a submission.
Now, please take your seat.

[Translation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy
Speaker, Sir, Assembly elections were held in
Bihar...(Interruptions)

MR. SPEAKER: Mr. Thomas, please take your seat
first.

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, the Governor of Bihar has violated the set tradition
in Bihar. Majority was in favour of RJD but the Governor
did not pay any heed to the majority and showed
disrespect by ignoring majority and got administered the
oath of Chief Ministership to the leader of the minority
party who was in the Prime Minister's cabinet. They are
short of majority. The information regarding the support
of Congress Party was sent to the Governor and he also
received the same in time but even then the leader of
minonty Party was invited to form the Government and
the oath was administered...(Interruptions) today rules are
being violated in Bihar. People are agitating on this issue.
Horse trading is going on there. Many Ministers are...

...{Interruptions)

MR. SPEAKER: | have allowed you to make a
submission only. This is not a discussion.

...(Interruptions)
MR. SPEAKER: This will not go on record.
...(Interruptions)*

[Translation]

SHRI MADHAV RAO SCINDIA: Mr. Speaker, Sir, you

please tell us the decision taken on their proposal.
...(Interruptions)

[English]

MR. SPEAKER: Shri K. Yerrannaidu, what is your
submission?

* Not recorded.

SHRI K. YERRANNAIDU: Hon. Speaker, Sir,
yesterday, Andhra Pradesh Minister for Panchayati Raj
was killed. ...(Inteituptions)

MR. SPEAKER: Hon. Members, please allow him to
make his submission.

...(Interruptions)

MR. SPEAKER: Hon. Members, please take your
seats.

...(Interruptions)

MR. SPEAKER: Is it the cooperation you are
extending to the Chair? What is this? For the last 13
days you have been disturbing the House like this.

...(Interruptions)
MR. SPEAKER: This will not go on record.
...(Interruptions)*

MR. SPEAKER: Shri K. Yerrannaidu, what is your
submission?

SHRI K. YERRANNAIDU: Hon. Speaker, Sir
...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, Bihar issue is a
very serious matter. We have given notice for suspension
of Question Hour. The decision taken by the Govemnor of
Bihar was unconstitutional and undemocratic.
...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia, | am on my
legs; please take your seat.

...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia, this is not
proper. Please take your seat.

...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, you give your ruling
on it. ...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia, please take
your seat.

...(Interruptions)

MR. SPEAKER: You are not even allowing me to
speak.

...(Interruptions)

* Not recorded.
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SHRI BASU DEB ACHARIA: What is your ruling,
Sir?...(Interruptions) You must allow discussion under Rule
184.

MR. SPEAKER: You have given your notice. | have
already said that two notices had been given but they
have been disallowed. Today, we have a B.A.C. meeting.
There we will discuss this matter and work out as to
how to discuss it, and when to discuss it.

SHRI BASU DEB ACHARIA: When?

MR. SPEAKER: This | have already stated in the
beginning also.

...(Interruptions)

MR. SPEAKER: You are not even hearing me aiso!
What is this?

...(Interruptions)

MR. SPEAKER: Now, Shri K. Yerrannaidu. What is
your submission?

...(Interruptions)

SHRI K. YERRANNAIDU: Hon Speaker, Sir, | regret
to bring to the notice of this august House that
yesterday...(Interruptions)

MR. SPEAKER: Do you want to make your
submission on the same subject?

SHRI K. YERRANNAIDU: Sir, not on the same
subject but on a different subject. It is a most important
subject.

MR. SPEAKER: Please understand wnat this is
‘Question Hour'.

SHRI K. YERRANNAIDU: Sir, in the recent days,
there is a growing menace of extremism in Andhra
Pradesh, Madhya Pradesh, Chennai and Orissa.

MR. SPEAKER: After ‘Question Hour you can raise
this issue.

SHRI. K. YERRANNAIDU: Sir, yesterday night, the
Panchayati Raj Minister of Andhra Pradesh and three
policemen were killed by the Naxalites.

Recently, one Minister was killed in Madhya Pradesh.
Some Naxalites were arrested by the Maharashtra
Police.

MR. SPEAKER: Shri Yerrannaidu, you can raise this
matter after the Question Hour.

...(Interruptions)

SHRI K. YERRANNAIDU: This is a very important
issue and the Government of India should react on
this.

There is no security for the people’'s representatives.
How can.we function in this country?...(Interruptions) The
State Government is taking more steps. The hon. Home
Minister has appreciated the action taken by the State
Govemnment to control Naxalism.

MR. SPEAKER: You can raise this after Question
Hour please.

SHRI. K. YERRANNAIDU: The Government of India
should respond on this. A Minister was killed in Madhya
Pradesh. ...(Interruptions) The Govemment should respond.
The hon. Prime Minister is here. ...(Interruptions) One
Minister in Madhya Pradesh has been killed.

MR. SPEAKER: Shri Yerrannaidu, please understand
the procedure. You can raise this after Question Hour.

...(Interruptions)

SHRI K. YERRANNAIDU: Sir, | am appealing through
you to the Prime Minister...(Interruptions)

MR. SPEAKER: If everybody wants to speak like
this, then, it is impossible.

SHRI K. YERRANNAIDU: Sir, Ministers were killed
by Naxalites; people’s representafives were killed by the
Naxalites. Why are we meeting in this august House?
There is no security. ...(Interruptions)

SHRI S. JAIPAL REDDY (Miryalguda): Sir, | want to
associate myself with it.

MR. SPEAKER: Shri Jaipal Reddy, please take your
seat.

Srini S. JAIPAL REDDY: Sir, there is no controversy
in this.
MR. SPEAKER: Please understand. This is not Zero

Hour.

SHRI SOMNATH CHATTERJEE (Bolpur):Sir, |
associate with Shri Yerrannaidu. This is a serious matter.
We also express our great sormow in their passing away.
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[Translation]

SHRI RAM PRASAD SINGH (Ara): The Constitution
should be protected...(Interruptions)

[English]

SHRI S. JAIPAL REDDY: Shri Pramod Mahajan, if
you will heed, | will speak for a minute.

Mr. Speaker, Sir, | associate myself with Shri
Yerrannaidu more particularly because a senior Minister
was killed in a dastardly fashion. | condemn this murder.
We as a Party associate ourselves and | as an individual
associate myself with the sentiment expressed by Shri
Yerrannaidu on this question. Whatever the ideological
justification, we should not ...(Interruptions) Since | come
from Andhra Pradesh, | found it important to associate
myself.

SHRI PRIYA RANJAN DASMUNSI (Raiganj): A
Minister in Madhya Pradesh was also killed in the same
fashion. ...(Interruptions)

MR. SPEAKER: Already twenty minutes are over.
Please understand.

SHRI S. JAIPAL REDDY: It is 'a very regrettable
incident and | do not know what the Govemment of
Andhra Pradesh has been doing. At any rate, this is a
very-very bad thing.

SHRI SUDIP BANDYOPADHYAY (Calcutta North
West): We also associate ourselves with what Shri
Yerrannaidu has said...(Interruptions) We also associate
ourselves with the concern expressed by Shri
Yerrannaidu...(Interruptions)

MR. SPEAKER: The Minister is going to reply. | have
allowed the Minister. Please understand.

[Translation)

SHRI MOHAN RAWALE (Mumbai South Central): Mr.
Speaker, Sir, it should be taken up after the Question

Hour. These are so many questions relating to the public
interest. ...(Interruptions)

[English]
MR. SPEAKER: This is too much. Please take your

seats. The Minister is going to reply. You are not hearing
anything.

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION TECHNOLOGY
(SHRI PRAMOD MAHAJAN): Sir, the issue raised by hon.
Members Shri Yerrannaidu, Shri Jaipal Reddy and others
is a serious issue. ...(Interruptions)

[Translation]

DR. RAGHUVANSH PRASAD SINGH: Money is
being sent to Bihar for horse trading.

[English]

MR. SPEAKER: What is this? The Minister is replying.
Please sit down and hear what he says. Please
understand.

[Translation]

SHRI RASHID ALVI (Amroha): Bihar issue is very
important. It cannot be ignored like this...(Interruptions)

[English]

MR. SPEAKER: About Bihar, | have categorically said.
Please understand.

[Translation)

SHRI ANANT GANGARAM GEETE (Ratnagiri): They
did not let the House run during the last days also. Now
they are raising the issue of Bihar...(Interruptions)

[English]

SHRI PRAMOD MAHAJAN: | will go by the
alphabetical order. | will first go to Andhra Pradesh and
then go to Bihar. ...(Interruptions)

MR. SPEAKER: He is going to reply on Bihar also.
Please understand. ...(Interruptions)

SHRI MADHAVRAO SCINDIA: Sir, the ruling has to
be given by you and not by him. The ruling on the
Adjournment Motion notice has to be given by you.

MR. SPEAKER: If this is the.anitude, it is very difficult
for me to run the House. ...(Interruptions)

MR. SPEAKER: Shri Scindia, is it *hat you want
clarifications on everything in the Question Hour itself? Is
this the correct time for getting clarifications?
...(Interruptions)
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SHRI MADHAVRAO SCINDIA: All | am saying is
that on the notice for Adjournment Motion the ruling has
to be given by you. ...(Interruptions)

MR. SPEAKER: Please take your seat.

SHRI PRAMOD MAHAJAN: Sir, an issue has been
raised about the unfortunate killing of ...(Interruptions) After
finishing ‘A’, | will come to ‘B’! Let me talk about Andhra
Pradesh first. That is also an important issue; and ther
| will talk about Bihar. ...(Interruptions)

[Translation]

DR. RAGHUVANSH PRASAD SINGH: A Minister has
been killed in Assam also, please speak about that also.
...(Interruptions)

SHRI RAM PRASAD SINGH: Democracy is being
murdered here also. ...(Interruptions)

MR. SPEAKER: Hon'ble Members, please sit down.
[English]

SHRI PRAMOD MAHAJAN: Sir, it is an unfortunate
incident. Most of us knew Shri Madhav Reddy personally.
He was the Home Minister a year back. Unfortunately, in
this naxalite violence, even one of the Ministers in Madhya
Pradesh Government was killed. A Minister in the Assam
Government was also killed. So, really it is becoming a
very big problem where even the Ministers are not safe
in their own States.

SHRI ANIL BASU (Arambagh): Democracy has been
killed in Bihar!

MR. SPEAKER: What is this running commentary?
[Translation]

SHRI MOHAN RAWALE (Mumbai South Central):
Democracy is being murdered in this House also.

[English]

SHRI PRAMOD MAHAJAN: Naturally, it has to be a
joint responsibility of the Centre and different States to
face this problem. This is not a problme of ‘A’ political
part or ‘B’ political party. There are different political parties
ruling different States. They are also trying their level
best to control this problem. But this problem does not
exist only in one State. This naxalite violence exists in
so many States; and many times, people who create
problem go from one State to another. At the national

level, a Coordination Committee has already been formed
by the Home Minister. ...(Interruptions)

SARDAR BUTA SINGH (Jalore): Sir, where is the
Home Minister? He should come here and inform the
House. ...(Interruptions)

MR. SPEAKER: Let him complete. | allowed him.

SHRI PRAMOD MAHAJAN: | agree with Shri Buta
Singh. The hon. Home Minister is busy in the other
House. Question Hour is going on there. After the
Question Hour, | will request him to come to this House.
...(Interruptions)

SARDAR BUTA SINGH: Sir, where is the Home
Minister? Shri Pramod Mahajan is not the Home Minister.
The Home -Minister should come here and inform the
House. ...(Interruptions)

SHRI PRAMOD MAHAJAN: You are not hearing Shri
Buta Singh. | am telling you that the Home Minister is in
the other House for the Question Hour. After the Question
Hour, | will request him to come to this House and make
some submission on this subject.

[Translation]

So far as Bihar is concemed, the office of the Govemor
of Bihar is a constitutional one. He has applied his own
reasons and prudence in taking the decision after
elections. It has no concern with the Central
Government...(Interruptions) Sir, on 10th the confidence
Motion will decide the issue finally...(Interruptions)

[English]

MR. SPEAKER: Now, we can take up Question Hour
Q. No. 181, Shri Moinul Hassan.

[Translation]

SHRI RAM PRASAD SINGH: Democracy has been
murdered in Bihar ...(Interruptions)

MOHAMMAD ANWARUL HAQUE (Sheohar):*
11.24 hrs.

At this stage Mohammad Anwarul Haque and some
other hon'ble members came and stood on the floor
near the Table

[English]
MR. SPEAKER: Nothing will go on record.

...(Interruptions)**

* Expunged as ordered by the Chalir.
** Not recorded.
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MR. SPEAKER: Please go back to your seats. This
is not good.

...(Interruptions)
MR. SPEAKER: Please go to your seats.
...(Interruptions)

MR. SPEAKER: We are going to discuss the Bihar
issue also.

...(Interruptions)
MR. SPEAKER: Please go to your seats.
...(Interruptions)

MR. SPEAKER: Please speak from your seats and
not from here.

...(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA: Mr. Speaker, Sir,
please do not let them make the Lok Sabha as Bihar
Legislative Assembly.

[English]

SHRI PRIYA RANJAN DASMUNSI: Why do you not
hear the ground of the admissibility of the Motion and
then give the ruling so that the House could be conducted
in a proper manner?...(Interruptions) | am only addressing
the Speaker and not you. ...(Interruptions)

MR. SPEAKER: It has been already stated and the
Government has also replied. We are going to discuss
the matter. Today, we have the meeting of the Business
Advisory Committee.

...(Interruptions)

MR. SPEAKER: Is this the way to stall the
proceedings of the House? Please go to your seats.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir
the Motion is before you and not before Shri Pramod
Mahajan. The Motion is before you and the notice is
before you. You please hear us and give the ruling.
...(Interruptions)

SHRI RAJESH PILOT: Sir, Shri Atal Bihari Vajpayee

went on a fast for one day when the UP Govemor.
...(Interruptions)

16

WRITTEN ANSWERS TO QUESTIONS
Fake Currency
[English]

*161. SHRI CHANDRESH PATEL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Crime Branch of the Delhi Police
arrested some persons at the Hazrat Nizamuddin Railway
Station of Delhi with fake currency notes in the
denomination of Rs. 5, Rs. 100 and Rs. 500, amounting
to Rs. 1.84 lakhs;

(b) if so, the details thereof and whether any diary
or other items were also seized from the arrested persons;

(c) the country from which these fake notes were
brought in the country for which these were meant;

(d) whether the |.S.l. or foreign countries or any
foreign power is behind this racket;

(e) if so, the details thereof; and

(f) the action taken by the Government against the
arrested persons and concrete steps taken to check the
fake currency racket?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) and (b) Delhi Police recovered on 11th
February, 2000 fake currency notes amounting to Rs.
1.84 Lakhs in the denominations of Rs. 500/- and Rs.
100/- from a resident of Delhi at Hazrat Nizamuddin
Railway Station of Delhi. The other items recovered from
his possession were on mobile phone; Rs. 200/- in cash;
a gold chain; a gold ring; a wrist watch; and a two-
wheeler. No diary, however, was recovered from his
possession.

(c) to (e) On interrogation, the accused person
disclosed that he had received the fake currency from
another resident of Delhi. The Police team which was
deputed to visit the latter's residence for questioning found
that he had already vacated the rented premises and
was absconding. The investigation conducted so far has
not established any linkage between the accused and
any foreign country or agency.

() () An FIR was registered at Hazrat Nizamuddin
Police Station on the date of seizure of fake currency
notes and arrest.
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(i) The measures taken by the Govemment to detect
and prevent circulation of fake currency in the country
include:

(i) Printing of currency notes with additional security
features;

(i) Issue of press releases from time to time by
the Reserve Bank of India to educate the public
to distinguish between genuine and fake
currency notes;

(i) Creation of a Special Unit under the Central
Bureau of Investigation for exclusive investigation
of cases of counterfeit currency;

(iv) Alerting the forward troops of the Border
Security Force to be more vigilant so as to
ensure that fake currency notes are not
smuggled into the country; and

(v) Setting up of a Committee by the Ministry of
Finance for examining cases of counterfeit
currency and recommend remedial measures
that should be taken by the note printing
presses from time to time.

Status of Hindi

*162. SHRI JAGDAMBI PRASAD YADAV: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the attention of the Govemment has been
drawn to the news-item captioned “Kya Hindi Bhi Khestriya
Bhasha Hai" appearing in the ‘Hindustan’ dated February
3, 2000;

(b) if so, whether the National Council for Educational
Research and Training has accorded the status of regional
language to Rajbhasha Hindi while English has been
recognised as a link ianguage which is the only language
for original book writing;

(c) if so, the details in this regard; and
(d) the action proposed to be taken by the
Govemment to find out the ‘reasons for neglecting the

Rajbhasha by Government institutions?

THE MINISTER OF 'HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
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to Questions 18

TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(d) The NCERT has prepared a “Discussion Document”
with regard to the school curiculum. According to the
information supplied by the Council, certain suggestions
received in respect of language teaching have been
placed for consideration in the Document. The Document
is being dicussed at various levels and even the Council
has not taken any view at this stage.

After the National Curriculum Framework has been
given a final shape by the NCERT, it will be seen by the
Government. As per the National Education Policy, the
Government of India policy has been to use Hindi and
other Indian languages for imparting primary and
secondary level education. Government does not envisage
any change in this basic policy.

Police Brutality

*163. SHRI SHEESH RAM SINGH RAVI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether a number of complaints were received
against Delhi Police about their brutality, torture,
misbehaviour, wrong filing of cases, during the last three
years, year-wise;

(b) if so, the action taken thereon; and
(c) the steps taken to improve. the image of Police?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) and (b) The number of such complaints
received by Delhi Police during last three years, year-
wise, is indicated in the Statement-| attached. The action
taken against those found delinquent is indicated in the
Statement-ll attached.

(c) The measures taken by Delhi Police to improve
its image include:

() deterrent action in all cases where police
officials are found involved in malpractices,
misbehaviour, etc.;

(i) the training syllabi both for initial training and
refresher courses have been designed to
inculcate amongst the police trainees the sense
of community service and respect of law. In
addition, Special Courses on Human Rights are
conducted;
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(i) the members of the Force are frequently briefed complaints against any harassment by police
by senior officers during Sampark Sabhas about officials; and
the need to behave politely and courteously with
the members of the public; (v) the facility of P.O. Box No. 171 was introduced
) " . in July, 1999 to enable the members of public
(iv)  the facility to ring up telephone number 3319922 to send their complaints against any criminal or
has been provided in order to enable the about corrupt behaviour of police personnel
members of the public to speedily lodge their P police pe! :
Statement |
Number of Complaints of Brutality, Torture, Misbehaviour and Wrong Filing of
Cases Received during the last three years
Year Number of Number of Number of Number of Number of
Complaints Complaints Complaints Complaints Complaints
Received Inquired in which in which Under Process
into Allegations Allegations
were no were
Substantiated Substantiated
1997
Brutality —_ — - — —
Torture 11 11 9 2 —
Misbehaviour 45 45 36 9 —
Wrong Filing of Cases 36 36 29 7 —
1998
Brutality — —_ — — —
Torture 15 15 12 3 —_—
Misbehaviour 74 74 69 5 _
Wrong Filing of Cases 64 64 55 9 —_
1999
Brutality 1 1 —_— 1 -_
Tortute 93 93 87 6 —
Misbehaviour 89 86 74 12 3
Wrong Filing of Cases 80 79 72 7 1
Statement Il

Action taken against accused Police Officials

Sl.No. Action Taken Number of Police Officials

1997 1998 1999
1 2 3 4 ' 5
1. Waming 01 - 01

2. Advisory Memorandum

01 —_
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1 2 3 4 5

3. Displeasure 01 - —

4. Transfer to non-sensitive Assignment 07 16 11

5.  Censure 11 03 02

6. Major Punishment awarded 03 — _

7. Show Cause Notice (Under Process) 02 01 08

8. Departmental Enquiry (Under Process) —_ 08 20

9.  Included in Doubtful Integrity List - —_ 08

10. Criminal case Registered 01 - 02

Arms Scandal

*164. SHRI ASHOK N. MOHOL:
SHRI RAMSHETH THAKUR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Government has been
drawn the news-item captioned “Gowvt. tums blind eye to
arms racket” appearing in the ‘Indian Express’ dated
February 12, 2000;

(b) if so, the facts thereof;

(c) whether cases of issuing weapon licences to
criminals in Maharashtra have been brought to the notice
of the Union Government;

(d) if so, the details thereof;

(e) the action proposed to be taken by the
Government against the officials responsible for issuing
licences to crirninals; and

(f) the steps being taken by the Government to stop
such practice?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) and (b) Yes, Sir. Complaints regarding
indiscriminate issue of amms dicences by the licensing
authority in the State of Nagaland have been received in
the Ministry of Home Affairs.

(c) and (d) Licensing authorities in Nagaland have
issued arms licences to certain persons not belonging to
Nagaland. Some are suspected to have obtained the
licences fraudulently.

(e) and (f) Government of India drew the attention of
the State Govermment to this matter. The Government of
Nagaland consequently has ordered an enquiry into the
matter. Pending this enquiry, Government of India has
advised the Gowvt. of Nagaland on 2.2.2000 not to issue
licences having all India validity.

New Curriculum in Schools

*165. SHRI PAWAN KUMAR BANSAL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government propose to promote
moral and cultural values in education;

(b) whether the National Council of Educational
Research and Training has submitted a draft for approval
to the Government and is also working out a new
curriculum for the schools in the country to review the
existing school curriculum, and also to contain certain
common core components with particular emphasis on
the value and moral education;

(c) if so, the salient features thereof; and

(d) the reaction of Government thereon and the time
by which it is likely to be approved?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(d) Yes, Sir. Education in human values has been an
important component of school education and it will
continue to be so.
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Following the National Policy on Education (NPE)
1986, the National Council of Educational Research and
Training (NCERT) had brought out the “National
Curriculum for Elementary and Secondary Education - A
Framework”. Character building and inculcation of values,
preservation of cultural heritage and strengthening of
national identity and unity were incorporated under the
areas of ‘curricular concerns’. The National Policy on
Education was updated in 1992, and the Programme of
Action, 1992 required the NCERT to modity its curriculum
iramework. As a part of the 9th Plan the NCERT had
been given the task of revising the curriculum of school
education. Following these policy directives and as a part
of an onging process, the NCERT has recently prepared
a “Discussion Document” on the “National Curriculum
Framework for School Education” and released it in
January, 2000 for public debate.

The “Discussion Document” has re-emphasised the
strengthening of \'alue Education at school level. In this
context, the Parliamentary Standing Committee constituted
for value based education has also suggested in its report
that truth, righteousness, peace, love and non-violence
be incorporated as the foundation stone for value-based
education in educational programmes.

The document is being discussed and debated at
national and state levels. The NCERT is an autonomous
academic body. After receiving feedback on the
“Discussion Document”, NCERT will release the Curriculum
Framework as a model, to all State Governments.
Government is in favour of further strengthening value-
based education in school system. After NCERT submits
its final recommendations, Government will give its
approval.

Border Dispute

*166. SHRI ANANT GANGARAM GEETE:
SHRI BHARTRUHARI MAHTAB:

Wil the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there are boundary disputes amongst
Kamataka, Maharashtra, Orissa and Andhra Pradesh;

(b) it so, the details thereof;

(c) the details of boundary disputes involving other
States;

(d) the steps taken so tar to solve this problem; and

(e) to what extent these problems have been solved?

8 MARCH, 2000

to Questions 24

THE MINISTER OF HOME AFFAIRS (SHRI LK.
ADVANI): (a) and (b) The boundary dispute between
Maharashtra and Karnataka relates to the claim of
Maharashtra for transfer of Marathi speaking areas in
Kamataka to Maharashtra and the claim of Kamataka for
transfer of Kannada speaking areas in Maharashtra to
Karnataka. The dispute between Orissa and Andhra
Pradesh relates to the claim of Andhra Pradesh over 63
villages of Orissa.

(c) According to available information, the State of
Orissa has also boundary disputes with Bihar, Madhya
Pradesh and West Bengal involving 15 villages. There is
also a boundary dispute between Kamataka and Kerala
over the Taluk of Kasaragod. Further, there is a boundary
dispute between Punjab and Haryana relating to the
transfer of Chandigarh to Punjab and transfer of some
Hindi speaking areas from Punjab to Haryana.

There are also disputes between private parties of
border areas of Bihar and Uttar Pradesh and Haryana
and Uttar Pradesh affected by the adoption of fixed
boundary principle in the Bihar-Uttar Pradesh (Alteration
of Boundaries) Act, 1968 and the Haryana-Uttar Pradesh
(Alteration of Boundaries) Act, 1979.

(d) and (e) The Central Government had constituted
the Mahajan Commission in October, 1966 to resolve the
Maharashtra-Karnataka-Kerala boundary dispute. The
Government of Kerala did not participate in the enquiry.
While the Government of Karnataka insisted on the
implementation of the recommendations of the
Commission in toto, the Government of Maharashtra did
not accept the recommendations. The dispute, therefore
continues to exist.

Three Commission have so far been appointed to
determine the areas of Punjab which would go to Haryana

in lieu of Chandigarh. However, the dispute remains
unresolved.

With a view to resolving the boundary disputes
between Bihar and Uttar Pradesh, the Bihar-Uttar Pradesh
(Alteration of Boundaries) Act, 1968 was enacted based
on the recommendations of the Trivedi Commission.

In order to resolve the Haryana-Uttar Pradesh
boundary dispute, the Chiet Ministers of Haryana and
Uttar Pradesh had agreed that the dispute between the
two States be arbitrated upon by then Home Minister,
Shri Uma Shankar Dixit. The Dixit Award, given in
February, 1975, forms the basis of the Haryana-Uttar
Pradesh (Alteration of Boundaries) Act, 1979.

The Govenment of Orissa has not asked for Central
intervention at present.
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The Central Government would like the concemed
State Governments to. sort out their differences amicably
through discussion and mutual accommodation.

Fertilizer Policy

*167. SHRI VILAS MUTTEMWAR:
SHRI K.P. SINGH DEO:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Fertilizer Association of India has
called for a stable and conducive fertilizer policy for
meeting the full needs of growing population at the
acceptable nutritional level;

(b) it so, whether the absence of such a policy has
resulted into zero investment in this sector;

(c) whether the Government propose to have a long
term stable fertilizer policy;

(d) whether the excise and custom spectrum across
the board from feed stock to building blocks and raw
material is also proposed to be unified therein;

(e) if so, the details thereof; and

) the time by which a decision in respect of the
fertilizer policy is likely to be taken?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI SURESH PRABHU): (a) to (f) A long-term fertilizer
policy based on the objective of a gradual and phased
movement towards a deregulated regime for all fertilizers
after takin into account fiscal capacity of the Government
on the one hand and the objective of making fertilizer
available in adequate quantity to the farmers at a
reasonable price to meet the food requirement of the
growing population on the other is in the process of
formulation. This will, inter-alia, take into account the
recommendations of the High Powered Committee on
Fertilizer Pricing Policy known as Hanumantha Rao
Committee, views of the Fertilizer Association of India,
and a wide spectrum of feedback from other informed
sources/agencies. It may, however, be pointed out that
due to the favourable existing policy regime for fertilizers,
investment and production capacity in the sector has risen
from 0.85 lakh tonnes of Nitrogen and 0.64 lakh tonnes
of Phosphate in 1951-52 to 110.71 lakh tonnes of Nitrogen
and 36.49 lakh tonnes of Phosphate as on 1.11.99. The
fertilizer policy followed by the Government has
successfully achieved maximum possible degree of self-
sufficiency in the production of nitrogenous fertilizers and
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an increasingly comfortable level in the production of
phosphatic fertilizers where dependence on imported
fertilizer has been gradually reduced. The country has no
known reserves of Potash and has to follow a policy of
import to meet the requirement. The level of customs
tariff and the rate of excise duty on fertilizers and their
intermediate goods and the raw materials/inputs depend
inter alia on the prevailing intemational prices, domestic
demand and supply position, domestic prices and
competitive strength of domestic manufacturers. It is,
therefore, not possible to incorporate a pre-determined
tax structure (customs and central excise) for the long
term fertilizer policy which would, however, aim at having
judicious balance between the need for providing adequate
protection and growth impulses to the domestic industry
and making it competitive and efficient.

Sanitary Condition in Metro Citles

*168. SHRIMATI SHYAMA SINGH: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Supreme Court has expressed its
serious concem over the insanitary conditions in the
metropolitan cities in the country;

(b) if so, whether the Government propose to
constitute a committee group to suggest measures to
check highly insanitary conditions and disposal of solid
wastes; and

(c) if so, the time by which the committee is likely to
be constituted?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
JAGMOHAN): (a) Yes, Sir. The Supreme Court expressed
serious concemn over the insanitary conditions in the
metropolitan cities during the course of hearing of the
Writ Petition (Civil) No. 888/96 filed by Ms. Almitra H.
Patel against the Union of India, all State Govermments
and others regarding the deteriorating state of solid waste
management in the country.

(b) and (c) In pursuance of the directions of the
Supreme Court dated 16.1.98, the Govemnment had
constituted a Committee under the chairmanship of the
Commissioner, Calcutta Municipal Corporation to look into
various aspects of solid waste management in Class-|
cities in the country and to recommend measures for
improving the situation. The Committee in its report dated
25.3.99 had recommended several measures including
the constitution of a Technology Mission by the
Government for improving solid waste management
practices within five years. As per directions of the
Supreme Court, the Committee’s report was considered
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by the Government and it was decided to constitute a
Technology Advisory Group under the chairmanship of
the Adviser, Central Public Health & Environmental
Engineering Organisation (CPHEEO) in the Ministry of
Urban Development and consisting of representatives from
Ministries of Agriculture, Environment & Forest, Non-
Conventional Energy Sources, Finance, Planning
Commission, Central Pollution Control Board, State
Govermnments of Andhra Pradesh, Maharashtra, Orissa and
Uttar Pradesh, Municipal Corporations of Delhi, Calcutta,
Chennai, Mumbai, Surat, etc. The Technology Advisory
Group has been constituted on 18.8.99 for a period of
five years with the objectives of coliecting information on
various proven technologies, provide technical assistance
to urban local bodies, set benchmark on solid waste
.management for local bodies, channelise and make
optimum use of funds earmarked for Solid Waste
Management projects, develop |EC (Information, Education
& Communication) material for awareness programmes,
human resource development and capacity building.

Further to this, the Supreme Court in its Order dated
15.2.2000 which specifically relates to Delhi has directed
the concerned agencies/Ministries to inter alia identify
suitable land-fill sites and sites for locating compost plants,
ensure protection of public lands, improve sanitation in
existing slums, ensure proper sanitation in all public places
and appoint Executive Magistrates to try offences relating
to littering and causing nuisance in public places.

Marketing of Indian Education

“169. SHRI G.S. BASAVARAJ:
SHRI MADHAVRAO SCINDIA:

Will  the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have decided to market
the Indian education as a “brand” in the booming
international education market;

(b) it so, the special features and characteristics
thereof,;

(c) the steps taken in this direction and the
modes and technologies proposed to be adopted for the
purpose;

(d) whether additional seats in different courses are
proposed to be created while globalising admissions so
as to duly protect the interests of the Indian students;
and

(e) it so, the details thereot?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(e) The phenomenon of increasing student mobility across
national boundaries offers India an unique opportunity of
making known and marketing its distinct brand of
education abroad.

Keeping in view the comparative advantages enjoyed
by the Indian educational system, its huge technological
and management manpower resources, the excellence of
some of its institutions, it is proposed to allow Indian
Educational Institutions (IEls) to set up their campuses
abroad. Guidelines in this regard have already been
issued by the UGC in respect of deemed universities.
Dissemination of information regarding Indian educational
institutions of repute abroad using both print, audio-visual
media and IT setting up of study centres partner/affiliate
institutions etc. would be the strategy. Simultaneously
more seats in India for full fee-paying foreign students in
IEls could be created. This would be over and above the
number available for meeting domestic needs.

Taken in tandem, the above strategies would enrich
educational institutions in India culturally and would also
promote global competitiveness. It would also provide
avenues for curricula updating. Since educational
institutions would be competing with each other in enrolling
foreign students, given the financial incentives, this would
also in the course of things, promote the intemal and
external efficiency in our institutions.

Naxalite Activities

*170. DR. MANDA JAGANNATH:
DR. RAJESHWARAMMA VUKKALA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a spurt in Naxalite violence has occurred
recently in various States like Madhya Pradesh, Andhra

Pradesh, Bihar, Gujarat, Maharashtra and other parts of
the country;

(b) if so, the details thereof;

(c) the details of violence and depredations caused
by naxalite and militant outfits like People War Group
since September, 1999;

(d) whether any policy concerning development
programmes in States to deal with naxalite problem is
under consideration;
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(e) if so, the details thereof;

(f) whether the Government have launched a joint
strategy to curb the naxalite menace; and

(g) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) to (c) Bihar, Andhra Pradesh and Madhya
Pradesh have witnessed some increase in left wing
extremist violence, recently. As per available reports PWG
activists killed 23 persons, largely policemen, in a
landmine blast on Narainpur Kutul Road/Narainpur P.S.
Bastar District MP. Similarly, there have been some violent
incidents of late in Andhra Pradesh as well. Since
September 1999 as per available reports, there have been
334 incidents in Andhra Pradesh, 235 incident in Bihar,
42 in Madhya Pradesh and 21 and 7 in Maharashtra
and Orissa respectively.

(d) and (e) In the various meetings conveyed by the
Central Government to review the action taken by the
concerned States to curb left wing extremist activities,
States were requested to prepare Integrated Action Plans,
encompassing the development at as well as security
aspects of the problem for the affected areas. The Action
Plans received from Andhra Pradesh, Madhya Pradesh
and Orissa were recommended to the Planring
Commission. The States have also been revised to take
vigorous follow-up action.

(f) and (g) Government has set up a Coordination
Centre, headed by the Union Home Secretary with Chief
Secretaries and Directors General of Police of the States
affected by left wing extremism, as its members, to review
the steps taken to check the left wing extremist activities,
monitor the plan of action in respect of each State and
to make recommendations, both on development and
security aspects of the problem.

The Coordination Centre has had several meetings,
deliberating threadbare on all connected sensitive and
relevant issues. Several important decisions such as
providing financial support for combating left wing extremist
activities, construction/improvement of identified critical
roads, preparation of plans for development of affected
areas to tackle the problem in a holistic manner, sharing
of intelligence inputs on constant basis, providing help of
Para Military Forces on need basis, etc., have also been
taken and effectively followed-up.

Literacy Survey

*171. SHRI V. VETRISELVAN:
SHRI AJAY SINGH CHAUTALA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether any literacy survey has been carried out
in the country in the recent past;

(b) if so, the details of the findings of the survey;
and

(c) the details of the action plan to eradicate illiteracy
in a time-bound manner?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.

(b) The National Sample Survey Organisation (NSSO)
have updated the literacy data upto December, 1997 in
their 53rd Round. The main findings as compared to
1991 census data are as follows:

Literacy Rates

(In percentage)

Census 1991 NSSO 1997
All Persons 52.2 62.00
Male 64.1 73.00
Female 39.3 50.00
Urban 73.1 80.00
Rural 44.7 56.00

(c) The National Literacy Mission (NLM) aims to attain
a sustainable threshold Ivel of 75% literacy by 2005. In
order to make adult education a greater success, the
Government has taken some new initiatives recently and
those include integration of the phases of Total Literacy
and Post Literacy, delegation of powes to State Literacy
Mission Authorities, enlarging the scope of Continuing
Education, strengthening of Jan Shikshan Sansthans and
allowing them to operate in rural areas, revitalizing of
State Resource Centres for preparation of better teaching
learning materials and improved quality of training.

[Translation]
Drug Policy and Price Controlling Mechanism

*172. SHRI RAMSHAKAL: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government have conducted any
study to evaluate the effectiveness of drug policy and
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price controlling mechanism so as to check improper profit
earned by the drug manufacturing companies;

(b) if so, the details thereof alongwith implementation
and the lacunae in the drug policy and price controlling
system; and

(c) the steps taken by the Govemment to increase
the production of life saving drugs and make them
available at cheaper prices?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI SURESH PRABHU): (a) and (b) In March, 1999
the Government had constituted a Drug Price Control
Review Committee (DPCRC) to review the current drug
price control mechanism and to suggest altemate models,
with a view to reducing the rigours of price control, where
they had become counter-productive. The Committee has
submitted its report to the Government.

(c) The Drug Policy of the Government is directed
towards ensuring abundant availability of drugs at
reasonable prices.

[English)]
Kidnapping of Children

*173. SHRI RAJ NARAIN PASSI:
SHRI RAMDAS ATHAWALE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Govemment has been
drawn to the news-item regarding the kidnapping of

children appearing in “Danik Jagran” dated December 18,
1999;

(b) if so, whether the Delhi Police have followed the
directions given by Delhi High Court in this regard;

(c) it so, the details thereof;
(d) it not, the reason therefor;

(e) the time by which the date is likely to be provided
to GBI by Delhi Police;

(f) whether the Government have formulated/propose
to formulate any policy to reduce the cases of kidnappings
particularly of children in the country;

(g) if so, the details thereof; and

(h) if not, the reasons therefor?
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THE MINISTER OF HOME AFFAIRS (SHRI LK.
ADVANI): (a) Yes, Sir.

(b) Yes, Sir.

(c) to (e) Delhi High Court had directed Delhi Police
to (i) fumish to CBI the details of cases in which minor
gils were kidnaped in Delhi during the last 10 years
(1989-1999); (i) place before the Court the study made
by Delhi Police on street children and beggars; and
(iii) fumish a report as to whether begging by crippled
children is part of an organised crime. Whereas the first
two directions have been complied with by Delhi Police,
the time given by the Hon'ble Court for submitting a

report on the crippled children has been extended upto
July, 2000.

(f) to (h) The prevention of crime of all forms,
including kidnappings, by law enforcing agencies is a
continuing exercise. It is the endeavour of the Central
Government to modernise State Police Forces in order to
enable them to function more effectively.

[Translation]
Ban on Private Practice

“174. DR. M.P. JAISWAL: Will the Minister of
HEALTH AND FAMILY WELFARE be- pleased to state:

(a) whether the Government have been paying non-
practising allowance to Government Doctors in lieu of
private practice; .

(b) if so, the details thereof;

(c) whether the Government propose to extend this
scheme throughout the country; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND rAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) Officers of the Central Health Service
are granted Non-Practising Allowance as they are not
allowed to do private practice of any kind whatsoever,
including any consultation and laboratory practice. Indian
Systems of Medicine and Homoeopathy physicians and
officers holding various categories of Dental Posts are
also allowed Non-Practising Allowance.

(b) Non Practising Allowance is payable at the rate
of 25% of basic pay subject to the condition that pay
plus Non-Practising Allowance does not exceed Rs.
29,500/- p.m.
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(c) and (d) “Health” being a State subject, under the
Constitution of India, it is the responsibility of the
respective State Governments to decide the admissibility
of Non-Practising Allowance to their doctors.

'[English]
National TB Control Programme

*175. SHRI T.T.V. DHINAKARAN:
SHRI SHIVAJI MANE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether .the Government propose to launch a
revised TB control programme;

(b) if so, the details thereof;
(c) the number of TB patients at present, State-wise;

(d) whether any target has been fixed to control the
disease;

(e) if so, the details thereof and the funds earmarked
for this purpose;

(f) the number of deaths occurred due to TB during
1999-2000 State-wise; and

(g) the steps proposed to be taken to control TB in
the country?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) The Revised National TB Control
Programme (RNTCP) was launched in March, 1997.

(b) and (g) The revised strategy has the following
components:—

() Emphasis on diagnosis of infectious patients
through high quality microscopy by providing
Binocular Microscopes.

(i) To achieve 85% cure of all detected new smear
positive cases through administration of directly
observed Short Course Chemotherapy.

(i) Augmentation of the case finding activities to
detect 70% of new sputum positive cases.

(iv)  Ensuring uninterrupted drug supply by providing
drugs in patient-wise boxes.
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To run the programme successfully the following steps
have been taken:

(i) Strengthening of the TB cells at the Central
and State level.

(i) Strengthening of the Training Institutions for
Tuberculosis at the Central and State level.

(i) Intensive training is being provided to the
medical and para-medical personnel.

(iv) Release of funds directly to State/District TB
societies.

(v) Decentralisation of diagnostic services by
establishing  Microscopy centres for
approximately one lakh population and placing
DOTs centres for providing treatment near to
the patients residence.

The Revised strategy is being implemented in a
phased manner to cover a population of 400 million by
2002. About 140 million population has already been
covered under the RNTCP. It is expected that in another
3-4 months this will increase to 250 million. This strategy
is also under implementation in five tribal districts of Orissa
with DANIDA assistance. All 14 tribal districts are expected
to be covered by 2002. Andhra Pradesh will also be
covered in phases under DFID assistance.

(c) State-wise present number of TB patients is not
available.

(d) The target under RNTCP is to achieve a treatment
success rate of at least 85% of new sputum smear

positive cases and to detect 70% of such cases.

(e) Funds earmarked for the purpose are as under:

World Bank assisted RNTCP — 'Rs. 749.30
crores
DANIDA assisted RNTCP in Orissa — Rs. 31.95
crores

DFID assisted RNTCP AP (Proposed) —Rs. 109.93
crores.

(f) The indicative figure of annual death due to T.B.
is 0.5 million for the country. No State-wise statistical
estimate is available.
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Hindustan Fertilizer Corporation Limited

*176. SHRI BASU DEB ACHARIA: Will the Minister
of CHEMICALS ~ND FERTILIZERS be pleased to state:

(a) the total expenditure including the cost of
preservation so far incurred on the Durgapur Unit of
Hindustan Fertilizer Corporation Limited after dis-
continuance of production:

(b) whether chemicals plants of this nature can be
kept under suspended animation indefinitely till a decision
on revival is taken;

(c) whether the Government propose to re-start the
production in those units;

(d) it so, the details thereof, and
(e) it not, the reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHR!I SURESH PRABHU): (a) An expenditure of
Rs. 85.10 crores has been incurred so far as standing
charges including cost of preservation (salary/wages,
power & fuel, etc.) on the Durgapur plant since
June, '97.

(b) to (e) Durgapur plant has been kept under
preservation as its sustained and viable operations are
not feasible unless a complete revamp of the plant is
undertaken which is hampered by budgetary constraints
and high cost of prduction. Hence, it will be possible to
consider the resumption of production of Durgapur unit
only in terms of the decision of the Government on the
revival of Hindustan Fertilizer Corporation Ltd. which

stands reterred to the Board for Industrial and Financial
Reconstruction.

A chemical plant of this nature can be kept under
preservation for reasonably long periods depending on
local climatic conditions and other relevant factors provided
proper procedure of preservation is adhered to and

periodic inspections are carried out so as to assess the
health of the plant.

Technology Park

“177. DR. V. SAROJA:
SHRI SAHIB SINGH:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state: *

(a) whether the Government propose to set up more
technology parks for women;
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(b) if so, the details thereof, State-wise/Union territory-
wise;

(c) the number of such parks set up so far and
proposed to be set up in the near future, location-wise;

(d) whether these parks are proposed to be
developed with the partnership of public and private
sector; and

(e) the salient features of the said parks?

- THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(d) Yes, Sir. In the immediate future it is proposed to set
up two more Technology Parks for Women one for the
Arid Zone at Barmer in Rajasthan and another one for
the East Coast Hill Region at Koraput in Orissa. So far,
Technology Parks for Women have been set up at
Dehradun in Uttar Pradesh for the Northern Mountainous
Region and at Manipal in Karnataka for the West Coastal
Region. The Development of these Parks involves close
cooperation between the Government and science and
technology oriented grassroot voluntary organisations
working with women in the region.

(e) The salient features of the Parks are:

— To act as a Resource Centre for dissemination
of appropriate location specific technologies.

— To create Awareness about new technologies,
instruments, appliances which are friendly to
women in their day-do-day work.

— To provide exposure for effective utilization of
natural resources like 1and, water and biomass.

— To network NGOs and Research Institutions of
the area to provide technological solutions to
problems faced by women.

India’s Performance at World
Athletic Championship

*178. SHRI MOHAN RAWALE: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether any inquiry has been conducted into
India's poor performance at the recently held world athletic
championship at Siville in Spain;

(b) if so, the outcome thereof;
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(c) the steps taken/proposed to be taken in this
regard; and

(d) the amount spent on the sports during the last
three years, year-wise?

THE MINISTER OF URBAN EMPLOVYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) No Sir.

(b) Does not arise.

(c) The promotion of a particular game is the
responsibility of the concerned National Sports Federation.
Accordingly, Amateur Athletic Federation of india (AAFI),
which is an autonomous organization, is responsible for
promotion of Athletics. The Department of Youth Affairs
and Sports through its operational wing i.e. Sports
Authority of India (SAl) supplements the effort of AAFI
by providing assistance in training, technical and scientific
inputs, organization of coaching camps, foreign exposure,
providing foreign coaches etc.

(d) The amount spent on sports during the last three
years is indicated below:

Year Amount spent (Rs. in lakhs)

Plan Non-Plan
1996-97 5520 2362
1997-98 6915 1219
1998-99 8996 1157
[Translation]

Financial Assistance to Private Educational
Institutions

*179. SHRI BRIJLAL KHABRL:
SHRI CHINMAYANAND SWAMI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government provide financial
assistance to educational institutions in the private sector;

(b) if so, the details in this regard and the terms and
conditions laid down for this purpose; and

(c) the number of such educational institutions and
the amount of financial assistance provided to them during
the last three years?

PHALGUNA 18, 1921 (Saka)

to Questions 38

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF QCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) Central Government provides financial assistance to
the eligible Non-Governmental Organisations (NGOs)
including private educational institutions, under various
schemes through different Ministries/Department/
Autonomous Organisations. The details of such grants
spread over various Ministries/Departments/Autonomous
Organisations are not maintained centrally. The terms and
conditions in this regard are spelt out in each scheme.
Generally, to be eligible for assistance, an organisation
is required to be registered and normally in existence for
three years. The details of grants of Rs. one lakh and
above to the eligible organisations are normally contained
in the Annual Reports of the Ministries/Departments/
Autonomous Organisations.

[English]
Amendments to Police Act, 1861

*180. SHRI M.V. CHANDRASHEKHARA MURTHY:
SHRI RAMESH CHAND TOMAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to bring
amendments in the Police Act, 1861 to make it relevant
to present day policing;

(b) whether the National Police Commission has also
recommended to bring amendments in the Act; and

(c) if so, the facts thereof and the reaction of the
Government thereon?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) to (c) The National Police Commission in
its 8th Report recommended replacement of Police Act,
1861. ‘Police’ is a state subject as per the Seventh
Scheduie of the Constitution and it is primarily for the
State Governments to have their own Police Acts enacted.
Some of the State Governments have made their own
Police Acts.

Pursuant to the directions of the Supreme Court in
a pending PIL, a Committee was constituted to suggest
ways and means for implementation of the pending
recommendations of the National Police Commission
including amendment of the Police Act, 1861. The reports
of the Committee have been filed in the Supreme Court
as directed by the hon’ble Court.
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National Policy for Food Processing Industries

*181. SHRI MOINUL HASSAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government propose to bring a
National Policy for the Food Processing Industry;

(b) whether the Committee constituted for this purpose
has submitted its report;

(c) if so, the details thereof alongwith the time by
which the policy is likely to be announced,

(d) whether the Government have earmarked any
National Fund for the development of the Food Processing
Sector; and

(e) if so, the details thereot?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDER LAL
PATWA): (a; Yes, Sir.

(b) to (e) While no Committee has been constituted
for the specific purpose of food processing policy
formulation, however, pursuant to the recommendations
of the Development Council on Processed Fruits and
Vegetables, Cereal Products and Beverages made in the
meeting held in December, 1998, a Task Force has been
constituted to identify the problems faced by the processed
food industry and to suggest action points to solve
problems of processed food sector in India requiring short-
term solutions in the following areas:

(i) Post harvest infrastructure including cold chain
system for perishables.

(i) Optimum utilization of eco-friendly packaging
materials.

(iii) Backward linkages by processors with farmers.

(iv) Marketing of processed foods for domestic
consumption and exports.

The Report of the Task Force is almost ready and
the valuable inputs in the Report would be used in the
formulation of Food Processing Policy as well.

As wide ranging consultations would be required with
the state Governments and other inter-related Departments
of Govermment of India before the policy is finalized, it is
difficult to indicate a time-frame within which the policy
will be announced.
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The Plan Schemes of the Department of Food
Processing Industries for the year 2000-01 incude a token
provision of Rs. 1 crore in connection with creation of a
fund for the development of the food processing industries.

Employees Provident Fund

*182. SHRI P. RAJENDRAN: Will the Minister of
LABOUR be pleased to state:

(a) the total number of employees covered under
Employees Provident Fund, State-wise;

(b) whether pension is proposed to be granted to
non-members of Employees Provident Fund Family
Welfare Scheme;

(c) whether the Government propose to consider the
demand to increase the minimum provident fund pension
to Rs. 1500 p.m.; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) As on 31.3.1999, there were 2.31 crore
employees covered under the Employees’ Provident Funds
and Miscellaneous Provisions Act, 1952. The requisite
information about the covered employees, Statewise, is
given in the Statement attached.

(b) No Scheme by the name of Employees’
Provident Fund Family Weltare Scheme was ever
introduced. With effect from 1.3.1971, a pension scheme
under the name of the Family Pension Scheme had been
introduced. Employees who were members of the
Employees’ Provident Fund Scheme on 28th February,
1971 had the option to join the Family Pension Scheme.
While some employees opted for that Scheme, there were
many who did not opt for the same. Such of the
employees who did not opt for the Scheme but were in
service on or after 16.11.1995, when the Employees’
Pension Scheme, 1995 was introduced, have been given
the option to join the Scheme. Others, who did not opt
for the Family Pension Scheme, 1971 and had ceased

to be in employment before 16.11.1995, are not eligible
to join the Scheme.

(c) and (d) The minimum and maximum amount of
pension have been fixed on the basis of actuarial
calculations and keeping in view the affordability and
financial viability of the Pension Fund. Under the Scheme,
there is a provision for evaluation of peision fund and
review of pensionary benefits on annual basis. It is not
considered actuarially feasible to enhance the minimum
pension to Rs. 1500/- per month.
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Statement

Number of employees covered under Employees
Provident Fund State-wise (as on 31.3.99)
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Name of Regions Members
Andhra Pradesh 1681927
Bihar 836851
Delhi 1298781
Gujarat 1634678
Himachal Pradesh 85111
Haryana 588011
Karnataka 1646724
Kerala 698427
Madhya Pradesh 881367
Maharashtra 3800412
North East 223280
Orissa 564576
Punjab 1313816
Rajasthan 709462
Tamil Nadu 3575323
Uttar Pradesh 1372015
West Bengal 2208529

Hijacking of Indian Airlines Plane

"183. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
KUMARI BHAVANA PUNDLIKRAO GAWALI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Indian Airines flight was hijacked in
December, 1999 mainly because of the presence of an
ISI base in Nepal;

(b) whether like the Government of Pakistan, the
Government of Afghanistan -did not cooperate in freeing
the hostages;

(c) if so, the reaction of the Government thereto;

(d) the countries and intemnational fora where the
Indian Government has raised this issue;

to Questions 42

(e) whether international organisations and other
countries have condemned Pakistan, Afghanistan and
Nepal in this matter;

(f) if so, the details thereof;

(g) the effective steps being taken by the Government
to check the damage being caused to the country by ISI
and other countries; and

(h) the steps taken to throw out ISI from the country?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) Government are aware of and
concerned about Pakistan's intelligence agency, Inter
Services Intelligence (ISl), misusing the territories of Nepal
for activities inimical to India’s interests. Credible reports
received by Government also reveal the complicity of the
Pakistan Embassy in Kathmandu in the facilitation of
activities inimical to India’s interests. These include reports
of assistance received by hijackers of Indian Airlines
IC-814 from Pakistani diplomatic personnel based in
Kathmandu.

(b) and (c) The Taliban authorities in Afghanistan,
while adopting an atiitude of correct facilitators,
consistently and clearly had their sympathies with the
hijackers and their other supporters, and acted accordingly.

(d) to (f) An exercise to inform international public
vpinion was put into operation immediately after the
hijacking of IC-814 occurred. The Minister of External
Affairs personally contacted his counterparts in the
international community. This included his counterparts in
the neighbouring countries, member countries in the UN
Security Council and Foreign Ministers of Governments
of nationals on board the aircraft. The Foreign Secretary
also spoke to some of his counterparts and to heads of
diplomatic missions in New Delhi. All our foreign
interlocutors expressed their support as also their
understanding of the difficult choices that the Government
of India faced while dealing with the incident. This was
further elaborated in official statements issued by several
foreign governments, which left no doubt that the hijacking
represented an unacceptable act of intenational terrorism.
Government aiso raised the matter with the International
Civil Aviation Organisation (ICAO) with a view to bring to
the attention of the member countries the need to adopt
apropriate measures to apprehend and extradite the
hijackers to India. The hijacking incident has highlighted
to the international community evidence of Pakistan's
continued state sponsorship of terrorim and its attempts
to interfere in the internal affairs of India. There is also
a better appreciation of the impact this has on the security
of the country and the region. This concern is now
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reflected in both official statements by several
Governments and in the coverage by the interational
media.

(g) and (h) Government remains firm in-its resolve
to preserve the security and territorial integrity of the
country and to combat all forms of terrorism.

Ban on Use of Transgenic Plants

*184. SHRI SUBODH MOHITE: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government are considering the
demand of environmentalist to ban the use of transgenic
plant varieties in the country;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Government have formulated any plan
for reducing consumption of pesticides and other
chemicals in farming; and

(e) if su, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL
PATWA): (a) No, Sir.

(b) Does not arise.

(c) It is stated that trials conducted have shown that
transgenic plants technology can be perfected to develop
plants resistant to pests and diseases which will reduce
the consumption of pesticides and chemicals besides
improving the quality and nutritional values of crops.

(d) Yes, Sir.

(e) Government is promoting the Integrated Pest
Management (IPM) Practices for a number of crops in
the country for reducing the consumption of chemicals
and pesticides which are harmful to the environment and
financial assistance for this purpose is being given to the

State Governments.

[Translation]

Recharge of Ground Water

*185. SHRI P.R. KHUNTE:
SHRi A. NARENDRA:

Will the Minister of WATER RESOURCES be pleased
10 state:
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(a) whether the ground water level in various regions
of several States is constantly declining as a result of
which several handpumps and tubewells have become
defunct;

(b) if sd, the details thereof, State-wise;

(c) whether the Government have assessed the
annual- decline in the ground water level in the country;

(d) if so, the details thereof state-wise;

(e) whether the Union Government have formulated
any action plan to achieve the target in time bound
manner to raise the ground water level of affected areas;

(f) if so, the funds earmarked by the Government for
the Ninth Five Year Plan, particularly for the year 2000-
2001;

(g) whether the Government have made any request
to different foreign agencies for financial assistance during
the last three years; and

(h) if so, the quantum of foreign assistance received
and utilized during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) to (h) Long term observations made
by the Central Ground Water Board have shown a
situation of fall in the level of ground water in various
parts of the country. The names of the States/Districts
showing pockets where fall in ground water level for more
than four metre has been observed are indicated in the
Statement. The average decline in ground water level in
these States/Districts is twenty centimetre per annum. As
per information, handpumps/tubewells installed in the
States of Andhra Pradesh, Jammu & Kashmir, Kamataka,
Madhya Pradesh, Maharashtra, NCT of Delhi, Tamil Nadu
and West Bengal are reportedly in-operative as a result
of decline in the ground water level. The Central Ground
Water Board is monitoring the position of ground water

level four times a year from about 15,000 monitoring
stations in the country.

The Central Ground Water Board is implementing a
Central Sector Scheme on studies of artificial recharge of
ground water in some ‘over-exploited’, ‘dark’ and ‘grey’
blocks in the country. The scheme aims at improving the
level of ground water. The Government have earmarked
an amount of Rs. 25.00 crore during the Ninth Five Year
Plan and Rs. 5.00 crore during the year 2000-2001 for
experimental artificial recharge studies.

No request for financial assistance from foreign
agencies has been made by the Government in the
matter. ‘
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Statement

Name of the State/District showing annual decline in
ground water level of more than 4 metres

SI.No.

State

Districts

10.

1.

12.

Andhra Pradesh

Maharashtra

Punjab

Haryana

Uttar Pradesh

Bihar

West Bengal
Orissa
Rajasthan

Madhya Pradesh

Karnataka

Tamil Nadu

Shrikakulam, Chittor.

Akola, Nagpur, Jalgaon,
Osmanabad, Satara,
Aurangabad.. Sangli,
Buldhana, Amravati.

Amritsar, Jallandhar,
Ferozpur, Ludhiana, Patiala,
Sangrur, Faridkot,
Fatehgarh.

Kurukshetra, Kaithal,

Mehendragah, Jind.

Gonda, Farukhabad,
Lucknow, Kanpur, Fetehpur
Allahabad, Banda, Nainital.

East Singhbkum, Ranchi,
Samastipur, Chapra,
Dharbhanga.

Purulia, Midanapur.
Koraput, Mayurbhanj.
Nagaur, Bikaner, Jaipur.

Ujjain, Dewas, Shajahanpur,
Dhar, Sagar, Bilaspur,
Raipur, Surguja, Guna,
Narsinghpur.

Bijapur, Belgaum, Dharwar,
Bellari, Shimoga, Bangalore,
Mysore, Gulbarga.

Salem, South
Coimbatore,
Tanjavour, Paddukottai,
Kamrajar, Thirunaganar,
North Kannada.

Arcot,
Madurai,

[English]

Irrigation Canals

"186. SHRI A. BRAHMANAIAH: Will the Minister of

WATER RESOURCES be pleased to state:

to Questions 46

(a) whether there is a long-term plan under the
consideration of the Union Government to encourage all
State Governments to embark on a programme and have
water proof irrigation canals in order to reduce seepage;
and

(b) if so, the extent to which the Government offered
financial and technical assistance to the State
Govemments for the implementation of the programme?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRIMATI BIJOYA
CHAKRAVARTY): (a) and (b) All Major, Medium and
Minor Irrigation projects and their distribution network are
conceived planned and constructed by the State
Government according to their priority with their own
resources. There is no programme at present to take up
lining of all Irigation Canals in all the States. However,
lining of Canals in selective and vulnerable reaches to
reduce losses by excessive seepage and to reduce water
logging due to seepage has been taken up in various
projects. Central Water Commission provides technical
assistance by way of appraisal for its techno-economic
feasibility and consultancy in design where required by
the States/Projects.

Facilities to Haj Pilgrims

*187. SHRI AVTAR SINGH BHADANA:
SHR! CHANDRESH PATEL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Central Haj Committee (CHC) has been
accused of providing deficient services to thousands of
Haj pilgrims who pay crores of rupees to the Committee;

(b) if so, the details of facilities which are being
provided to Haj pilgrims;

(c) whether the Government have decided to increase
the number of Haj pilgrims from this year;

(d) if so, the details thereof;

(e) whether the Government have also increased the
subsidy for individual Haj pilgrim;

(f) if so, the details thereof, and
(g) the total expenditure likely to be incurred thereon?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) The govemment have seen the
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press reports about the difficulties faced by some of the
Haj pilgrims.

(b Details are given in the Statwinent attached.

(c) and (d) With the efforts ot tne Govemment, the
Kingdom of Saudi Arabia has agreed to increase the
qucta of Indian pilgrims for Haj from this year onwards
from 91000 to 12C000.

(e) o (g) For Haj 2000, the Govemment have decided
that the -~ ms, who go through the auspices of Central
Haj Comunit.ee, should pay the same airfare which they
had been paying Iin earlier years and that Government
will defray the difference between actual airfare charged
by the Air Charter Company and the fare paid by the
pilgrim. As the Government have decided to increase the
number ot Central Haj Committee pilgrims from 66,000
to 72,000 and the cost of chartering have gone up, the
amount defrayed by the Government hae consequently
increased. It is estimated that the total amount to be
defrayed by the Government would be approximately
Rs. 137 crores this years.

Statement

The following facilities are provided to the Haj pilgrims
by the Government, the Central Haj Committee and
the various State Haj Committees:

(a) Distribution of application forms, collection of
requisite amount and preparation of Pilgrim’s
Pass (special travel document) and facilitation
in having Haj visa affixed. ’

(b) Distribution of a booklet for guidance of the Haj
pitgrims.

(c) Deputation of staft at embarkation and
disembarkation points to facilitate the pilgrims.

(d) Deputation of Khuddam-ul-Hujja, doctors, nurses,
para-medical staff, dispatch of medicines, looking
after the weltare of pilgrims. Administrative staff
is also sent to assist in the arrangements.

(e) Setfing up medical dispensaries in Makkah and
Madiriafs. -

.

() Armangement of accommodation, transport gnd.

tents in Makkah and Madinah.

(g) Organising the services of Moallims (Religious
Guides).
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(h) Orientation and training programmes for trainers
who, in tum, impart training to Haj pilgrims all
over the country.

(i) Participation in the finalisation of the Haj Chater
Agreement.

[Translation]
Bonded Labourers

*188. SHRI AJAY SINGH CHAUTALA: Will the
Minister of LABOUR be pleased to state:

‘a) the total number of bonded labourers in each
State at present;

(b) the reasons for large scale prevalence of the
bonded labour,;

(c) the number of bonded labourers rehabilitated
during each of the last three years, State-wise; and

(d) the steps taken/proposed to be taken by the
Govemment to eradicate bonded labour from the count~?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) As per the lastest survey conducted by all
the State Governments/UTs. during October-December,
1996 as many as 28,916 bonded labourers were identified.
The State-wise position of the bonded labourers identified
during the survey is given below:

S.No. Name of the State Number of Bonded

Labour identified
during October-
December, 1996

1. Arunachal Pradesh 3526
2 Bihar 106
3. Kamataka 19
4. Madhya Pradesh 18
5. Mahafashtra 2
6. Tamil Nadu 25008
7. Uttar Pradesh 237
Total ~ 28916

(b) The bonded labour system is primarily linked with
poverty, unemployment and economic deprivation arising
out of landiessness and assetiessness.
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(c) State-wise number of bonded labourers
rehabilitated during last 3 years are given below:

_ State Year
1996-97 1997-98 1998-99
1. Bihar — — 98
2 Orissa 48 — 35
3. Tamil Nadu 175 6000 5578
4 Uttar Pradesh — — 249
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(d) The bonded labour system stands abolished
throughout the country w.e.f. 25th October, 1975 under
the Bonded Labour System (Abolition) Act, 1976. Under
the Act, District Magistrates are empowered to take
punitive action against the offenders/employers who are
found either guilty of keeping labour under bondage or
indulge in propagating the system of bondec labour.

Financial assistance under a Centrally Sponsored
Scheme is provided by the Central Government to the
State Government to the extent of Rs. 5000/- per bonded
labour on matching contribution (50:50) basis for
rehabilitation of freed bonded labourers. With a view to
ensuring that the bonded labourers are rehabilitated on a
permanent basis, the State Governments have been
advised to suitably integrate/dovetail the Centrally
Sponsored Scheme with other anti-poverty programmes
viz.,, Swarnajayanti Gram Swarojgar Yojana (SGSY),
Special Component Plan for Scheduled Castes and Tribal
Sub-Plan of the State Governments etc. so as to pool
and integrate the resources available under different
schemes in an imaginative manner for the purpose of
effective rehabilitation of bonded labourers.

[English]
Drought Relief

*189. SHRI R.L. JALAPPA:
SHRI RAMDAS ATHAWALE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether proposals for interim relief have been
received by the Union Govemment from States to face
the drought situation in the country;

(b) if so, the details thereof, State-wise;
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(c) whether the Union Government have deputed
teams to assess the extent of damage caused due to
drought in - States;

(d) if so, the details thereof alongwith the amount
released so far by the Union Government to each State
as interim relief, and

(e) the amount sanctioned for Flood relief and
Drought Prone Areas Programme during each of the Five
Year Plan and the results achieved so far?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL
PATWA): (a) Yes, Sir.

(b) The Govemments of Andhra Pradesh, Gujarat,
Himachal Pradesh, Jammu & Kashmir, Kamataka, Madhya
Pradesh, Manipur, Mizoram, Rajasthan and Tripura had
submitted Memoranda for assistance from the NFCR in
the wake of drought.

(c) Central Teams have already visited the affected
areas except Kamataka and Himachal Pradesh.

(d) Assistance is provided to all the States every
year under the Calamity Relief Fund (CRF) for undertaking
immediate relief measures in the wake of various natural
calamities. The Centre and the States contribute to this
Fund in the ratio of 3:1. Three quarterly instalments of
Central share of CRF for 1999-2000 have been released
to all the States. 4th quarterly instalment has been
released to all States except Bihar, Maharashtra, Manipur
and Nagaland for want of some clarification from them.
In addition the NCRC has approved Rs. 75.36 crore to
Andhra Pradesh, Rs. 73.42 crore to Jammu & Kashmir,
Rs. 4.93 crore to Manipur and Rs. 5.34 crore to Tripura
from NFCR.

(e) As per information received from the Ministry of
Water Resources and the Ministry of Rural Development,
the Central assistance released to States under various
programmes are indicated below:

Assam: The only Stage getting Central assistance
outside State Plan for flood management in Brahmaputra
valley. Statement indicating the assistance provided to
them since 1974-75 is attached.

Bihar (i) Flood protection works of Kosi and Gandak
started in 8th Plan. An amount of RS.
11.86 crore was released during the 8th
Plan, Rs. 2.38 crore was released during
1997-98 Rs. 2.09 crore was released
during 1998-99.
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(i) Flood proofing programme started in North
Bihar in 1991-92. Assistance of Rs. 0.20 crore
during 1991-92, Rs. 1.50 crore during 1995-96
and Rs. 0.87 crore during 1997-98 was
released.

(i) Raising and strengthening of existing
embankments along Lelbakeya river was started
in 1998-99. Rs. 1.00 crore was released during
1998-99.

Uttar Pradesh : Flood protection works of Kosi and
Gandak rivers started in 1997-98. Assistance of Rs. 0.48
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crore during 1997-98 and Rs. 0.46 crore during 1998-99
was released.

Drought Prone Areas Programme (DPAP) is being
administered since 1995-96 for developing 161 identified
drought prone districts in 13 States, namely Andhra
Pradesh, Bihar, Gujarat, Himachal Pradesh, Jammu &
Kashmir, Karnataka, Madhya Pradesh, Maharashtra,
Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh and West
Bengal. Central assistance of Rs. 118.10 crore during
1995-96, Rs. 110.00 crore during 1996-97, Rs. 90.75 crore
during 1997-98, Rs. 73.00 crore during 1998-99 and Rs.
90.48 crore during 1999-2000 (till date) have been
released.

Statement

Details of Central Loan Assistance Released to the Government of Assam for Flood
Management in Brahmaputra Valley

(Rs. in crores)

Year Gross Amount Recoveries Net Amount
released released
Principal Interest Total

(Rs.) (Rs.) (Rs.) (Rs.) (Rs.)
1 2 3 4 5 6
1974-75 6.00 _ -_ Nil 6.00
1975-76 4.39 —_ - Nil 4.39
1976-77 6.00 - -— Nil 6.00
1977-78 7.25 —_ - Nil 7.25
1978-79 10.20 - — Nil 10.20
1979-80 10.75 - - Nil© 10.75
1980-81 13.00 —_ — Nil 13.00
1981-82 156.90 —_ - Nil 156.90
1982-83 13.00 —_ — Nil 13.00
1983-84 10.00 - — Nil 10.00
1984-85 15.00 -_ —_ Nil 15.00
1985-86 15.00 - -_— Nil 15.00
1986-87 13.50 — - Nil 13.50
1887-88 21.00 —_ _ Nil 21.00
1988-89 21.00 —_ - Nil 21.00
1989-90 19.95 -

- Nil 19.95
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1 2 3 4 5 6
1990-91 18.00 —_ —_ Nil 18.00
"1991-92 20.00 3.16 6.17 9.33 10.67
1992-93 25.00 7.84 16.19 24.03 0.97
1993-94 25.00 6.73 14.16 20.89 4.1
1994-95 25.00 7.74 15.63 23.37 1.63
1995-96 25.00 —_ —_ Nil 25.00
1996-97 10.09 (grant) — - Nil 10.09*
1997-98 18.00 3.42 4.58 8.00 10.00
1998-99 18.00 — - Nil 18.00
Sub Total 375.94 (loan) 28.89 56.73 85.62 300.41
10.09 (grant)
1999-2000 15.00 — — —_ 15.00
Total 390.94 (loan)
10.09 (grant) 28.89 56.73 85.62 315.41

“For the years 1996-97, as a special case, a grant of Rs. 10.09 crore was released as reimbursement for works undertaken by the

Flood Control Department, Govemment of Assam.

Border Dispute with China

*190. SHRI G.S. BASAVARAJ: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Chinese Ambassador to India has
expressed that strong ties with India are necessary;

(b) if so, the extent to which both China and India
have resolved the border dispute;

(c) whether both countries are working together
to improve the relations and settle all disputes
peacefully;

(d) if so, the details thereof, and
(e) the achievements made so far in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) to (e) The Prime Minister has
stated that we seek friendly, co-operative, good
neighbourly and mutually beneficial relationship with China.
In line with this policy, our relations with China have
diversified and and expanded. Exchanges at the

governmental, parliamentary, non-governmental, people-
to-people and other levels are taking place.

As regards the boundary question, India and China
are committed to working towards a fair, reasonable and
mutually acceptable settlement of the boundary question.
Both countries are discussing the boundary question in
the framework of the India-China Joint Working Group on
the Boundary Question (JWG) and its sub-group, the
India-China Expert Group of Diplomatic and Military
Officials (EG). Eleven meeting of JWG and seven meeting
of EG have been held so far. The Agreements on
Maintenance of Border Peace and Transquality, signed
in 1993, and on Confidence Building Measures in the
military Field Aong the Line of Actual Control in the India-
China Border Areas, signed in November 1996, contribute
to maintenance of peace and tranquility in the border
areas.

During my visit to China on June 14-15, 1999 and
my subsequent meeting with the Chinese Foreign Minister
during the ASEAN Regional Forum - Post-Ministerial
Conference Meeting in Singapore on July 25, 1999, |
had exchanged views with my Chinese counterpart on
various issues in our bilateral relations as also on regional
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and international issues of mutual interest. We agreed
on promoting CBMs, having a security dialogue, expanding
economic and trade relations and jointly celebrating the
forthcoming 50th anniversary of the establishment of
diplomatic relations {(April 1, 2000).

Minister of Commerce and Industry, Shri Murasoli
Maran visited China and co-chaired the Sixth Meeting of
the India-China Joint Group on Economic Relations and
Trade, and Science and Technology in Beijing on
February 21-22, 2000. During the meeting the two sides
agreed on measures to enhance bilateral trade. In 1999,
the trade was US$ 1.987 billion, an increase of 3.4%
over 1998.

The President stated in his Address to Parliament
on 23rd February 2000 that he would undertake a State
visit to China in may this year.

We seek a relationship in whih both sides
are responsive to each other's concems. We remain
committed to the process of dilogue to resolve outstanding
differences.

Development of North-East States

*191. SHRI K. YERRANNAIDU: Will the PRIME
MINISTER be pleased to state:

(a) whether there is no developmental activities in
North-Eastern States despite increasing Central assistance
in the current financial year;

(b) if so, the reasons therefor, and

(c) the concrete measures taken/proposed to be taken
to improve the situation in these States?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN
SHOURIE): (a) to (c) The North-Eastern States have
achieved development in terms of higher Literacy and
lower Crude Birth, Crude Death and Intant Moratality
Rates than the All-india average. To ensure speedy
economic development in the Region, a large numbers
of projects, included in the PM's Packages and Shukia
Commission recommendations, have been completed/
taken up for implementation. Further, following policy
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initiatives have also been taken to augment the resource
base of the North-Eastern States:

(i) 30% of Normal Central Assistance is earmarked
for Special Category States which include N.E.
States.

(i) 90% of Plan assistance is grant and 10% loan
as against 30% grant and 70% loan for other
States.

(ii) State contribution of 15% which is mandatory
for the Basic Minimum services schemes, is
not applicable to N.E. States.

(iv) 10% of Plan provision of the Central Ministries/
Departments has been earmarked for
development of N.E. States.

(v) Over and above the State Plan outlays which
have been increasirg over the years, funds are
also being sanctioned out of the Non-Lapsable
Central Pool of Resources created through
transfer of unspent balance of the earmarked
outlays of the Central Ministries and
Departments meant for development of the N.E.
States.

(vij The North Eastern Council is also engaged in
the development of infrastructure in the Region.

(vii) Specia! dispensation has been made in respect
of the Accelerated Irrigation Benefit Programme
(AIBP) by incorporating minor irrigation projects
for the North-Eastern States and allowing 25%
of the State’s share, as against 33% for others,
in availing of Central Loan Assistance.

(viii) Diversion to the extent of 20% of the Normal
Central Assistance (Plan) is allowed for Non-
Plan purposes. ’

Following steps have been taken to optimise benefits
of the schemes/projects being implemented in the Region:

(i) Monitoring of implementation of schemes/
programmes in the Region on quarterly basis.

(i) Involvement of public sector undertakings like
NEPCO, BHEL, Border Road Organisation etc.
in implementation of projects, as far as possible.

(i) Channelising of Non-Lapsable funds through
Central Ministries/Departments, wherever
necessary.

(iv) Sensitising the States to the need of reducing
their non-plan expenditure.
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Production of Foodgrains

*192. SHRI K. MURALEEDHARAN: Will the Minister
of AGRICULTURE be pleased to state:

(a) the names of the States which are deficient in
foodgrain production;

(b) whether the Government have received any
proposal from such Governments including the
Government of Kerala for extending financial assistance
to increase the production of foodgrains;

(c) if so, the details thereof; and
(d) the decision- of the Union Govemment thereon?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL
PATWA): (a) Based on normative requirements of
foodgrains, as recommended by National Institute of
Nutrition, Hyderabad, and projections cf average
population as on 1st July, 1997, 1998 & 1999, the States,
deficient in foodgrain production, are Andhra Pradesh,
Arunachal Pradesh, Assam, Bihar, Goa, Gujarat, Jammu
& Kashmir, Karnataka, Kerala, Maharashtra, Manipur,
Meghalaya, Mizoram, Nagaland, Orissa, Tamil Nadu,
Tripura & West Bengal.

(b) to (d) No. Sir. For increasing the productivity and
production of foodgrains in the country, however, Centrally
Sponsored Schemes of Integrated Cereals Development
Programme in Rice/Wheat/Coarse Cereals Based Cropping
Systems Area are being implemented. For increasing the
production and productivity of Puises, the Govermment is
also implementing National Pulses Development Project.
Under these programmes, incentives are being provided
to the farmers on distribution of seeds, improved farm
implements and sprinkler sets etc. Under the scheme of
ICDP-Rice, incentives on Power Tillers is also being
provided. Besides above, field demonstrations and farmers’
trainings are also being organised under the above
mentioned schemes to acquaint the farmers with the latest
production technologies. The State of Kerala is covered
under ICDP-Rice and National Pulses Development
Project.

Welfare Projects

*193. SHRI SHIVAJI MANE:
SHRI G.J. JAVIYA:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(a) the details of the projects undertaken under the
National Policy on older persons, prevention of alcoholism
and drug abuse;

(b) the funds earmarked for the purpose during the
last three years, year-wise;

(c) whether the funds earmearked for the purpose are
fully utilized and if not, the reasons for the same;

(d) the extent to which success has been achieved
under each of the above projects in the country; and

(e) the steps proposed to be taken by the
Government to ensure that each of the above programmes
is implemented successfully?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI): (a) The Ministry of Social Justice
and Empowerment is the nodal Ministry of Government
of India for policies and programmes relating to Older
Persons. In pursuance of the National Policy on Older
Persons, both the ongoing schemes for welfare of Older
Persons were reviewed and revised with a view to make
them more flexible and broad based. Under the Ministry's
revised scheme “An Integrated Programme for Older
Persons”, financial assistance upto 80% of the project
cost is provided to NGOs for establishment and
maintenance of Old Age Homes, Day Care Centres,
Mobile Medicare Units and also to provide Non-institutional
services to the older persons. Under the other revised
scheme of Assistance to Panchayati Raj Institutions/
Voluntary Organisations/Self Help Groups for Construction
of Old Age Home/Multi Service Centres for Oider Persons,
grant up to Rs. 30 lakhs is provided to eligible
organisations for construction of old age homes and muti
service centres for older persons.

The Ministry of Social Justice and Empowerment is
also the nodal Ministry for policies relating to prevention,
educational awareness and social rehabilitation of alcohol/
drug abusers/addicts. To achieve this goal this Ministry
has been implementing the Scheme titled “Scheme for
Prevention of Alcoholism and Substance (Drugs) Abuse”.
This scheme is being implemented through Registered
Societies/Trusts/Companies etc. by providing financial
assistance to the extent of 90% of the total approved
expenditure. In case of the North Eastem States, Sikkim
and J&K the extent of grant it is 95% of the cost. These
organisations are financially assisted for setting up/
maintenance of Counselling and Awareness Centres and
Treatment cum Rehabilitation Centres and for organising
De-addiction camps, Awareness Programmes and
Manpower Development.
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(b) The funds earmarked under the above mentioned
three schemes during the last three years, year-wise, are
indicated below.

Name of the Schema: An Integrated Programme for
Older persons (Plan Scheme)
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Name of the Scheme: Scheme of Assistance to
Panchayati Raj Institutions/Voluntary Organisations/Self
Help Groups for Construction of Old Age Home/Multi
Service Centres for Older Persons (Non-Plan Scheme)

(Rupees in crores)

; Year Budget Revised Actual
res
(Rupees in crores) Estimates Estimates = Expenditure
Year Budget Revised Actual 1996-97 5.00 3.93 1.30
Estimates Estimates  Expenditure
1997-98 5.00 1.63 0.30
1996-97 7.00 7.00 7.22 1998-99 3.20 234 155
1997-98 12.50 8.87 6.10 .
Name of the Scheme: Scheme of Prevention of
1998-99 15.00 10.00 7.75 Alcoholism and Substance (Drugs) Abuse
(Rupees in crores)
Year Budget Estimates Revised Estimates Actual Expenditure
Plan " Non- Plan Non- Plan Non-Plan
Plan Plan
1996-97 15.00 00.16 14.50 00.16 9.57 00.16
1997-98 17.50 00.16 11.52 00.16 11.52 00.16
1998-99 16.00 00.15 16.00 00.16 15.20 00.02

(c) No, Sir. In case of ‘An Integrated Programme for
Older Persons’, the shortfall in expenditure during 1997-
98 and 1998-99 was due to non-receipt of proposals
from eligible organisations as also recommendations and
inspection reports from State Governments concemed. The
shortfall under the Scheme of Assistance for Construction
of Old Age Homes etc. during 1996-97 was because it
was the first year of the scheme and not many
organisations were aware of it. While during 1997-98 and

1998-99 less expenditure was due to the tact that the
scheme was under review.

The shortfall in expenditure during 1996-97 and 1997-
98, under the ‘Scheme for Prevention ot Alcoholism and
Substance (Drugs) Abuse’ was due to non-receipt of
cmplete and timely proposals from the NGOs .as well as
recommendations and inspection reports of the ongoing
cases from the various State Governments.

(d) (1) An Integrated Progamme for Older Persons
Started in 1992-93 as “Scheme of Assistance to

Voluntary Organisations for Programmes relating to Aged”
with a budget provision of Rs. 1.00 crore only, the scheme

has been running successfully and was revised and made
flexible during 1998-99 so as to be able to meet the
diverse needs of the older persons and given a new
nomenclature “An Integrated Programme for Older
Persons™. The budget provision for 1999-2000 stands at
Rs. 15.00 crores. At present, 234 Old Age Homes, 398
Day Care Centres, 50 Mobile Medicare Units and 3 Non-
institutional Service Centres for older persons are being
assisted financially under the scheme.

() Scheme of Assistance to Panchayati Raj Institutions/
Voluntary Organisations/Self Help Groups for
Construction of Old Age Home/Multi Service Centres
for Older Persons:

Started in 1996-97, scheme has now taken off and
during the year 1999-2000 a large number of proposals
for construction of Old Age Homes have been received
from eligible organisations located in different parts of
the country. This is indicative of the fact that the scheme
has become quite popular. Since inception, 54 Old Age
Homes have been constructed in different parts of the
country under this scheme
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() Scheme of Prevention of Alcoholism and
Substance (Drugs) Abuse

Beginning with seven centres established :n Delhi in
'1985-86, the total number of centres now functioning
nation-wide has reached ‘434 as on 29.2.2000. These
include 174 Counselling Centres and 260 Treatment cum
Rehabilitation Centres. As a result of the implementation
of the programme 7,80,164 drug addicts have been
registered in these centres during the period 1996-97 to
1998-99.

(e) The first step already taken by the Government
for further improvement in implementation of the two
schemes for welfare of older persons is their complete
review and revision during 1998-99 with a view to making
them flexible so as to be able to meet the diverse needs
of older people. As the funds earmarked were not being
fully utilised because of non-receipt or the late receipt of
the recommendations of the State Governments, an
alternate system of programme appraisal/monitoring/
inspection of voluntary organisations seeking financial
assistance under the two schemes has been evolved by
involving Schools of Social Work etc. in the country.
This new system is in force from the financial year
1999-2000.

The third scheme has also been reviewed and
restructured on the basis of interaction with the
implementing agencies, experts and professionals in the
area of alcoholism and drug abuse as well as the
experience of the Ministry. The revised Scheme is being
implemented with effect from April, 1999. For effective
implementation of the Programme, the revised Scheme
has specific components such as involvement of
Panchayat institutions and local bodies. There is a special
focus on the programme in North-East part of the country
where the problem is alarming. Steps have also been
taken for developing proper research methodology to
undertake a nationwide survey on the problem of drug
abuse which will provide authentic and more reliable data
on the subject.

[Translation]
Development of Information Technology

*194. SHRI NAWAL KISHORE RAl:
SHRI SUKDEO PASWAN:

Will the Minister of INFORMATION TECHNOLOGY
be pleased to state:

(a) whether there is an abundant scope for the
development of information technology sector in the
country during the coming years;
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(b) if so, the assessment of the Government in regard
to rate of growth during the next three years;

(c) whether there is possibility of not achieving the
said rate of growth due to non-production of electronic
equipment in desired quantity in the country; and

(d) if so, the reaction of the Govemment thereto
alongwith the action being taken in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION TECHNOLOGY
(SHRI PRAMOD MAHAJAN): (a) to (d) Keeping in view
the tremendous potential in the Information Technology
sector, the Govermment had set up a Task Force which
has submitted three reports wherein various
recommendations have been made to give this sector a
good boost. The estimated growth rate of this sector is
around 30-35% during the next three years.

Indian Land Occupied lllegally by
Pakistan and China

*195. SHRI MOHAN RAWALE:
SHRI PRABHAT SAMANTRAY:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the area of Indian land illegally occupied by
Pakistan and China;

(b) the area of Indian land illegally transferred to
China by Pakistan; and

(c) the steps taken/propose to be taken by the
Government to get back these areas?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
JASWANT SINGH): (a) The area under forcible and illegal
occupation of Pakistan is approximately 78,000 sq. kms.
There is an area of approximately 38,000 sq. kms. under
the illegal occupation of China.

(b) Under the so-called “Sino-Pak Boundary
Agreement” of 1963, Pakistan ceded 5180 sq. kms. of
Indian territory to China.

(c) Under the Simla Agreement and the Lahore
Declaration, Government is committed to resolving all
issues with Pakistan through peaceful negotiations and
direct bilateral dialogue.

Discussions on the boundary questions with China
are conducted within the framework of the India-China
Joint Working Group (JWG) and its sub group, the India-
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China Expert Group (EG). Both India and China are
committed to working towards a fair, reasonable and
mutually acceptable settiement of the boundary question.
The Agreements on Maintenance of Border Peace and
Tranquility, signed in 1993, and on confidence building
measurées in the military field along the Line of Actual
Control in the India-China border areas signed in
November 1996, contribute to the maintenance of peace
and tranquility in the border areas.

Government remains committed to ensure that the
territorial integrity of India is not compromised under any
circumstances.

Employment for Handicapped Persons

*196. SHRI TARUN GOGO!:
SHRI SATYAVRAT CHATURVEDL:

Will the Minister of LABOUR be pleased to state:

(a) the number of persons registered in different
Employment Exchanges of the North-Eastern States
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and Madhya Pradesh as on 31st December, 1999
and the number of handicapped persons out of
them,;

(b) the number of persons, particularly the
handicapped, provided with jobs during the last two
years;

(c) whether the reserved quota of the handicapped
persons is filled up regularly; and

(d) # not, the reasons therefor?

THE MINISTER OF LABOUR (DR. SATYA NARAYAN
JATIYA): (a) to (d) The number of job-seekers (both total
and handicapped) all of whom are not necessarily
unemployed, on the Live Register of the Employment
Exchanges in North Eastern States except Sikkim (Sikkim
is not covered under the network of Employment
Exchanges) as on 30.6.1998 and job or self-employment
provided to the handicapped during 1997 and 1998 (upto
30.06.1998) were as under:

(In thousands)

Total job-seekers Number of Handicapped persons provided
as on 30.06.1998 Handicapped jobs/self-employment
job-seekers out 1997 1998 upto
of total as on 30.06.1998
30.06.1998
North-Eastern States 2197.3 8.9 0.23 0.12
Madhya Pradesh 2456.3 27.7 0.34 0.22

Employment Exchanges cater to only a small fraction
of the total employment that is generated. Moreover, the
employment exchanges sponsor the candidates as per
the requisition/ requirements of employers. Handicapped
persons are also included in these.

[English]
Remunerative Prices for Paddy and Wheat

*197. SHRI VAIKO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government are aware of the

discrepancies ir. the remunerative prices fixed for paddy
and wheat;

(b) if so, the adverse effects on the farmers as a
result thereof; and

(c). the corrective steps taken/proposed to be taken
by the Govemment in this regard?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL
PATWA): (a) to (c) Thare are no discrepancies in the
remunerative prices fixed for Paddy & Wheat.

[Translation]

High Yielding Varieties of Seeds

*198. SHRI JAGDAMBI PRASAD YADAV: Will the
Minister of AGRICULTURE be pleased to- state:

(a) the details of the High Yielding Varieties (HYV)
of seeds developed by the Indian Council of Agricultural
Research (ICAR) during the last one year;
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(b) whether HYV varities of seeds of wheat and maize
are being developed only by the foreign countries;

. (c) if so, the reasons therefor; and

(d) the steps proposed to be taken by the Union
Government to revitalise research activities to improve
the quality of seeds in the country?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL
PATWA): (a) The ICAR system has deveioped and
released at the central level 78 high yielding varieties
and hybrids of different crops during 1999. The details
are given in Statement.

(b) No, Sir.
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(c) Question does not arise.

(d) The research efforts on the development of high
yielding inbred varieties and hybrids are intensified in
different crops during the IX plan. In addition, mission
mode programme on hybrid research, development of
transgencis for management of insects, gene pyramiding
for rust resistance in wheat etc. have been launched
during last year. To ensure quality seed of improved
varieties, seed technological researches on the
development of package of practices for seed production
(viz. plant population, isolation distance, plant nutrition
plant protection, synchronization of flowering), seed health,
processing, storage and testing, and identification of areas/
seasons suitable for seed production has been intensified.
Also good quality, indented breeder seed of released
varieties is produced to meet the national requirement.

Statement

Details of High Yielding Varieties and Hybrids of different crops developed and Released during 1999

Crop Area of Adaptation Salient Features
Variety/Hyb.
1 2 3
RICE
VL Dhan 81 Valley and hilly areas of Tolerant to stem
U.P., Himachal Pradesh and borer and leaf
Meghalaya under Irrigated folder

transplanted condition.

Pooja Assam, Madhya Pradesh,

Tolerant to pests

Orissa, Tripura and West and diseases.
Bengal for shallow water

condition.

CSR-13

CSR-27

Haryana, Eastemn &
Central U.P., Maharashtra,
Guijarat, Kerala, Tamil
Nadu and West Bengal for
irrigated alkaline (sodic)
land and coastal

saline soils.

Haryana, U.P.,
Maharashtra, Guijarat,
Kerala, Tamil Nadu and
West Bengal for saline
and alkaline soils

Salt tolerant and
disease tolerant.

Salt tolerant
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WHEAT

Malviya Uttar Pradesh, Bihar, Resistance against
West Bengal under stripe rust leaf
irrigated conditions. blight and loose

smut.

Shresth U.P., Punjab, Haryana Resistant against
and parts of Rajasthan brown rust.

UP 2425 U.P., Punjab, Haryana Resistant to all
and parts of Rajathan. three rusts.

Malav Shakti- M.P. Gujarat, Rajasthan Resistant to leaf
and U.P. and stem rust

KRL-19 Punjab, Haryana, U.P., Resistant to
Rajasthan, H.P., Bihar, salinity
Orissa, West Bengal and
North-Eastern states.

PBW-396 Punjab, Haryana, U.P., Resistant to all
Rajasthan and H.P. three rusts.

PBW-443 Bihar, U.P., Orissa,

Malav Ratna

K-9644

MAIZE

Gaurav

Vivek
Hybrid-4

Prakash

PAC 738

PAC 776

West Bengal and
North-Eastern states.

M.P., Gujarat, Rajasthan
and U.P.

Maharashtra, Kamataka and
Andhra Pradesh.

Punjab, Uttar Pradesh,
Haryana & Rajasthan under
rainfed conditions.

Gujarat, Rajasthan, Madhya
Pradesh under rainfed
conditions.

Across the country under
rainfed and irrigated
conditions.

Uttar Pradesh, Bihar,

West Bengal, Andhra Pradesh,

Tamil Nadu, Kamataka and
Maharashtra.

Punjab, Haryana,

Uttar Pradesh, Rajasthan,
Andhra Pradesh, Tamil
Nadu, Kamataka and
Maharashtra.

Resistant to all
three rusts.

Resistant to all
three rusts

Resistant to rusts
and leaf blight.

Moderately resistant
to major foliar and
stalk diseases.

Tolerant to pests &
diseases.

Tolerant to pests &
disease.

Tolerant to stem
Borer, shootfly
and abiotic stresses.

Tolerant to lodging
and abiotic stresses.
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32A09

4642
(PRO 312)

4210
(PRO 316)

SORGHUM

CSH 17
JKSH-22

CSH 18
PEARL MILLET
Pusa 605

JBV 2

Nandi 32
Pusa-415

Pusa
Composite 334

MLBH-504

Nandi-8
FINGER MILLET

Bhairabi

FOXTAIL MILLET
PS4

Across the country except
Bihar, West Bengal, Orissa
and Eastem M.P.

Andhra Pradesh, Kamataka.

H.P., J&K, Hill of U.P.,
North Eastern states except
Sikkim & Assam.

Gujarat, M.P., Rajasthan
and Tamil Nadu.

Andhra Pradesh, Guijarat.

Maharashtra, M.P.,
Rajasthan, Gujarat & U.P.

Rajasthan, Uttar Pradesh,
Gujarat, Haryana, Madhya
Pradesh, Delhi.

Rajasthan, Haryana, Gujarat,
Madhya Pradesh & U.P.

Rajasthan, Haryana, Guijarat,
Madhya Pradesh & U.P.

Rajasthan, Haryana, Guijarat,
Madhya Pradesh & U.P.

Rajasthan, Haryana, Guijarat,
Madhya Pradesh & U.P.

Maharashtra, Andhra Pradesh
& Karnataka.

Gujarat and Madhya Pradesh

Kamataka, Maharashtra,
Madhya Pradesh and Orissa.

All foxtail millet
growing region

Tolerant to borer &
resistant to
turcicum blight.

Highly tolerant te
turicum blight & stem border.

Tolerant to major
insects pests.

Resistant to
lodging and shattering.

Tolerant to major pests and
diseases.

Medium maturity,
resistant to grain mold.

Resistant to downey
mildew.

Resistant to downey
mildew.

Resistant to downey
mildew, ergot & smut.

Resistant to downey
mildew.

Resistant to downey
mildew.

Resistant to downey
Mildew and ergot.

Drought tolerant.

Resistant to neck

blast, grass hopper.



Fodder Guar

Bundel
Guar-3

CHICKPEA

Pusa 1003
JG 11
DGD-72

(Pragati)

Pusa Chamatkar

PIGEONPEA
MA-3

MUNGBEAN
HUM-1
URDBEAN

Tu 94-2

IPU 94-1

Arid and Semi-arid
Zones of the country

Eastern U.P., Bihar, West Bengal,
Assam

Southern Zone

M.P., Gujarat, Maharashtra

Punjab, Haryana, Rajasthan, Delhi,
Westem U.P.

H.P., MS, Gujarat

H.P., MS, Orissa, Gujarat, Parts of
U.P, AP, TN, Kerala, Kamataka

A.P., TN, Orissa, Kerala and
Kamataka

Punjab, Haryana, Delhi, Rajasthan
and Westem U.P., Eastem U.P.,
Bihar, West Bengal and Assam for
kharif season
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BARLEY
Harit Northern hill zone Early maturing
(HBL 276)
‘RD-2552 Uttar Pradesh, Bihar, —
Orissa, Punjab, Haryana,
Rajasthan and H.P.
FORAGES
Fodder Sorghum
Pant Chari-5 Uttar Pradesh, Haryana, Resistant to
Madhya Pradesh, Rajasthan, anthracnose zonate
Guijarat, Maharashtra, leaf spot and other
Tamil Nadu and A.P. foliar diseases.
Safed Moti Across the Country

Multicut hybrid.

Bold seeded, tolerant to wilt

Performs well as rainfed
crop

Bold seeded, wilt resistant

Mdderately resistant to wilt
and sterility, resistant to pod
fly.

Resistant to YMV

Resistant to YMV and
moderately resistant to
powdery mildew.

YMV resistant
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KU 92-1

RBU 38

MOTHBEAN
RMO 225

CAZR! Motn-1
COWPEA

V 585
UPC 9202

GC-3

HORSEGRAM
AK-21

GUAR

RGC 986
RGC 1002
RCG-1003
LENTIL

Jawahar Lentil-3

FIELDPEA

Malviya Mattar-15

FABABEAN
Vikrant
SESAME
JT 55

SUNFLOWER

Sideshwar
(LS-11)

Eastern U.P., Bihar, West Bengal
and Assam

Eastem U.P., Bihar, West Bengal,
Assam, MS, M.P., Gujarat for kharif
cultivation

Moth growing areas of Rajasthan,
Gujarat and Maharashtra

North-Western India

Punjab, Haryana, Rajasthan and U.P.

M.P., Maharashtra, Gujarat and parts
of U.P.

Suitable for arid and semi-arid areas

All horsegram growing areas

All guar growing areas

All guar growing areas

"All guar growing areas

Rajasthan, MP, Maharashtra and
parts of U.P.

J.K, H.P, U.P., Hils, Eastem U.P.,
Bihar, Orissa, West Bengal NE
States

Throughout the country

Eastem U.P., M.P., Bihar, Orissa,
West Bengal and NE States

Gujarat, MP and MS under rainfed
condition

YMV resistant

Resistant to Cercospora leaf

spot

Drought tolerant

Drought tolerant

Resistant to lodging

Early maturing with 21%
protein, suitable for arid and
semi-arid areas

Resistant to anthracnose

31% gum and 25% protein

Resistant to diseases
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LINSEED
LCK 9216

LMH-62

GROUNDNUT
CSMG 884

HNG 10

RAPESEED-MUSTARD
VSL-5

SOYABEAN

MACS-450

CASTOR

CGH 6

COTTON

Desi Cotton
Hybrid 1

JUTE
JRC-698

JRO-
8432
(CO-32)

POTATO
Kufri Pukhraj

Kufn
Chipsona-1.

Irrigated conditions of UP, Bihar,
West Bengal, Assam, Kota area of

Rajasthan

Rainfed conditions of MP, MS,
Rajasthan, Orissa, Bundelkhand

region of U.P.

UP, Rajasthan, Maharashtra

UP, Rajasthan, parts of M.P.

U.P., Rajasthan

M.S., Kamataka, TN, A.P.

Gujarat, Rajasthan, Maharashtra

Northen Zone (Punjab, Haryana,

Rajasthan)

Suitable for white jute
growing belt of North
Bengal and Bihar for Mid-
March to early April

sowing in low to high lands
with early onset of
nowester rain.

Suitable for whole tossa
jute belt for mid-March to
end of April sowing.

North Indian Plains and
pleateau regions.

North Indian Plains.

Resistant to rust, powdery
mildew, moderately to
Alternaria blight and bud fly

Resistant to rust, wilt and
powdery mildew

Resistant to early and late
spot and bud necrosis

Semi sreading, medium bold
kernel

Has good fibre
quality

Has good fibre
quality

Resistant to early
blight, moderately
resistance to late blight.

Resistant to late
blight and suitable for
processing (Chip making).
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Kufri Chip- North Indian Plains. Resistant to late

sona-2 blight, tolerant to frost and
suitable for processing (Chip
making)

Giriraj North Indian hills Resistant to late blight.

Kufri Anand North Indian Plains. Resistant to late blight and
tolerant to frost.

BRINJAL

Pusa Ankur M.P., Maharashtra, Small round type.

Andhra Pradesh
Child Labour trafficking of drugs as defined in the relevant

*199. SHRI ANNASAHEB M.K. PATIL: Will the
Minister of LABOUR be pleased to state:

(a) whether the Indian Government has not ratified
the ILO Convention No. 182 on elimination of worst forms
of child labour from the country;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) the time by which the Government propose to
ratify this Convention; and

(d) the steps taken by the Government to create a
congenial environment at workplace for child labour?

THE MINISTER OF LABOUR (DR. SATYANARAYAN
JATIYA): (a) to (d) The 87th Session of the Iinternational
Labour Conference (ILC) held in June, 1999 unanimously
adopted ILO Convention No. 182. For the purpose of the
Convention the terms” the worst forms of child labour”
comprises:

(i) all forms of slavery or practices similar to
slavery, such as the sale and trafficking of
children, debt bondage and serfdom and forced
or compulsory labour, including forced or
compulsory recruitment of children for use in
armed conflict;

(i) the use, procuring or offering of a Child for
prostitution, for the production of pornography
or for pornographic performances;

(i) the use, procuring or offering of a child for illicit
acitivties, in particular for the production and

international treaties;

(iv) work which, by its nature or the circumstances
in which it is carried out, is likely to harm the
health, safety or morals of children.

Soon after adoption of the Convention at the 87th
Session of the ILO at Geneva in June, 1999, Government
have initiated the process for Ratification of Convention
No. 182.

The Child Labour (Prohibition & Regulation) Act, 1986
regulates the working conditions of children in all
employments which are not prohibited under the Act. This
includes working hours, weekly holiday and health and
safety measures creating a congenial environment at
workplace for child labour.

[English]
Cattle Rearing Centres

*200. DR. M.P. JAISWAL: Will the Minister of
AGRICULTURE be pleased tc state:

(a) whether cattle rearing centres are proposed to
be set up all over the country for the scientific
development of cattle rearing to boost the milk production;
and

(b) ii so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL
PATWA): (a) No, Sir.

(b) Question does not arise.
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Grant of Visa

1755. SHRI HARIBHAUSHANKAR MAHALE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether there are any guidelines to our missions
abroad not to grant visa more than once in every six
months to nationals of various countries specially Iran;
and

(b) if so, the rationality of such decisions?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) and (b) Indian
Mission and Posts abroad have been instructed to
scrutinise carefully the applications of foreigners, made
within a period of six months of the applicant's last
departure from India, to make sure that the further visit
is for a bonafide purpose and that the liberal grant of
visa is not misused.

UN Report on Child Abuse

1756. SHRI P. MOHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the UN report reveals nearly two million
children are being abused globally every year and the
largest number of them is from South and South East
Asia;
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(b) if so, the break up of number pf child abuse
noticed in India during 1997-98 and 1999 State-wise; and

(c} the steps ta.en/proposed to be taken by the
Govemnment to prevent child abuse in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) The latest Report titled “The
State of World’s Children 2000” released by UNICEF at
New Delhi on 13th December, 1999 mentions that there
is no way to calculate the exact number of children whose
lives are endangered by their sale and trafficking, by
debt bondage, serfdom, forced or compulsory labour,
forced or compulsory recruitment into armed conflict,
prostitution, pornography or by the production and
trafficking of drugs. However, the report titled “The
Progress of Nations for the year, 1997", published by
UNICEF, states that more than one million children are
forced into prostitution every year, the majority in Asia.

(b) The number of children in India against whom
crimes like rape, sale, exposure and abandonment etc.
have been committed during the years 1997, 1998 and
1999 is 5980, 5788 and 1143 (excluding child rape)
as per records maintained by National Crime
Records Bureau. The State-wise details is given in the
Statement-| enclosed.

(c) Statement-ll giving the requisite information is
attached.

Statement |
S.No States/U.Ts. Number of Incidence during the years
1997 1998 1999
1 2 3 4 5
1. Andhra Pradesh 365 340 47
2. Arunachal Pradesh 29 10 1
3. Assam 195 223 19
4 Bihar 368 365 0
5. Goa 1.6 14 5
6. Gujarat 389 389 164
7. Haryana 184 227 95
8. Himachal Pradesh 70 51 14
9. Jammu & Kashmir 6 24 8
10. Kamataka 124 4 70
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1 2 3 4 5

11. Kerala 184 191 13
12. - Madhya Pradesh 1243 1034 160
13. Maharashtra 916 888 213
14. Manipur 5 7 0
15. Meghalaya 4 11 0
16. Mizoram 11 49 1
17. Nagaland 3 4 0
18. Orissa 155 153 8
19. Punjab 89 109 25
20. Rajasthan 201 208 38
21. Sikkim 6 2 0
22. Tamil Nadu 116 113 8
23. Tripura 23 16 0
24. Uttar Pradesh 528 536 19
25. West Bengal 390 303 68
26. A&N lIslands 7 5 0
27. Chandigarh 10 8 10
28. D&N Haveli 1 2 0
29. Daman & Diu 0 0 1

30. Delhi 338 358 155
31.  Lakshadweep 0 0 0
32. Pondicherry 4 4 1

Total 5980 5788 1143
Statement |i The Juvenile Justice Act, 1986 has provisions for

The Government has taken a number of measures
both administrative and legal to prevent children from
being abused. Some of which are as follows:

() LEGAL:
The following are important specific legislations to
protect the children from the clutches of violence and

abuse meted out the them:—

(i) Juvenile Justice Act, 1986

protection from cruelty and has elaborate provisions for
the care, protection and rehabilitation of neglected and
abused children. The Immoral Prevention Act, 1956 (as
amended) deals with the punitive as also preventive
aspects of prostitution including child prostitution.

(i) Probation of Offenders Act, 1958.

(i) The Child Labour (Prohibition and Regulation)
Act, 1986.

(ivy The Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full
Participation) Act, 1996.
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(v) The Factories Act (Amended) 1954.

(vij The Child Marriage Restraint Act (Amended)
1979.

(viiy The Orphanages and Other Charitable Homes
(Supervions & Control) Act, 1960.

(vii) Hindu Adoption and Maintenance Act, 1956.

(ix) The Infant Milk Substitute, Feeding Bottles and
Infant Foods (Regulation of Production Supply
& Offenders) Act, 1992.

(x) The Pre-Natal Diagnostic Technique (Regulation,
Prevention and Misuse) Act, 1994.

(xi) Hindu Minority and guardianship Act, 1956.

(2) Indian Penal Code considers the following as
serious offences:

(i) Kidnapping or maiming a child for begging
(Section 353-A-IPC)

(i) Selling or buying of girls for purposes of
prostitution (Section 372 and 373 IPC)

(i) Exposure and Abandonment of children under

12 years by parents or guardians (Section 317
IPC).

(iv) Sexual harassment (Section 509), child
prostitution and child rape are also covered.

() POLICIES AND PROVISIONS:

() The National Policy for Children’'s 1974 states
that “children shall be protected against neglect,
cruelty and exploitation”.

()  The National Decadal Plan of Action for the
Girl Child 1991-2000 recognises the rights of
the girl child to protection from exploitatign,
assault and physical abuse.

(i)  The National Policy on Education recommends

firm exclusion of corporal punishment to children
in schools.

(1) ADMINISTRATIVE MEASURES:

(i) The Ministry of Social Justice and Empowerment
has also been implementing a scheme for
weltare of street children, which has been
reviewed and revised and renamed as An
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Integrated Programme for Street Children. The
basic aim of the programme is to protect a
children from all types of abuse, including rape
and induction into prostitution etc. which they
are exposed to when on the street unprotected.

(i) One of the important initiatives taken under the
revised scheme was the establishment of Child
Helpline Service in a number of cities. The Child
Helpline is a 24 hour free phone service which
can be accessed by children in distress by
dialing the number 1098 on the telephone. The
service is currently available at Mumbai, Delhi,
Calcutta, Chennai, Hyderabad, Nagpur,
Bangalore and Patna.

(i) Govemmment of India has constituted a Central
Advisory Committee to suggest measures to be
taken for eradicating child prostitution. The Plan
of Action prepared by this Committee has been
finalised and the Implementation Machinery is
being set up.

(iv) In order to protect children from illicit use of
narcotic drugs and psychotropic substances and
to prevent the use of children in the illicit
production and trafficking of such substances,
a scheme of assistance to voluntary
organisations for prohibition and drug abuse
prevention is also being implemented by the
Ministry of Social Justice and Empowerment.

Inclusion of Fishermen in the List of ST

1757. SHRI Y.S. VIVEKANANDA REDDY: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Government have received
any request from the Govemment of Andhra Pradesh to
include all traditional fishermen of Andhra Pradesh in the
Schedued Tribe list;

(b) if so, the details thereof; and

(c) the steps taken by the Union Govemment in
include the fishermen in Scheduled Tribe list?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) No, Sir.

(b) and (c) Does not arise.
Housing Facllities to SC/ST

1758. SHRI CHINTAMAN WANAGA: Will the Minister
of URBAN DEVELOPMENT be pleased to state:
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(a) whether the Delhi Development Authority
provide Housing facilities to the Scheduled Castes and
Scheduled Tribes in their various schemes;

(b) if so, the details thereof, scheme-wise; and

(c) the details of schemes announced by DDA for
scheduled Castes/Scheduled Tribes so far?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) Yes, Sir.

(b) There is a reservation of 17.5% and 7.5%
respectively for Scheduled Castes and Scheduled
Tribes in the various housing schemes of DDA. If
adequate number of Scheduled Tribe applicants are
not available in any particular scheme, then the flats
remaining unallotted out of the flats reserved for STs,
are allotted to the applicants belonging to the
Scheduled caste category and vice versa.

(c) Ambedkar Awas Yojana was launched by the
DDA in 1989 exclusively for Scheduled Castes/
Scheduled Tribe applicants for MIG, LIG and Janata
flats.

Engineering and Medical Colleges

1759. SHRI ANANTA NAYAK: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have any proposal to
set up some Engineering and Medical Colleges in the
tribal and backward areas;

(b) if so, the places identified for the purpose,
State-wise;
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(c) whether any Engineering and Medical College
is proposed to be established in Keonjhar, a tribal
district of the state; and

(d) if so, the steps taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. There is
no such proposal in the Ministry of Human Resource
Development and the Ministry of Health and Family
Welfare in respect of setting up of Engineering Colleges
and Medical Colleges respectively in the tribal and
backward areas.

(b) to (d) do not arise.
Financial Assistance to Madarsas

1760. SHRI G.M. BANATWALLA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) the funds allocated during the Ninth Plan under
the scheme of modernisation of Madarsas, State-wise,
year-wise; and

(b) the actual utilisation of funds by each State
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) For the Ninth Plan
Period an amount of Rs. 37.00 crores was- allocated
for the scheme of Modernisation of Madarasas
Education. The budget is not specifically earmarked
Statewise. However, grant is released on the basis of
receipt of proposals from State/UTs. The funds allocated
year-wise during the Ninth Plan Period are as under:

(Rs. in crores)

Year: 1997-98 1998-99

1999-2000

2000-2001 2001-2002

Amount: 5.62 7.00

3.27 12.00 7.50

(b) A Statement showing the funds sanctioned to the

States/UTs during the said period is enclosed.
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Statement
Sl. Name of the Stale Amount Sanctioned (Rs. in lakhs)
No. 1997-98 1998-99 1999-2000
1. Andhra Pradesh 0.31 30.24 22.37
2. Assam Nil 156.24 —
3. Bihar 12.67 Nil —
4. Dadra & Nagar Haveli Nil 0.72 —
5. Goa Nil 1.44 —_
6. Himachal Pradesh 0.61 Nil —
7. Jammu & Kashmir NiI 38.88 —_
8. Orissa 1.83 Nil —
9 Madhya Pradesh 24.43 96.84 —_
10. Maharashtra 1.59 2.16 —
11. Karnataka 19.98 Nil 39.78
12. Rajasthan 13.71 17.84 —
13. Sikkim 0.26 0.72 —_
14, Tripura Nil 79.25 —
15. Uttar Pradesh 78.84 249.52 248.40
16. West Bengal 19.04 Nil -
Total 173.26 673.85 310.55

Recogriised for Treatment to Government
Employees

1761. SHRI PRABHUNATH SINGH: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to refer
to the reply given to Unstarred Question No. 1279 dated

December 7, 1999 regarding treatment in private hospitals
and to state:

(a) whether the information has since been collected;

(b) if so, the details thereof and if not, the reasons
therefor, and

(c) the time by which the same is likely to be
collected?

THE MINISTER OF STATE OF THE MINISTRY
OF HEALTH AND FAMILY WELFARE (SHRI N.T.

SHANMUGAM): (a) to (c) The information is
being compiled and will be laid on the Table of the
Sabha.

[Translation]
Technical Institutes
1762. SHRI P.R. KHUNTE: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government propose to set up
technical institutes in the Scheduled Caste-Scheduled
Tribe dominated areas in the country especially in Madhya
Pradesh during the next financial year; and

() if so, the details thereof, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. The
Ministry of Human Resource Development has no
scheme to consider establishment of such technical
institutions.

(b) Does not arise.
[English]
Poor and Backward Districts

1763. SHRIMAT!I JAYASHREE BANERJEE: Will the
Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the number of poor and backward districts in
the country, State-wise;

(b) the details of States where the poorest and
the most backward districts are situated;

(c) whether the Government have formulated any
scheme for the development and upliftment of these
districts;

(d) if so, the details thereof; and

(e) the details of allocations made in this regard,
State-wise?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
JAGMOHAN): (a) and (b) The Ministry of Urban
Development does not categorise any district of the
country as poor and backward.

However, Ministry of Finance and Ministry of Rural
Development have identified districts as poor and
backward. The details of the States where these poor
and backward districts are situated are given in
Statement-I and |l respectively.

(c) to (e) There are various schemes for urban
and rural development being implemented throughout
the country which cover these poor and backward
districts also.
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State-wise List of Industrially Backward Districts as

Categorised by Central Board Direct Taxes

(Ministry of Finance)

SI.No. Name of the State No. of Districts
Category ‘A’ Category B'

1. Andhra Pradesh — 2
2.  Bihar 20 13
3.  Gujarat 1 2
4. Kamataka — 1
5. Kerala 2 -
6. Madhya Pradesh 5 13
7.  Maharashtra 1 1
8.  Orissa 2 4
9. Rajasthan 5

10. Uttar Pradesh 11 24
11.  West Bengal 6 3

o Total: 53 70

State-wise List of Poor and Backward Districts as
Identified by the Ministry of Rural Development

Statement |l

Si.No. Name of the State

No. of Poor and
Backward District

1. Bihar 38
2. Dadra & Nagar Haveli 1
3. Haryana 1
4. Rajasthan 2
5. Sikkim
6. Uttar Pradesh 17
7. West Bengal 4
8. Himachal Pradesh 1
9. Kamataka 1
10. Madhya Pradesh 19
11. Maharashtra 10
12. Orissa 4
Total: 100
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Allocation of Funds to A.P. for Sports

1764. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the details of the Centrally sponsored schemes
being implemented in Andhra Pradesh to encourage the
sports;

(b) the funds allocated for the purpose during the
Eighth Five Year Plan; and

(c) the funds allocated/proposed to be allocated to
the State for sports activities during the Ninth Plan period?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) The following Centrally Sponsored
Schemes are being implemented all over India, including
in the State of Andhra Pradesh:

(i) Grants for Creation of Sports Infrastructure;

(i) Grants for Promotion of Sports in Universities
& Colleges;

(i) Grants for installation of Synthetic Playing
Surfaces;

(iv) Promotion of ports Games in Schools;

(v) National Championship for Women; and

(vi) Rural Sports Programme.

(b) and (c) Funds are not allocated state-wise or for

a particular state. Financial assistance is sanctioned to

State/UT on the basis of viable proposals/requests from
them.

Funds for Sewerage Disposal

1765. SHRI RAMANAND SINGH: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Govemment have provided assistance
tor sewerage disposal projects to Madhya Pradesh during
1998-99 and 1999-2000; and

(b) if so. the details thereof, district-wise?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH

8 MARCH, 2000

to Questions 92

AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) and (b) Yes, Sir. During the Annual Plan,
1999-2000, the Planning Commission provided an
additional Central assistance of Rs. 30.00 crores for
Gwalior Sanitation Works.

Formulation of Drugs

1766. CH. TEJVEER SINGH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government are aware of the
research being made for the formulation of various drugs
of multiple use from neem tree in the foreign countries;
and

(b) if so, the details of research work being done in
the foreign countries?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) and (b) The Government has no official information
of research being carried out on the formulations of
various drugs of multiple use from Neem Tree in the
foreign countries.

Indira Mahila Yojana

1767. SHRI MANI SHANKAR AIYAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there is any proposal for the expansion
of the Indira Mabhila Yojana to cover the country as a
whole; and

(b) if so, the details thereof and the modifications,
proposed to be made in the scheme”

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) There is a proposal
for expanding the Indira Mahila Yojana in 900 blocks,
including the existing 238 blocks by the end of IX Plan.
The thrust of the programme remains that of mobilising
women into groups at village level and their federation at
block level but there is a much greater emphasis on
capacity building at all levels and more flexibility in
implementation.

Funds for SC/STs

1768. SHRI T. GOVINDAN: Will the Minister of
TRIBAL AFFAIRS be pleased to state:
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(a) whether the Government of Kerala have sought
permission to use the funds for any purpose beneficial to
Scheduled Castes and Scheduled Tribes under the Special
Central Assistance to Special Component Plan/Tribal Sub-
Plan SCA to SCP/TSP as these communities in Kerala
lack in basic amenities and infrastructure; and

(b) if so, the action taken by the Union Government
in this regard?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) No, Sir. This Ministry has not received any
specific request from the State Government of Kerala
seeking permission to use the funds for any purpose
beneficial to SC/STs under the SCA to SCP/TSP.

(b) Does not arise.
Dividers on Busy Roads

1769. SHRI RAMSAGAR RAWAT: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether accidents are taking place on roads like
SP Marg, Willington Cresent in New Delhi which do not
have dividers in between;

(b) if so, whether there is any proposal to provide
dividers on busy roads; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes, Sir. There
have been instances in which accidents took place on
road stretches not provided with dividers.

(b) Yes, Sir.

(c) Does not arise.

[Translation]
Hostels for Working Women
1770. SHRI PUNNU LAL MOHALE: Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have received any
proposal for setting up hostels and informal education
Centres for the working women in Madhya Pradesh during
the current Five Year Plan;

(b) if so, the details thereof; and
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(c) the number of such hostels and education centres
sanctioned and proposed to be sanctioned in the near
future in the State? '

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) Seven proposals
seeking assistance for construction of hostel buildings for
402 working women and 93 children have been received
from the State Government of Madhya Pradesh during
the current Five Year Plan period. The Scheme of Non-
formal Education caters to the target group of children in
the age-group of 6-14 years who do not go to schools.
The programme is not for working women or construction
of hostels for them.

(c) No hostel for working women was sanctioned as
the proposals did not meet the schematic norms.
Clarification/information sought for from the State
Govemment organisations has not been received. Sanction
of new hostels depends upon receipt of proposals
racommended by the State Government which meets the
schematic norms of the Scheme.

Free Education to Girls

1771. SHRI RAJO SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Central Government have received
any comprehensive plan from the Bihar Government
seeking financial help for providing free education to the
girls of the State;

(b) if so, the details thereof; and

(c) the action taken/proposed to be taken in this
regard and the amount of assistance provided to the
State for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) In the context
of a scheme which is under finalisation in the Union
Government, the Govenment of Bihar and sent certain
information related to free education for girls in the State.
The State Govermments would be requested to prepare
their proposal in line with the scheme when it is finalized.

[English]
Development of Metro Cities

1772. DR. LAXMINARAYAN PANDEYA: Will the
Minister of URBAN DEVELOPMENT be pleased to state:
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(a) whether the Government have made any
assistance for the development of metropolitan cities so
far; and

(b) if so, the details of allocation made to each
metropolitan cities during each of the last three years till
date?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN  DEVELOPMENT  (SHRI BANDARU
DATTATREYA): (a) and (b) Under the Centrally Sponsored
Scheme for Infrastructure Development of Mega Cities,
funds are provided to the five Mega Cities of Mumbai,
Calcutta, Chennai, Hyderabad and Bangalore. The details
of allocation made to each of the five cities during the
last three years is as under:

Name of Central Share released

the city 1997-98 1998-99 1999-2000
Mumbai 17.73 17.39 19.40
Calcutta 14.89 16.23 16.78
Chennai 12.81 13.78 14.15
Hyderabad 12.22 13.90 15.66
Bangalore 11.25 13.55 13.91

Traffic Jams

1773. SHRI VIJAY GOEL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his Ministry is aware of the problem
posed by the very large number of “Traffic Jams” that
occur in the NCR every day leading to serious respiratory

problems both for the commuters and the Traffic
Policemen on duty; and

(b) if so, the steps being taken to resolve the problem
of “traffic jams” and the date when ‘Metro Project’ (MRTS)
is likely to be completed and the persons accountable
for_the delay beyond the date of completion?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) The sharp
increase in the vehicular population in Delhi does present
a difficulty in the smooth flow of traffic.

(b) The steps taken to improve traffic conditions and
ease traffic congestion in Delhi include, inter-alia, widening
of roads; construction of flyovers at congestion prone
areas; strict enforcement of traffic rules and regulations;
creating awareness about road safety measures and traffic
regulations; installation of traffic signals, road dividers and
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road markings; introduction of Zero Teolerance Zones,
etc. In addition, the Traffic Unit of Delhi Police has been
recently provided to be strengthened by creation of
additional 1255 posts for deployment at traffic points which
were hitherto unmanned and in traffic zones for mobile
patrolling on open strethes of roads.

The MRTS Project (Phase-l) is scheduled to be
completed by March, 2005.

NISCOM

1774. SHRI P. RAJENDRAN: Wil the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether it is a fact that the National Institute of
Science Communication (NISCOM) contributing/contributed
its two data base to the consortium called Asian Health,
Environment and Allied Data-base (AHEAD).

(b) if so, the royalties paid to NISCOM by AHEAD
during the last five years, year-wise;

(c) whether CSIR/NISCOM propose to withdraw/
already withdrawn from contributing data to AHEAD; and

(d) if so, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND’
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir. NISCOM contributed two of its data bases for
the CD-Rom project of AHEAD.

(b) The royalties accrued over the period 1995 to
1998 were paid to NISCOM in one installment amounting
to Rs. 2.67 lakhs in February, 2000.

(c) and (d) NISCOM has in 1999, withdrawn from
the consortium AHEAD for CD-Rom project due to
administrative reasons. Now no further activity relating to
the project is being carried on at NISCOM.

Training Centres for Women
1775. SHRI RAMCHANDRA VEERAPPA: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Govemment have received proposal
for setting up of various types of training centrés
exclusively for women in Kamataka;

(b) if so, the details thereof;
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(c) the reaction of the Government thereto; and

(d) the details of other schemes formulated for the
upliftment of women in the State?

" THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Yes, Sir.

(b) Under Women’s Economic Programme (NORAD),
13 project proposals from NGOs have been recommended
from Kamataka State Women Development Corporation,
Bangalore during the year 1999-2000, requesting financial
assistance for setting up of training centres for women.

(c) Discrepancies observed in project proposals have
been communicated to the applicant organisations.

(d) With the objective of awareness generation and
economic empowerment of women from rural and urban
slums, Indira Mahila Yojana (IMY) was launched in 1995
covering ten blocks in Kamataka State.

For the women in need of temporary shelter on
account of marital conflicts, maladjustment, temporary
accommodation and rehabilitation through training is
provided under the scheme of Short Stay Homes (SSH).
15 Short Stay Homes have been sanctioned for Karnataka
State.

Committee to Review CSIR

1776. SHRI SUBODH ROY: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether it is a fact that the Committee set up by
the Government to review the CSIR under the
Chairmanship of Prof. Abid Hussain has submitted its
report during December 1986;

(b) if so, the details of recommendations made for
the systematic and planned career development of all
S&T staff, and

(c) the number of scientific (Group 1V) in each
laboratory/institute of CSIR including the CSIR belonging
to Scheduled Castes and Scheduled Tribes registered for
Ph.D. on various Universities/Institutes and also whose
registration for Ph.D were objected/rejected/pending for
appropriate decision during 1990-99, year-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.
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(b) The review Committee had recommend as follows:

(1) Having two streams of Scientific personnel:
(i) normal stream recruited and compensated
as per the then prevailing system, and (ii)
special stream of contract appointments on 50%
higher salary;

(2) Combining of the then merit promotion and
assessment promotion schemes;

(3) Setting up a Human Resource Development
group for systematic planned career
development of all staff;

(4) Setting up of a central training institute for
training/ and retraining purposes.

(c) Information is being collected and will be laid on
the Table of the House.

Sports Complex in New Delhi

1777. SHRI RAVI PRAKASH VERMA: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) whether there is any proposal to construct a
Sports Complex at Dwarka in New Delhi;

(b) if so, the total expenditure to be incurred thereon;
and

(c) the time by which it is likely to be constructed?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) No, Sir

(b) and (c) Do not arise.
Higher Education Policy

1778. SHRI S. AJAYA KUMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a' whether the Government propose to formulate a
new higher education policy; and

(b) if so, the details and the objectives thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) and (b) No, Sir. No
such proposal is under consideration of the Government,
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at present. Higher Education Policy is part of the National
Policy on Education (NPE), 1986, which was modified in
1992.

Pay Scales of University Teachers

1779. SHRI RAJEN GOHAIN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have released funds to
the remaining states particularly to Assam for
implementation of the scheme of revision of pay scales
of University and college teachers and for payment of
arears;

(b) if so, the details thereof;, and

(c) it not, the time by which the funds are proposed
to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) A statement
indicating the amount of grants released to various States
during the current financial year for implementation of
the Scheme of revision of pay scales of University and
College teachers is enclosed. The Schemes submitted
by various other State Governments, including that of
Assam, are being examined in consultation with the
concerned States. The requisite funds for the purpose
would be released to the remaining States as soon as
the required clarifications on various aspects of the
Scheme are furnished by them.
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Statement
(Rs. in crores)

SlI.No. State Amount
1 2 3

1. Andhra Pradesh 80.00
2. Gujarat 45.00
3. Karnataka 80.00
4. Kerala 50.00
5. Madhya Pradesh 70.00
6. Maharashtia 150.00
7. Manipur 5.00
8. Mizoram 2.98

to Questions 100

1 2 3
9. Meghalaya 3.80
10.  Punjab 40.00
11.  Rajasthan 50.00
12. Tamil Nadu 100.00
13.  Tripura 8.00
14. Uttar Pradesh 16.00
Total 700.78

Encroachment on CGHS Land

1780. SHRI RAMESH CHENNITHALA: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government are aware that there is
any encroachment on Government land allotted to

C.G.H.S. Dispensary No. 77 at Mayur Vihar, Phase-|,
Delhi;

~ (b) if so, the action taken/proposed to be taken in
this regard; and

(c) the time by which the construction is likely to be
started/completed?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
JAGMOHAN): (a) and (b) Central Public Works
Department has reported that there is no encroachment
on Govemment land allotted to C.G.H.S. Dispensary at
Mayur Vihar Phase-l, Delhi. However, there are few
benches installed by the local residents for seating
purpose. The plot is already under watch and ward.

(c) C.G.H.S. has reported that action to construct
the Dispensary building is in process and completion is
subject to the availability of resources.

[Translation]

DDA Award

1781. SHRIMATI REENA CHOUDHARY:
SHRI RAVI PRAKASH VERMA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Development Authority had
made available the onginal copies of the Award No. 39
of 1982-83 to the residents of New Ashok Nagar (Chilla
Saroda Vagar) Delhi-96 as per the ‘Award Book;
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) to (c) DDA has reported that the
Award No. 39 of 1982-83 of village Chilla Saroda Vargar
was announced by the Land Acquisition Collector of
Government of NCJ of Delhi.

[English]
HIV Test Centres

1782. SHRI RAJIV PRATAP RUDDY: Wil the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of HIV confirmatory test centres in
the country, location-wise;

(b) whether Medical College, Rohtak have the HIV
confirmatory test facility;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) A statement indicating number of HIV
confirmatory test centres location-wise is enclosed.

(b) and (c) Yes, Sir. Since 1987.

(d) Does not arise.

Statement

Voluntary Blood Testing Centres sanctioned
in the year 1998-99

1. Andhra Pradesh
(i) Andhra Medical College, Vishakhapatnam.
(i) Rangaraya Medical College, Kakinada.
(i) Guntur Medical College, Guntur.
(iv) Siddhastha Medical College, Vijayawada.
(v) Osmania Medical College, Hyderabad.

(vi) Gandhi Medical College, Secunderabad.
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(vii)

(viii)

(ix)

2. Assam

(i)
(ii)
(i)

3. Bihar

(i)
(ii)
(i)
(iv)
(v)
(vi)

(vii)
(viii)

(ix)

to Questions

Kakatiya Medical College, Warrangal.
Kumool Medical College, Kumnool.
S.V. Medical College, Tirupati.
Guwahati Medical College, Guwahati.
Silchar Medical College, Silchar.

Assam Medical College, Dibrugarh.

Darbhanga Medical College, Leharia Sarai.
S.K. Medical College, Muzzatarpur.

Patna Medical College, Patna

Rajendra Medical College, Ranchi.

M.G.M. Medical College, Jamshedpur.
Pataliputra Medical College, Dhanbad.
Medical College, Bhagalpur.

Magadh Medical College, Gaya.

Nalanda Medical College, Patna.

4. Delhi

(i) A.LLM.S., New Delhi.

() M.AM.C., New Delhi.

(i) U.C.M.S., New Delhi.

(iv) Sucheta Kriplani Medical College, Delhi.
5. Goa

(i) Goa Medical College, Panaji.
6. Gujarat

@i
(ii)
(iii)
()
v

B.J. Medical College, Ahmedabad.
Municipal Medical College, Ahmedabad.
Medical College, Baroda.

M.P. Shah Medical College, Jamnagar.

Gowt. Medical College, Surat.
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7. Haryana

(i) Gowvt. Medical College, Rohtak
8. Himachal Pradesh

(i) 1L.G.M.C. Shimla.
9. Jammu & Kashmir

(i) Gowvt. Medical College, Srinagar.

(i) Gowvt. Medical ollege, Jammu.

(i) Shere-Kashmir Institute of Medical Science,

Srinagar.
10. Karnataka

(i) Mysore Medical College, Mysore.

(i) Bangalore Medical College, Bangalore.

(i) Karnataka Medical Collec , Hubli.
(iv) Medical College, Bellary.
(v) Medical College, Mangalore.
11. Kerala
(i) Medical College, Trivandrum.
(i) T.d. Medical College, Allepey.
(i) Medical College, Trichur.
(iv)  Medical College, Trichur.
(v) Medical College, Kottayam.
12. Madhya Pradesh
() Govt. Medical College, Jabalpur.
(i) G.R. Medical College, Gwalior.
(i) M.G.M. Medical College, Indore.
(iv) Gandhi Medical College, Bhopal.
(v) S.S. Medical College, Rewa.
(vi) Pt J.LLN. Medical College, Raipur.
13. Maharashtra

() Grant Medical College, Bombay.

(i) Seth G.S. Medical College, Bombay.

v
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(i)
(v)
v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(i)

(xiii)

to Questions

T.N. Medical College, Bombay.

L.T.M. Medical College, Bombay.

B.J. Medical College, Pune.

A.FM.C., Pune

Miraj Medical College, Sholapur.

Dr. V.M. Medical College, Sholapur.
Govt. Medical College, Aurangabad.
S.R.T.R. medical College, Ambajogai.
Medical College, Nagpur.

Indira Gandhi Medical College, Nagpur.

Gowvt. Medical College, Nanded.

14. Orissa

0]
(ii)
(i)

S.C.B. Medical College, Cuttack.
V.S.S. Medical College, Burla.

M.K.C.G. Medical College, Berhampur.

15. Pondicherry

(i)

JI.PMER.

16. Punjab

0]
(ii)
(i)

Medical College, Amritsar.
Medical College, Patiala.

Medical College, Faridkot.

17. Rajasthan

(i)
(i)
(i)
(iv)
v)

S.M.S. Medical College, Jaipur.
S.P. Medical College, Patiala.
R.N.T. Medical College, Udaipur.
Dr. S.N. Medical College, Jodhpur.

J.L.N. Medical College, Ajmer.

18. Tamil Nadu

@
(i)

Gowt. Medical College, Chennai.

Stanley Medical College, Chennai..
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(iii)
(iv)

v)
(vi)
(vii)

(viii)

(ix)

Whritten Answers

Kilpauk Medical College, Chennai.

Sri Ramachandra Medical College & Research
Institute.

Thanjabur Medical Colige, Thanjabur.
Medical College, Coimbatore.
Madurai Medical College, Madurai.
Tirunelveli Medical Collge, Tiruneveli.

Medical College, Chingleput

19. Uttar Pradesh

@)
(ii)
(iii)
(iv)
(v)

S.N. Medical College, Agra.

M.L.N. Medical College, Allahabad.

J.N. Medical College, Aligarh.

Institute of Medical Science, BHU, Varanasi.

G.S.V.M. Medical College, Kanpur.
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(vi)
(vii)

(viii)
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M.1.B. Medical College, Lucknow.
K.G. Medical College, Lucknow.
B.R.D. Medical College, Gorakhpur.

20. West Bengal

@)
(ii)
(i)
(iv)
v)
(vi)

Gowvt. Medical College, Calcutta.

R.G. Kar Medical Coilege, Calcutta.
N.R.S. Medical College, Calcutta.
National Medical College, Calcutta.
B.S. Medical College, Bankura.

North Bengal Medical Coliege, Siliguri.

21. Chandigrh

U

P.G.l. of Medical Education and Research,
Chandigarh.

22. Manipur

@i

Regional Medical College, Imphal.

Already Existing Voluntary Blood Testing Centres

S.No.

Name of State/UT

Name of Blood Testing Centre

3

Andhra Pradesh

Arunachal Pradesh

Deptt. of Microbiology
Osmania College.
Hyderabad

Deptt. of Microbiology
S.V. Medical College
Tirupati.

Deptt. of Microbiology
Andhra Medical College
Vishakhapatnam

Surveillance Centre
Instt. of Prev. Medicine
Hyderabad

Surveillance Centre
Indian Naval Ship Hospital
Kalyani Vishakhapatanam

Surveillance Centre
Distt. Hospital
Itanagar
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3. Assam

4. Bihar

5. Goa

6. Gujarat

7. Haryana

8. Himachal Pradesh °

9. Jammu & Kashmir

10. Karnataka

11. Kerala

10.

11.

12

13.

14.

15.

16.

17.

18.

19.

Deptt. of Microbiology
Guwahati Medical College
Guwahati

Rajendra Memorial Research
Institute, Patna

Deptt. of Microbiology
Goa Medical Callege
Panaji

Deptt. of Microbiology
B.J. Medical College
Ahmedabad

Deptt. of Microbiology
Medical College
Rohtak

Deptt. of Microbiology
Indira Gandhi Medical College
Shimla

Department of Immunopathology
Sher-e-Kashmir Instt. of
Medical Sciences,

Srinagar

Deptt. of Microbiology
Govt. Medical College
Jammu

Deptt. of Microbiology
Bangalore Medical College
Bangalore

Deptt. of Microbiology
Kasturba Medical College
Manipal

Surveillance Centre
National Institute of Mental &
Neurosurgery, Bangalore

Deptt. of Microbiology
Medical College
Trivandrum

Surveillance Centre
Indian Naval Ship Hospital
Cochin
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12.

13.

Madhya Pradesh

Maharashtra

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

Deptt. of Pathology
Gandhi Medical College
Bhopal

Regional Medical Research Centre
for Tribal Health
Jabalpur

Choitram Hospital & Research Centre,
indore

Deptt. of Microbiology
Seth G.S. Medical College

-Mumbai

Deptt. of Microbiology
J.J. Hospital
Mumbai

Sion Hospital
Mumbeai

B.Y.N. Nair Hospital
Mumbai

Rajabari Hospital
Ghatkopar
Mumbai

Deptt. of Microbiology
B.J. Medical College
Pune

Deptt. of Microbiology
Gowvt. Medical College
Nagpur

Surveillance Centre
Civil Hospital
Kolhapur

Surveillance Centre
District Hospital
Chandrapur.

Deptt. of Microbiology
Gowvt. Medical College
Miraj

Surveillance Centre
Indian Naval Ship Hospital
Ashwini, Mumbai
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14,

15.

16.

17.

18.

19.

20.

21.

22.

Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu

35.

36.

37.

38.

29.

40.

41.

42,

45,

47.

Deptt. of Microbiology
Armeéd Forces Medical Coliege
Pune

Surveillance Centre
J.N. Hospital
Imphal

Surveillance Centre
Civil Hospital
Shillong

Surveillance Centre
Civil Hospital
Aizwal

Surveillance Centre
Naga Hospital
Kohima

Surveillance Centre
District Hospital
Dimapur

Deptt. of Microbiology
S.C.B. Medical College
Cuttack

Surveillance Centre
Regional Medical Research Centre
Bhubaneshwar

Deptt. of Microbiology
Gowvt. Medical College
Amritsar

Deptt. of Microbiology
S.M.S. Hospital
Jaipur

Surveillance Centre
S.T.N.M. Hospital
Gangtok

Deptt. of Microbiology
Instt. of Child Health &
Hospital for Children
Madras

Deptt. of Microbiology
Madurai Medical College
Madurai

Surveillance Centre
Medical College,
Chennai.
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23.

24.

25.

26.

27.

28.

29.
30.
31.

32.

Tripura

Uttar Pradesh

West Bengal

Delhi

Andaman & Nicobar
Islands

Chandigarh

Dadra & Nagar Haveli
Daman & Diu

Lakshadweep

Pondicherry

49.

50.

51.

52.

53.

65.

56.

57.

58.

59.

60.

61.

62.

Surveillance Centre
District Hospital
Agartala

Deptt. of Microbiology
K.G. Medical College
Lucknow

Surveillance Centre
Central Jalma Instt. for Leprosy
Agra

Deptt. of Microbiology
Instt. of Medical Sciences
Varanasi

Deptt. of Microbiology
J.L.N. Medical College
Aligarh

Surveillance Centre
Kamla Nehru Memorial Hospital
Allahabad

Surveillance Centre
National Institute of Hygiene and Public Health
Calcutta.

Deptt. of Microbiology
University College of Medical
Sciences, Shahdara, Delhi

Deptt. of Microbiology
Maulana Azad Medical College
New Delhi

Surveillance Centre
Armed Forces Command Hospital
Delhi Cantt.

Surveillance Centre
G.B. Hospital
Port Blair.

Deptt. of Immunopathology
P.G.l.,, Chandigarh.

Surveillance Centre
Govt. Hospital
Kavaratti

Surveillance Centre
Gowvt. General Hospital
Pondicherry

Deptt. of Microbiology
JIPMER
Pondicherry
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Drug Trafficking in Delhi

1783. SHRI AJAY SINGH CHAUTALA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned ‘Delhi major hub for
drug trafficking” appearing in the ‘Hindustan Times' dated
February 24, 2000;

(b) if so, the details thereof;
(c) the reaction of the Government thereto; and

(d) the concrete steps taken by the Government to
save Delhi from becoming a hub for international drug
trafficking?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) Yes,
Sir. The news item in question refers to the latest Annual
Report of the International Narcotics Control Board in
which it has been, inter-alia, observed that Delhi
and Mumbai have emerged as the major drug
trafficking centres in South Asia and certain parts of India
have witnessed a rapid deterioration of the drug abuse
situation.

(c) and (d) India continues to be a transit country for
tralficking of drugs. The measures taken by the Central
Government to put an effective check on drug trafficking
in Delhi include maintenance of the utmost vigilance by
the enforcement agencies; imparting training to
enforcement staff to improve their effectiveness; strict
watch on the activities of drug smugglers and peddiers
as also on criminals released from jail, creation of a
special Narcotics Cell by Customs Department at Indira
Gandhi International Airport and creation of a Narcotics
Cell in Delhi Police.

[Translation]
Thai Citizens in India

1784. KUNWAR AKHILESH SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the number of Thai citizens permanently residing
in India;

(b) whether all these Thai citizens have valid visa
with them;

(c) if not, the action being taken by the Government
against them;
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(d) whether there is any agreement between the two
Governments to issue double visa;

(e) if not, whether the Thai Government is following
the said agreement in letter and spirit; and

(f) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (f) As per
figures available as on 30th June 1999, the details of
1832 Thai nationals staying in India are as follows:

Registered Thai nationals — 1522
Residing in India on long

Term Visa, that is more

Than six months

Overstaying — 308
lllegally staying — 2

All the State Governments and Union Territory
Administrations have been delegated powers under the
different acts governing entry, stay, movement of
foreigners, including the powers to detect and deport
illegally staying foreigners. Instructions are also being
reiterated to them from time to time in this regard. During
1998, 11 Thai nationals, staying in India illegally, were
deported.

Thai nationals are eligible for grant of Multiple Entry
Visa for visiting India.

[English]
District Planning Committees

1785. SHRI SUBODH MOHITE: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the State Governments have fully
implemented the amendments/provisions made in the
Constitution (74th Amendment) Act, 1992;

(b) if so, the names of States in which these
provisions have not been implemented so far; and

(c) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) to (c) The State Govemments have
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implemented the various provisions of Constitution (74th
Amendment) Act, 1992 by enacting necessary conformity
legislation. Elections to municipal bodies have been held
in all States except Bihar and Union Territory of
Pondicherry. The first State Finance Commissions have
also been constituted in all States. State governments
are in the process to devolving requisite functions and
financial powers to urban local bodies to enable them to
function in an efficient manner. The Government of India
is already pursuing with State Governments for
implementation of various provisions of the above Act.
Recently, a series of Regional Meet of elected
representatives of local bodies and a Conference of
Ministers-in-charge of Municipal Administration and Urban
Development of States and Union Territories was
convened by the Ministry of Urban Development, in which
the process of implementation of the Constitution (74th
Amendment) Act was also reviewed.

Reducing Poverty

1786. SHRI P. KUMARASAMY: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether attention of the Government has been
drawn to the news item captioned ‘Biotechnology important
tool for reducing poverty’ published in The Hindu' dated
27.11.99; and

(b) if so, reaction of the Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA): (a) Yes, Sir.

(b) Biotechnology is an important field with its impact
already well established in agriculture, health, environment
and industrial development. It generates tools for poverty
eradication and ensuring food, health, ecological and
livelihood security of the poor in particular. The
Department of Biotechnology has funded several R&D
programmes to generate the technology package for
societal applications. The aim of this scheme is to provide
employment opportunities to the beneficiaries through
proven biotechnological tools, generate new knowledge
and conduct training and demonstration. The scheme has
almost benefitted 20,000 families in rural areas. Other
programmes of DBT in agriculture, health and
environmental Biotechnology supplement these efforts.

Salaries of School Teachers

1787. SHRI A. VENKATESH NAIK: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

PHALGUNA 18, 1921 (Saka)

to Questions 118

(a) whether the Government have allowed all the
public schools to hike their school fees upto 40% for the
purpose of enhancing the salaries of their teachers in
accordance with the recommendations of Fifth Pay
Commission;

(b) if so, the details in this regard;

(c) whether directives issued by the Supreme Court
have since been implemented by the Public Schools
especially the D.A.V. Public School, Masjid Moth, Kailash
Hill, R.K. Puram and others in the area;

(d) if not, the reasons therefor; and

(e) the steps taken by the Government to ensure
the implementation of these directives so that the arears
to the teachers of the public schools could be given at
the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (e) Education is
on the concurrent list and School Education is primarily
the concem of State/UT Govermments. All the matters
relating to School Education including hike in fees are
decided by the concemed State/UT Government. The role
of Union Govemment in this field is purely advisory/
recommendatory in nature.

Cyclone Resistance Observatory

1788. SHRI AKBOR ALI KHANDOKER: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Government have any proposal to
build cyclone resistance observatory in Orissa;

(b) if so, the details thereof;

(c) whether the Government would consider for
building up such observatories in cyclone prone areas in
West Bengal;, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) No, Sir, the Government does
not have any proposal to build cyclone resistance
observatory in Orissa, as resisting or reducing the fury of
tropical cyclones is not possible. Such experiments made
in other parts of the world in the past have not yielded
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any fruittul results. However, the India Meteorological
Department (IMD) maintains an adequate network of
surface and upper air observatories and 10 Cyclone
Detection Radars along the coastline for observation and
surveillance of tropical cyciones. With the help of INSAT
satellite imagery, the cyclones are monitored even when
they are out at sea. IMD has six Cyclone Warning
Centres, of which one is located at Bhubaneswar in
Orissa, and they provide cyclone wamings for various
Goverament functionaries, other users and the general
public.

(b) to (d) In view of (a) above, do not arise, Sir.
Techno Park

1789. SHRI K. MURALEEDHARAN: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Union Government have received
any proposal from the Government of Kerala for setting
up a Techno Park;

(b) if so, the details thereof; and
(c) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) No Sir. No such proposal has
been received in the Ministry of Science and Technologyf

(b) and (c) The question does not arise.
Population Policy

1790. SHRI R.L. BHATIA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Members of Parliament had appealed to
release the final draft of the National Population Policy
for discussion before it is placed in the House;

(b) if so, details thereof; and
(c) the time by which it is likely to be released?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) We are unable to trace any
such communication/request as received in the Ministry
of Health and Family Waelfare.

(c) The National Population Policy, 2000 has been
approved by the Govemment during 15th February, 2000.
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It has been laid on the Table of Lok Sabha on 3rd
March, 2000.

A notice was issued for placing the National
Population Policy in the Rajya Sabha.

Operation Random by Militant Outfits/1SI

1791. SHRI UTTAMRAO DHIKALE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that hijacking of IC-814 Indian
Airlines Plane was a part of ‘Operation Random’ planned
by several militant outfits and ISI;

(b) if so, the the details thereof;

(c) whether the Government have apprised of the ISI
plan in advance by several intelligence agencies of foreign
countries; and

(d) if so, the reasons for not taking action thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) The
Government is not aware that the hijacking of IC-814

Indian Airlines was a part of ‘Operation Random’ planned
by several militant outfits and ISI.

(b) and (d) Do not arise.

[Translation]

Nehru Yuva Kendras

1792. SHRI RAGHURAJ SINGH SHAKYA:
SHRI RAJO SINGH:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be peased state:

(a) the details of projects launched and completed
by the Nehru Yuva Kendra during the last three years,
State-wise and year-wise; .

(b) the amount of financial assistance sanctioned and
made availabe during the said period. Kendra-wise, State-
wise,

(c) the amount spent by the Kendras during the said
period, State-wise;

(d) the details of Schemes, projects and proposals
of these Kendras during 1999-2000, Kendra-wise;
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“(e) the number of Nehru Yuva Kendras tunctioning 1 2 3
in the country, State-wise;
20. Tripura 3
(f) whether the Government propose to increase the
allocation for these Kendras for promciing their activities; 21. Uttar Pradesh 63
- 22. Wi
(g) if so, the details thereof, State-wise; and est Bengal 22
23. Arunachal Pradesh 5
(h) if not, the reasons therefor?
24, A&N Islands 6
THE MINISTER OF UHBAN‘EMPLOYMENT AND 25, Chandigarh 1
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 26. Delhi 3
DHINDSA): (a) to (d) and (f) to (h) The informatien is 27 Goa 3
being collected and will be laid on the Table of the House. ’
28. Lakshadweep 1
(e) Details are given in enclosed Statement.
29. Pondicherry 4
Statement 30. Mizoram 3
S.No. Name of the State No. of Kendras 31. D&N Haveli 1
32 Daman & Diu 2
1 2 3
1. Andhra Pradesh 23 Total: 500
2. Assam 23 [English]
3. Bihar 50 Fake Currency
4. Gujarat 19
1793. PROF. UMMAREDDY VENKATESWARLU: Will
5. Haryana 16 the Minister of HOME AFFAIRS be pleased to state:
. Himachal Pradesh 12 (a) whether the Government have made any study
7. Jammu & Kashmir 14 regarding induction of fake currency into the economy
deliberately by foreign sources;
8. Karnataka 20
9 Kerala 14 (b) if sc, the details thereof, and
10. Madhya Pradesh 48 (c) whether specific responsibility has been given to
any enforcement wings to watch, monitor and study the
n. Maharashtra 30 pattem of circulating fake currency in the country; and
12 Manipur ° (d) i so, the details thereof?
13. Meghalaya 5
THE MINISTER OF STATE IN THE MINISTRY OF
14. Nagaland 7 HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) Available
15. Orissa 16 information indicates that fake Indian currency notes are
being clandestinely inducted into the country from across
16. Punjab 14 the Indo-Pak border and Indo-Nepal border, besides being
) fabricated in India through a variety of techniques involving
17. Rajasthan 30 the use of printing presses, colour photo-copiers, scanners
18. Sikkim 4 and colour printers. Government is also aware of the
sinister designs of the IS| of Pakistan to destabilise the
19. Tamil Nadu 29 economy of the country.
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(c) and (d) ‘Public Order' and ‘Police’ are State
subject as per the Constitution of India. The registration,
investigation, detection and prevention of crimes is
primarily the responsibility of the State Govermnments.
Counterfeiting currency-notes, using as genuine forged or
counterfeit currency notes, possession of forged or
counterfeit currency notes, making or possessing
machinery, instruments or material for forging or
counterfeiting currency notes and making or using
documents resembling currency notes are all offences
under the Indian Penal Code.

The Central Bureau of Investigation has created a
Special unit for exclusive investigation of counterfeit
currency notes. The Border Security Force has alerted
its forward troops to be more vigilant so as to ensure
that such currency notes are not smuggled into the
country.

The following steps have been taken by the Ministry
of Finance to deal with the problem of fake currency:

(i) A High level Committee has been constituted,
with representation from the Department of
Economic Affairs, Reserve Bank of India,
Minist'y of Home Affairs/National Security
Council Secretariat (NSCS, to go into the entire
gamut of issues pertaining to the security
dimension of Indian currency.

(i) Currency and Coinage Division has set up a
six-member Fact Finding Committee under the
convenorship of Shri V.R. Gaikwad, Dy. General
Manager, RBI, comprising experts on note-
printing/currency paper, etc. for examining the
fake notes seized in the past in order to enable
the Government to take remedial action vis-a-
vis printing and security features.

(i) RBI has been advised to go in for a publicity
campaign about security features incorporated
in the genuine notes so that the members of

the public may distinguish between genuine and
fake notes.

Fake Currency

1794. COL. (RETD.) SONA RAM CHOUDHARY:
DR. SANJAY PASWAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Government has been
drawn to news-item captioned “Fake notes were printed

at Pak Security Press” appearing in ‘The Hindustan Times'
dated January 10, 2000;
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(b) if so, the facts of the matter reported therein;
and

(c) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes, Sir.

(b) and (c) A UDC in the Pakistan Embassy in
Kathmandu was caught red-handed while trying to
exchange a congignment of fake Indian currency notes
totalling Rs. 50,000/- (in the denomination of Rs. 500/-)
by the Nepalese Police on 3.1.2000. Since he claimed
diplomatic immunity, he was detained by the Nepalese
Govemment. On inquiry, the Nepalese Government found
that his conduct and activities were not found to be
compatible with his official status. He was, therefore,
asked to leave Nepal.

Import of Confectionary Items

1795. SHRI RAMJEE MANJH!: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Govemment have permitted the import
of confectionery items containing additive called BHA
which is not allowed in the country as per the provision
of PFAT;

(b) if so, the reasons therefor; and

(c) the steps taken to ban additive BHA?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) No, Sir.

(b) Does nto arise.

(c) As per existing provisions, use of BHA per se is
not allowed in confectionery items, except as a carryover
from the pemmitted flavour where BHA, if used, may not
exceed 0.01 percent of the flavour.

Water Supply Schemes

1796. MOHAMMAD ANWARUL HAQUE:
SHRI SUKHDEO PASWAN:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government have received any

scheme for water supply for various towns with the
external assistance;
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(b) if so, the details thereof and the present status
of each of the scheme, State-wise; and

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) Yes, Sir.

(c) the action taken by the Govemment thereon so (b) and (c) Project-wise information available is given

far? in the statement enclosed.
Statement
List of on-going Urban Water Supply and Sanitation Projects with Extemnal Assistance
Sl. State Project Cost External Status/
No. (Rs. in Assistance Remarks
Crores) (In million)/
agency
1. Tamil Nadu Il Chennai water 5463.12 US$ 86.5 Under
supply and World Bank Implemen-
sanitation tation
2 -do- Functional Impro- 598.66 Yen 17098 -do-
vement to Water JBIC (Japan)
Supply & Sewerage
in Chennai
3. Karmataka Bangalore Water 1209.60 Yen 28452 -do-
Supply & Sewerage JBIC (Japan)
4, Kerala Kerala Water Supply 901.15 Yen 11997 -do-
Thiruvananthapuram, JBIC (Japan)
Kozikode, Pattuvam,
Meenad, Cherthala and
Adjoining
List of Urban Water Supply and Sanitation Projects Recommended for Extemnal Assistance
Sl. Project Cost External Status/
No. (Rs. in Assistance/ Remarks
crores) Agency
1 2 3 4 5
1. Il Hyderabad Water 1488.40 World Under consideration
Supply & Sanitation Bank
2. Il Madras Water Supply 1105.19 World -do-
& Environmental Sanitation Bank
3. Il Maharashtra Water 891.00 Worid Updated project
Supply & Sewerage Bank report under scrutiny by the
World Bank
4. Bombay IV Middie 570.0 World World Bank has not .
Vaitama Water Supply Bank given any indication to consider

the project.
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1 2 3 4 5

5. Project preparation facility - World World Bank has
for carrying out detailed Bank agreed in princigle
study on Water Supply and to give loan of
Sewerage Project in Delhi US$ 2.5 million for

project preparation.

6. Project preparation facility -_ -do- World Bank has
for carrying out detailed agreed in principle:
study on Water Supply to give loan of
Sewerage & Drainage project US $ 2.5 million for
in Calcutta. project preparation.

7. Water Supply and 615.715 -do- World Bank has nc:
Sewerage project given any indication
in Surat to consider the project

8. Integrated Water 141.00 French French Govt. has
Supply and Sewerage allocated French
Project for Visakhapatnam Francs (FF) 98 million

9. Improvement of Water 97.34 French French Gowvt. has
Supply and Sewerage allocated FF 50
for Bangalore million.

10. Construction of Water 30.5 French Under consideration
Treatment Plant at of French Gowt.
Chembarambakkam, Tamil Nadu

11. Improvement of Water 32.05 French French Govt. has
Supply Distribution allocated FF 45
Management in Calcutta million.

12. Upgradation and augmen- 21.60 French French Gowt. has
tation of Kangchup Water allocated FF 31.65
Supply in Manipur million.

13. Jaipur Water Supply 442.40 JBIC Loan for new projects
and Sewerage project (Japan) has been frozen by

Govt. of Japan.
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List of Urban Water Supply and Sanitation Projects for Extenal Assistance under Process
Sl Project Cost External Status/
No. (Rs. in Assistance/ Remarks
crores) Agency
1 2 3 4 5
1. Goa Water Resources 1171.30 - Comments sent to
Consolidation project State Govt. in May 1998 for
compliance.
2. Water Supply Project 1422.90 World Under scrutiny of
for Surendranagar, Bank Central Public Health
Rajkot Jamnagar and & Environmental Engi-
Kuchh districts neering Org. (CPHEEO).
3. Water Supply & Sanitation 427.35 Middle -do-
project of Haryana East
4. Augmentation & Improve- 444.60 JBIC Recommended for inclu-
ment of Water Supply to Japan sion in the pipeline for
Greater Jammu Japanese assistance which is frozen
at present.
5. Jabalpur Water Supply 466.86 -do- Comments sent to Gowt. of
& Sewerage Project MP in July 1998 for compliance.
6. Water Supply Schemes 161.00 Danida Comments sent to State
for 5 towns in Ahmed- Govt. in July, 1997
nagar and Pune districts. for compliance.
7. Water Supply & Sewerage 337.00 Spanish Under scrutiny of
Project for Pune CPHEEO.
8. Water Supply & Sanitation 1088.88 Middle Under Scrutiny of
Project of Nagpur city East CPHEEO.
9. Infrastructure Dev. 449.70 Spanish -do-
programme of Greater Mumbai
10. Urban Water Supply 84.87 French Comments sent to State
Schemes of 6 towns Gowvt in May, 1999
of Mizoram for compliance.
11. Water Supply & Sanita- 2448.78 World Recommended to Deptt.
tion for 15 towns of Bank of Economic Affairs in

U.p.

Oct., 98 for World Bank assistance.
Clearances of Planning Commission
& CPHEEO called for.
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1 2 3 4 5

12. Setting up of Water 184.89 JBIC Comments sent to State
Treatment Plants at Japan Gowvt. Loan from JBIC
Bansberia and Bhatpara Japan is frozen at
in West Bengal present.

13. Improvement of Water 8.48 German Recommended in March, 98
Supply distribution DEA has requested State
in Calcutta Wards Gowvt. to fumish
101 to 141 additional information

14. Urban WS & Sanitation 108.00 - Comments sent to UT

Schemes of Pondicherry

Admn. h August, 1999 for
compliance.

Ratio of Hospitals and Beds

1797. SHRI MOINUL HASSAN: Will the Minister of
HEALTH AND FAMILY \_NELFARE be pleased to state:

(a) the ratio of hospitals and beds in hospitals are
available per million people in Seventh, Eighth and Ninth
Plan separately, State-wise;

(b) the ratio of doctors, nurses available per million
people during the said period separately, State-wise; and

(c) the growth rate of Primary Health Centres, State-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) to (c) Number of hospitals, number
of hospital beds & number of beds of all type alongwith
ratio during 1985 to 1995, number of beds, States/Union
Territories-wise as on 31.12.1995, number of medical
practitioners registered with Medical Council of India
alongwith ratio for the whole nation, number of doctors in
Government Agencies and average population serviced
in different States/Union Territories, ratio of nurses per
million during Seventh, Eighth and Ninth Plan, States/
UTs-wise and progress of establishment of Primary Health
Centres are given in attached Statement-l to VI.

Statement |

No. of Hospitals, No. of Hospital Beds & No. of Beds All Types alongwith Ratio
during 1985 to 1995 (as on 31st December)

Years Number Number of No. of Hospital Beds No. of. Beds (All Types)
(As on of Hos- Hospitals
31st pitals per 1000000 Actual Ratio per Actual Ratio per
Dec.) population 100000 100000
population population
1 2 3 4 5 6 7
1985 7474 10 535735 Al 656850 88
1986 8067 10 555264 72 694121 91
1987 9803 12 585889 74 706471 91
1988 10840 13 598059 74 751001 95
1989 11079 13 602490 74 794712 97
1990 11571 13 642103 75 810548 95
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1 2 3 4 5 6 7
1991 11174 13 642103 75 810548 95
1992 13692 16 596203 70 834650 97
1993 14867 17 615156 69 859640 96
1994 15033 17 621250 69 863969 94
1995 15097 16 523819 67 870161 93
Figures are Provisional.
NB: Beds (all types) means beds in Hospitals, Dispensaries, PHC Clinics Sanatoriums etc.
Statement Il 1 2 3
Number of Beds (all types) State/UT-wise (as on
31st December 1995) 15. Meghalaya 2915 1992
16. Mizoram 1929 1995
Sate/UT Number of Beds Reference
All Types Period 17. Nagaland 1549 1991
1 2 3 18. Orissa 16658 1995
19. Punjab 24892 1995
ALL INDIA 870161 1695
20. Rajasthan 36702 1995
1.  Andhra Pradesh 55524 1993
21. Sikkim 875 1995
2. Arunachal Pradesh 2256 1991
22. Tamil Madu 61000* 1998
3. Assam 16000* 1990
23. Tripu 2162 1995
4. Bihar 44642 1991
24. Uttar | radesh 74450 1985
5. Goa 4212 1992
25. West t ngal 68117 1995
6. Guijarat 78664 1994 .
26. A&N Island 1101 1995
7. Haryana 11128 1995 .
27. Chandigarh 530 1995
8. Hi hal Pradesh 199
imachat Fra 8933 5 26. Dadra & Nagar Haveli 154 P 1995
9. Jammu & Kashmir 9000 1988 29 Daman & Diu 21000 1991
10. Kamataka 54763 1995 30. Delhi 22838 1994
11. Kerala 87195 1993 31. Lakshadweep 110 1995
13. Maharashtra 126528 1992
P : Provisional
14.  Manipur 2059 1995 * : Rounded to Thousand, Hence Approximate.

Source: Dte. of Health Services of States/UTs.
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Statement Il 1 2 3
No. of Medical Practitioners registered with Medical
Council of India alongwith Ratio 1986 3203 41
- 1987 3318 42
Year Medical Practitioners Medical
Registered with Practitioners 1988 3556 44
Medical Council Per 1,00,000
U 4
of India (00) Population 1989 3686 6
- 1990 3819 46
k 2 3 1991 3940 47
1951 618 17 1992 4108 48
1961 837 21 1993 3793 44
1971 1511 27 1994 3912 44
1981 2687 39 1995 4052 45
1982 2715 38 1996 3601* 39*
1983 2842 39 Source: Medical Council of India.
1984 2965 40 Doctors Registered with various State Medical Councils
* Variation in ratio due to non-availability of figures from some
1985 3082 41 of the State Medical Councils.
Statement IV
Number of Doctors in Govt. Agencies and Average Population Served in different States/UTs - 199
Sl States/UTs Doctors Engaged Population Period to
No. Under Gowt. Served which Data
Agency per Gowt. Relates
Doctor
1 2 3 4 5
1. Andhra Pradesh 1059 1:61471 31.12.91
2. Arunachal Pradesh 233 1:3536 31.12.90
3. Assam 2660 1:8750 31.12.91
4. Bihar NA . 31.12.1991
5. Goa 540 1:2186 31.12.91
6.  Gujarat 3645 1:11404 31.12.91
7. Haryana NA 1:11705 -
8. Himachal Pradesh NA 1:5350 —_—
9. Jammu & Kashmir NA * 31.12.91
10.  Kamnataka 3397 1:13536 31.12.91
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1 2 3 4 5
11.  Kerala 4163 1:7213 31.12.91
12. Madhya Fradesh NA * 31.12.91
13.  Maharasht a NA . 31.12.91
14.  Manipur 684 1:2675 31.12.91
15. Meghalaya 322 1:5357 31.12.90
16.  Mizoram 146 1:5000 31.12.91
17.  Nagaland 202 1:5403 31.12.89
18.  Orissa 4965 7:6418 31.12.91
19.  Punjab 3462 1:5642 31.12.91
20. Rajasthan NA * 31.12.91
21.  Sikkim 101 1:4297 31.12.89
22. Tamil Nad 3189 1:17879 31.12.91
23.  Tripura 673 1:3822 31.12.90
24. Uttar Prad sh 8630 1:15438 31.12.91
25. West Beng¢ NA * 31.12.91
26.  A&N Islan - 122 1:3448 31.12.91
27.  Chandigar' 864 1:913 31.12.91
28. Dadra & ' agar Haveli 12 1:11000 31.12.90
29. Daman & Diu 19 1:5346 31.12.91
30. Delhi NA 1:6233 —
31. Lakshadw ep 28 1:1714 31.12.91
32.  Pondiche / 350 1:2174 31.12.91
Note: *Not Ava;ila e, Ratio has been worked out with the annual estimates of population of the year to which the data relates.

Gowvt. Ager v includes Central/State Govt. Hospital, Public Sector undertaking Hospital etc.
Source : Director 2 of Health Services.

Statement V

7th Five Year Plar (As per 1981 Census)
From 1.4.85 to 31.3.90

Sl ate No. of Nurses Population Population per
No. (Upto 1990) Nurse

1 2 3 4 5

1. Andh  Pradesh 15477 53549673 3460

2. Ass: 1, Aru. P., Nagaland, Manipur, 2270 26607199 11721

Mec ' alaya, Mizoram, Tripura
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1 2 3 4 5
3. Bihar 8883 69914734 7871
4. Guijarat 24291 34085799 1403
‘5. Haryana 3383 12922618 3820
6.  Himachal Pradesh 1524 4280818 2809
7.  Karnataka 23401 37135714 1587
8. Kerala 22747 25453680 1119
9. Madhya Pradesh 58199 52178844 897
10.  Maharashta & Goa 38279 63870901 1669
11.  Orissa 15830 26370271 1666
12. Punjab, Delhi, Chandigarh & J&K 23472 29448320 12585
13. Rajasthan 9819 34261862 3489
14.  Tamil Nadu, Pondicherry, Andaman 33655 49345214 1466

& Nicobar Islands, Dadara & Nagar
Haveli, Daman & Diu, Lakshadweep

15. Uttar Pradesh 12828 110862013 8642
16. West Bengal & Sikkim 17172 54897032 3197
311230 685184692 2202

Source: Nurses Data Available with INC
Ratio of Nurses per million 4542.31

8th Five Year Plan (As per 1991 Census)

from 1.4.92 to 31.3.97

State No. of Nurses Population Population per
(Upto 1991) Nurse
1 2 3 4
Andhra Pradesh 16688 66508008 3985
Assam, Ar. P, Nagaland, Manipur, 2270 31547314 13897
Meghalaya, Mizoram, Tripura
Bihar 8883 86374465 9724
Guijarat 24995 41309583 1403
Haryana 3383 16463648 4867
Himachal Pradesh 1524 5170877 3393
Kamataka 23401 44977201 1922

Kerala 22747 29098518 1279
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1 2 3 4 5
Madhya Pradesh 70771 66181170 935
Maharashtra & Goa 39674 80106980 2019
Orissa 20640 31659736 1534
Punjab, Delhi, Chandigarh & J&K 24751 38063328 1538
Rajasthan 9819 44005990 4482
Tamil Nadu, Pondicherry, Andaman 34298 57239162 1669
& Nicobar Islands, Dadara & Nagar

Haveli, Daman & Diu, Lakshadweep

Uttar Pradesh 13518 139112287 10291
West Bengal & Sikkim 18396 68484422 3723
INDIA 340208 846302689 2485

Source: Nurses Data Available with INC.
Ratio of Nurses per million is 4019.93

9th Five Year Plan (As per 1991 Census)
From 1.4.97 to 31.3.2000

S.No. State No. of Nurses Pupulation Population per
(Upto 1997) Nurse
1. Andhra Pradesh 42659 66508008 1559
2.  Assam, Ar. P., Nagaland, Manipur. 2270 3154314 13897
Meghalaya, Mizoram, Tripura
3. Bihar 8883 86374465 9724
4. Gujarat 68045 41309583 607
5. Haryana 4344 16463648 3790
6. Himachal Pradesh 6046 5170877 855
7. Karnataka 50371 44977201 893
8. Kerala 24914 29098518 1168
9. Madhya Pradesh 84932 66181170 779
10.  Maharashtra & Goa 99676 80106980 804
11.  Orissa 30719 31659736 1031
12 Punjab, Delhi, Chandigarh & J&K 31487 38063328 1209
13. Rajasthan 22515 44005990 1955
14.  Tamil Nadu, Pondicherry, Andaman 79881 57239162 717
& Nicobar Islands, Dadara & Nagar
Haveli, Daman & Diu, Lakshadweep
15.  Uttar Pradesh 15310 139112287 9086
16.  West Bengal & Sikkim 34701 68484422 1974
606753 846302689 1895

Source: Nurses Data Available with INC
Ratio of Nurses per million is 7169.45
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Statement VI
Primary Health Centres - Progress of Establishment - 1.4.1991 to 1.4.1996
S SteuT No. Tt Plan No. funci-  1990-91 No. fun-
No. functioning ning as ctioning .
as on Target Achieve-  on 1.4.90 Target Achiev- as on
1.4.85 1985 ment ment 1.04.91
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 555 1150 728 1283 80 0 1283
2. Arunachal Pradesh 0 28 24 24 3 4 28
3. Assam 237 200 212 449 2 43 492
4. Bihar 796 1500 1205 2001 232 2209 238
5. Goa 13 7 7 20 8 0 20
6. Guijarat 310 690 532 842 0 32 876
7. Haryana 163 231 203 366 0 28 394
8. Himachal Pradesh 106 110 84 190 25 2 192
9. Jammu & Kashmir 123 200 143 266 50 15 281
10. Karnataka 365 774 777 1142 58 55 1197
11. Kerala 199 900 709 908 25 0 908
12. Madhya Pradesh 680 731 501 1181 120 1 1182
13. Maharashtra 1519 261 132 1671 100 1 1572
14.  Manipur 31 37 33 64 9 0 64
15. Meghalaya 32 33 29 61 10 6 67
16. Mizoram 19 18 16 35 8 3 38
17.  Nagaland 21 14 12 33 2 0 33
18. Orissa 484 500 391 875 100 0 974
19. Punjab 130 330 330 460 52 0 460
20. Rajasthan 448 702 600 1048 250. 275 3323
21. Sikkim 18 2 2 20 1 2 22
22. Tamil Nadu 436 1057 950 1386 107 50 1436
23. Tripura 32 15 22 54 15 0 54
24. Uttar Pradesh 1169 2500 1831 3000 169 639 3639
25. West Bengal 1772 488 372 1544 50 0 1544
26. A&N Islands 6 5 8 14 2 2 16
27. Chandigarh 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9
28. Dadra & Nagar Haveli 3 3 2 5 0 0 5
29. Daman & Diu 2 0 0 2 1 2 4
30. Delhi 8 0 0 8 0 0 8
31. Lakshadweep 7 0 0] 7 0 0 7
32. Pondicherry 14 6 8 22 2 2 24
Totas 9118 12392 9863 18981 1396 1469 20450
Sl. State/U.T. 1991-92 No. func-  8th Plan 1992-93 No. Func-
No. tioning Targets tioning
as on as on
Tar- Achiev- 1.492 Tar- Achieve- 1.4.93
get ment get ment
1 2 10 " 12 13 14 15 16
1. Andhra Pradesh 0 0 1283 300 50 0 1283
2. Arunachal Pradesh 4 4 32 15 4 4 36
3. Assam 50 37 529 245 50 42 57
4. Bihar 0 0 2209 1078 193 0 2209
5. Goa 2 1 21 2 0 0 21
6. GQGuijarat 0 37 913 82 25 25 936
7. Haryana 0 0 394 0 0 0 394
8. Himachal Pradesh 5 0 192 67 15 18 210
9. Jammu & Kashmir 20 14 295 95 25 0 295
10. Karnataka 50 65 1262 300 50 50 1312
11. Kerala 80 0 908 72 15 0 908
12. Madhya Pradesh 290 0 1182 620 41 0 1182
13. Maharashtra 0 3 1675 100 10 5 1680
14,  Manipur 2 Z 66 8 2 1 67
15. Meghalaya 6 4 7 26 5 8 79
16. Mizoram 3 0 38 8 2 0 38
17.  Nagaland 2 0 33 20 5 0 33
18. Orissa 40 22 996 170 35 12 1008
19. Punjab 0 12 472 44 12 12 484
20. Rajasthan 50 50 1373 200 40 40 2413
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i 2 10 1" 12 13 14 15 16
~
21. Sikkim 1 1 23 1 0 0 23
22. Tamil Nadu 0 0 1436 o] 0 0 1436
23. Tripura 0 1 55 0 10 7 62
24. Uttar Pradesh 154 13 3652 65 65 85 3737
25. West Bengal 20 0 1544 100 100 3 1546
26. A&N Islands 1 1 17 1 1 0 17
27. Chandigarh 0 0 0 1 1 0 0
28. Dadra & Nagar Haveli 0 0 5 1 1 0 5
29. Daman & Diu 0 0 4 0 0 0 4
30. Delhi 0 0 8 0 0 0 8
31. Lakshadweep 0 0 7 0 0 0 7
32. Pondicherry 3 2 26 2 2 0 26
Total 1021 269 20719 4450 759 311 21030
[Translation] [English]

Barauni Fertilizer Plant

1798. SHRI RAJESH RANJAN AL/AS PAPPU
YADAV: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Barauni Fertilizer Factory is in danger
due to caused erosion by the river Ganges;

(b) if so, whether the Government propose to
formulate essential programmes for the protection of this
factory,;

(c) if so, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) to (d) No, Sir. The plant is at some distance from the

river Ganges and is well protected by a Bundh constructed
by the Government of Bihar.

Reorganisation of States

1799. DR. RAGHUVANSH PRASAD SINGH:
SHRI HARIBHAU SHANKAR MAHALE:
SHRI RAM PRASAD SINGH:

SHRI ANANTA NAYAK:

will _the Minister of HOME AFFAIRS be pleased to
state:

_ (a) whether the Government have taken any decision
for the creation of new states recently;

(b) if so, the details thereof;

(c) whether the Government are contemplating to set
up a commission for the delimitation and reconstitution of
States;

(d) if not, the reasons therefor; and

(e) the additional expenditure to be incurred every
year due to it?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) The
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Government is committed to the creation of new States
of Chhattisgarh, Uttaranchal and Vananchal.

(c) and (d) No such Commission is proposed to be
constituted. The Government is not cc templating any
general reorganisation of States.

(e) The creation of new States would involve some
additional expenditure. However, it is difficult to assess
its annual impact at present.

Higher Education in Remote Areas

1800. SHRI A. BRAHMANAIAH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have any scheme to
extend the High School education in the remote areas;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Govermment
of India have no specific scheme to extend the high
school education specifically in the remote areas.
However, a scheme was started in 1985-86 to establish,
on an average, one Navodaya Vidyalaya in each district
in the country with the objective of providing good quality
modern education to all talented children in rural areas.
Navodaya Vidyalayas are fully residential, co-educational
institutions providing education upto Senior Secondary
stage. Education in these schools including boarding and
lodging, text-books, uniforms etc. is free for all students
410 schools covering as many districts in 30 States and
UTs has so far been opened with about 1.21 lakh
students on rolls.

[Translation]
Private Hospitals

1801. SHR! RAM TAHAL CHAUDHARY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether it is obligatory for private hospitals to
keep 40 to 50 beds free of charge for poor patients;

(b) whether most of the private hospitals are not
observing this norm; and

(c) it so, the steps proposed to be taken against
them?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
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SHANMUGAM): (a) Private hospitals which availed
themselves of Custom Duty Exemption under notification
No. 64/88-Cus., dated 1.3.88 on import of medical
equipments are liable to provide at least 40% free
treatment for OPD patients and free treatment to all Indoor
patients belonging to families with income less than Rs.
500/- per month and reserve 10% of Indoor beds for
such patients.

(b) and (c) Institutions which availed themseives of
benefits for Custom Duty Exemption under the said
notification are being reviewed strictly in terms of
judgement given by Supreme Court of India in Civil Appeal
No. 16735 of 1996 delivered on 17.12.96 and the custom
duty exemption certificates are withdrawn from the
Institutions not fulfilling the stipulated conditions.

[English]
Development of North-Eastern States

1802. SHRI SADASHIVRAO DADOBA MANDLIK:
SHRI BHIM DAHAL:
SHRI K.A. SANGTAM:
SHRI TARUN GOGO!I:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Prime Minister have announced a
package for the development of North-Eastern States
during his recent visit;

(b) if so, the details thereof;

(c) the details of projects undertaken and the
aliocation made for these projects;

(d) the financial allocation made for creating the
employment opportunities for youths in the North-Eastern
States during the last three years; and

(e) the steps taken by the Govemment to check
militant activities in North-Eastemn States?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) On 22nd
January, 2000, the Prime Minister announced a
Rs. 10,271 crore agenda for the development of North
East and Sikkim. Copy of annoucement is given in the
enclosed Statement.

(d) Information is being collected a~d will be laid on
the Table of the House.

(e) Steps taken by the Government to combat
militancy in the North East include, inter alia, deployment
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of Central Para Military Forces and Army; improved
coordination and sharing of intelligence between the
security forces; modernisation/upgradation of State Police
Forces, reimbursement of security related expenditure;
sanction of Special Central Assistance to the State
Governments; declaration of the most seriously affected
areas as ‘disturbed areas’ and notification of the major
inshrgent groups as unlawful associations’. The situation
is also kept under watch and is reviewed from time to
time for taking appropriate action.

Statement

Prime Minister Shri Atal Bihar Vajpayee’s Rs. 10,271-Crore
Agenda for Socio-Economic Development in
the North-East & Sikkim

Shillong, January 22, 2000

After listening to the points made by Governors and
Chief Ministers of the North-East States and Sikkim, the
Prime Minister has decided upon the following initiatives
for the social and economic development of the North-
East region and Sikkim:

1. Banking:

(@) A sum of Rs. 500 crores will be provided for
rural infrastructure development every year from
the Rural Infrastructure Development Fund
(RIDF).

(b) Banking facilities will be provided at all border
trading points within one year.

() A sum of at least Rs. 50 crores will be
disbursed per annum by North-East
Development and Finance Corporation (NEDFI).

2. Commerce:

(a) An Export Development Fund (EDF) for the
North-East region will be set-up with an initial
corpus of Rs. 5 crores. The Ministry of
Commerce will work out the tacilities for
operation of this fund.

(b) The border townships of Morch (Manipur),
Zokhawther (Mizoram), Dawki (Meghalaya) and
Suterkhandi (Assam) will be developed over the
next 2 years at a cost of Rs. 20 crores.

3. Border Trade:

An Empowered Committee will be set up to process
the recommendations of the Inter-Ministerial Task Force
on Border Trade.
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4. Health:

North-Eastern Indira Gandhi Regional Institute of
Health and Medical Sciences in Shillong will be upgraded
and made a nationz! institute. The upgraded institute will
offer studies in 8 medical super specialities, 5 surgical
super specialities and 10 non-clinical specialities. The
institute shall have a 500-bed referral hospital. A sum of

Rs. 422.60 crores will be spent on upgrading these
facilities.

5. Education:

(@) A Central University will be set up in Mizoram. The
Bill for this purpose has been phased by the
Rajya Sabha and will be taken up by the Lok
Sabha soon. A sum of Rs. 25 crores will be
spent for development of infrastructure for this
new university which meets a long-standing
demand of the people of Mizoram.

(b) Government has decided to double the number
of Industrial Training Institutes for imparting
training in new trades over the next 3 years.
This will involve an outlay of Rs. 100 crores.

6. Security Related Expenditure:

The Union Government will further expand the list of
items of expenditure incurred by the police, eligible tor
reimbursement, which would include 50% of POL (petrol,
oil and lubricants) costs, village guards, village defence
committees and home guards (subject to guidelines). The
SRE reimbursement facility will be extended to Meghalaya
and Arunachal Pradesh. The Modemisation of Police
Force Scheme (in kind) will be extended to Sikkim. The
total additional reimbursement would be Rs. 40 crores
per annum.

7. Peace Bonus for Mizoram:

Mizoram is the most peaceful State in the North-
East today. With a view to encourage the people of
Mizoram who have opted for peaceful economic
development, Government has accepted the
recommendation of the Committee set up by the Finance
Ministry and allotted Rs. 180 crores to Mizoram to tide
over its financial problems. Govemment will also release
Rs. 50 crores every year from the non lapsable pool and
resources for 5 years for specific infrastructure
development projects in Mizoram.

8. New India Reserve Batallion (IRB):

Government will also sanction 3 India Reserve
Batallions — One each for Tripura, Mizoram and Manipur.
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With an estimated expenditure of Rs. 15 crores every
year for 3 years, the setting up of these 3 IRBs will cost
Rs. 45 crores.

9. Border Fencing and Border Roads:

It has been decided to fence the remaining portion
of Indo-Bangladesh border and construct border roads
with a total outlay of Rs. 1,335 crores. The work on this
would commence in April 2000.

10. Central Non-Lapsable Pool of Resources:

The Government has streamlined the procedure for
selection of projects which are to be funded out of the
Central non-lapsable pool of resources. It is expected
that projects worth Rs. 500 crores will be sanctioned
annually to build up infrastructure and take up other
economic development projects.

11. Power:

The Government has accorded approval to 2 hydro-
electric prcjects in the Central Sector:

(a) Loktak Downstream (90 MW) in Manipur at the
cost of Rs. 578 crores.

b) Teesta V (510 MW) in Sikkim at the cost of
Rs. 2,200 crores.

Action has been intiated to ensure that Subansiri
Lower Side (660 MW) project in Arunachal Pradesh
commences in 2001. This will require investment of
Rs. 3,000 crores.

Ministry of Power has prepared a new scheme for
rural electrification of 500 tribal villages to be funded by
Rural Electrification Corporation. The scheme will cost
Rs. 30 crores.

Assistance will be provided for completing the ongoing
critical transmission/sub-critical transmission systems at a
cost of Rs. 239.92 crores.

12. Civil Aviation Policy:

In order to provide inexpensive air travel in this
region, Government has decided:

(a) Aviation Turbine Fuel will be provided to small
aircrafts at' international prices.

PHALGUNA 18, 1921 (Saka)

to Questions 154

(b) Aviation Turbine Fuel for small aircrafts will be
treated as a “declared good™i.e. it will attract a
sales tax of not more than 4%.

(c) There will be no IATT for routes operated in
the North East.

13. Roads Sector:

(a) Government will soon sanction 8 road/bride
projects under NEC with a total outlay of
Rs. 258.24 crore.

(b) Twelve new National Highways/extension of
existing highways have been declared, covering
a total length of 1,962 km. A sum of Rs. 100
crores will be earmarked for the development
of these highways.

14. Information Technology:

To promote Information Technology and its
application, an ambitious programme has been drawn up
to establish computer information centres in all 446 blocks
in the 7 North-East States. Another 40 such centres will
be set-up in Sikkim. This project will be implemented in
the next 2 years at a cost of Rs. 100 crores.

15. Excise Concession:

Excise concession in the New Industrial Policy shall
be made applicable to the Numaligarh Refinery in Assam.
This would involve an annual concession of around
Rs. 200 crores.

16. Flood Control:

(a) The Government has decided to reform the
Brahmaputra Board to make its functioning more
effective for implementation of flood
management schemes.

17. Horticulture:

A Technology Mission for Horticulture will be
sanctioned during the current financial year. The total
outlay for this mission is Rs. 262.50 crores over the next
three years.

18. Development of Bodo Areas:

The special programme scheme for development of
insfrastructure and other facilities in the Bodo Autonomous
Council Areas will be sanctioned with a total outlay of
Rs. 30 crores per annum for 3 years.
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Medicines under CGHS Store 1 2 3

1803. SHRI AMAR ROYPRADHAN: Will the Minister -

of HEALTH AND FAMILY WELFARE be pleased to state: 2144 Inj. Xylocaine Sol. 2% 30 mil GR
(a) whether it is a fact that various general restricted 2154 Ointment Eudyna 1% GR

medicines/special restricted medicines of CGHS formulary 2159 Ointment Beclosal 15 gro GR

are often brought under the category of slow moving

stocks and are temporarily converted to general category 2160 Permethrin 5% Cream 30 gm GR

from tme to time; and 3037  Eml. Benzyl Benzoite 25% 500 ml GR
(b) if so, the names of medicines, which were brought 3047 Syp. Sod Volproate 100 ml. SPR

under the slow moving stocks and were converted to o

general category by the CGHS Medical Store, New Delhi 4210 (B) Tab. Niriendipin 20 mg SPR

during the last three years, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) Yes, Sir.

(b) The information is given in the the Statement
attached.

Statement

The names of the medicines are as under:

1997
Code Name of the item Category
1 2 3
1016 Cap. Raricap HT GR
1016 Cap. Kemiron-12 GR
1027-D  Cap. Vitabect GR
1130 Tab. Monoferon-12 GR
1131 Cap. Calphos GR
1136 Cap. Swissplex GR
3058 Syp. Calphos GR
2052 Inj. Anaforfen 3 mi. Ampl GR
3042 Syp. Enpizyme 200 ml GR
2013 Inj. Daizepam 10 mg/2 ml Ampl GR

1998
1019 Cap. Vit. A 50000 IU GR
1026 Syp. Monotrim 100 mi GR
2140 Mazoline Vaginal Tab. GR

Population Control

1804. SHRI BASANGOUDA R. (YATNAL) PATIL:
SHRI SHIVAJI MANE:
SHRI RAM MOHAN GADDE:
SHRI M.V.V.S. MURTHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the attention of the Govemment has been
drawn to the news-item captioned “IMA initiates steps for
population control, reproductive health® appearing in
‘Hindustan Times' dated February 14, 2000;

(b) if so, the facts thereof;
(c) the reaction of the Govemment thereto;

(d) the details of projects undertaken under the
National Population Control Programme by the
Government during the last three years; and

(e) the extent to which success has been achieved
under each of the said project,- State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) to (e) The Govermment is aware of
the news item under caption “IMA initiates steps for
population control, reporductive health” which appeared
in The Hindustan Time' dated 14th February, 2000.

During the last three years, the population stabilisation
programme has been susbtantially revamped and
strengthened. A major development has been the adoption
of the comprehensive, integrated and holistic programme
of reproductive and child health, since October, 1997
which amalgamates all earlier initiatives likc the matemal
and child health, the universal immunisation programme,
and the child survival and safe motherhood.



157 Written Answers

The RCH programme bridges gaps in earlier
programmes by focussing on neglected geographical
sectors. For instance, it brings in area projects for the
poorly performing states and districts, and integrated
projects for remote/border districts. Similarly, it focusses
on segments of the population earlier overlooked such
as the urban slums, adolescent health and even on men
as partners in planned parenthood. A coordinated training
schedule is underway in every state through
16 collaborating training institutions, to sensitise the health
care personnel at different levels. Information, education
and communication campaigns have generated universal
awareness about the significant benefits from fewer
children, better spacing, better health and nutrition and
better education.

As a result of all of the above, the achievements of
the Family Welfare programme have been quite
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substantial. Some States like Kerala, Tamil Nadu and
Goa have already achieved the goals set for 2000 AD
and States like Andhra Pradesh, Karnataka, Gujarat,
Maharashtra are close to achieving the goals. However,
some States are lagging behind primarily on account of
slow achievement of socio-economic indicators.

As a result of various programmes, Crude Birth Rate
has reduced from 40.8 in 1951 to 26.4 in 1998, IMR has
reduced from 146 in 1951 to 72 in 1998, Couple
Protection Rate has increased from 10.4% in 1971 to
44% in 1999, Crude Death Rate has reduced from 25 in
1951 to 9.0 in 1998 and Total Fertility Rate has reduced
from 6 in 1951 to 3.3 in 1997.

A statement showing the State/UT-wise demographic
indicators is enclosed.

Statement

Demographic Indicators

Sl State/UT Literacy Rate C.B.R. Natural LLM.R. T.F.R. CPR
No. % Female (Crude Increase (Infant (Total (In %)
(7 yrs. & above) Birth (CBR- Mortality Fertility 31.3.99
Rate) CDR) Rate) Rate) (Prov.)
1991 1998* 1998* 1998* 1997*
1 2 3 4 5 6 7 8
INDIA 39.3" 254 17.4 72 3.3 44.0
. Major States
1. Andhra Pradesh 32.72 22.3 13.5 66 2.5 50.3
2. Assam 43.03 27.7 17.6 78 3.2 16.7
3. Bihar 22.89 31.1 21.7 67 44 19.7
4. Gujarat 48.64 25.3 17.5 64 3.0 54.5
5. Haryana 40.47 27.6 19.5 69 34 49.7
6. Karnataka 44 .34 22.0 14.1 58 2.5 55.4
7. Kerala 86.17 18.2 11.8 16 1.8 40.5
8. Madhya Pradesh 28.85 30.6 194 97 4.0 46.5
9. Maharashtra 52.32 22.3 14.7 49 2.7 50.1
10.  Orissa 34.68 25.7 14.8 98 3.0 39.0
11, Punjab 50.41 224 14.7 54 27 66.0
12. Rajasthan 20.44 315 22.7 83 42 36.4
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1 2 3 4 5 6 7 8
13.  Tamil Nadu 51.33 189 10.5 53. 2.0 50.4
14.  Uttar Pradesh -25.31 324 21.9 85 48 38.2
15. Waest Bengal 46.56 21.3 138 53 2.6 329
n Smaller States

1. Arunachal Pradesh 29.69 219 16.0 47 28 14.0
2. Delhi 66.99 19.4 14.1 33 1.6 28.8
3. Goa 67.09 14.2 6.1 26 1.0 271
4. Himachal Pradesh 52.13 225 14.8 68 2.5 48.2
5. J&K NA 19.8 144 45 NA 15.0
6. Manipur 47.60 19.0 13.7 21 24 20.1
7. Meghalaya 44.85 29.2 20.2 53 4.0 4.6
8. Mizoram 78.60 15.8 10.2 25 NA 34.6
9. Nagaland 54.75 NA NA NA 15 7.8
10.  Sikkim 46.69 20.9 14.8 51 2.5 219
11.  Tripura 49.65 17.6 115 47 3.9 25.2
. Union Territories

1. A&N Islands 65.46 17.7 13.1 28 19 39.9
2. Chandigarh 72.34 17.9 138 20 21 38.0
3. D&N Haveli 26.98 34.1 26.4 63 3.5 29.1
4. Daman & Diu 59.40 21.5 14.5 54 25 30.2
5. Lakshadweep 72.89 22.9 16.7 37 2.8 9.1
6. Pondicherry 65.63 18.0 10.2 26 1.8 56.9
*Provisional

[Transiation]

Profit of Fertilizer Plants

" be pleased to state:

1805. SHRI RAVINDRA KUMAR PANDEY:
SHRIMATI SHEELA GAUTAM:
SHRI SHIVRAJ SINGH CHOUHAN:

Will the Minister of CHEMICALS AND FERTILIZERS

(a) the details of growth in profit of fertilizer plants

during the last three year, year-wise;

(b) whether there has been any downtall in the profit

during this period;

(c) if so, the reasons therefor; and

(d) the steps proposed to bb taken by the

Government to bring all round improvement in the
functioning of fertilizer industry?

THE MINISTER OF STATE IN THE MINISTRY OF

CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
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(a) to (c) The details of the profit/loss made by the public
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control of this Department and the reasons therefor are

sector undertakings/cooperatives under the administrative given below:
(Rs./crore)
Name of the PSU 1996-97 1997-98 1998-99 Main reasons for Losses
1 2 3 4 5
Fertilizer -538.00 -735.69 -838.29 Technological, design and equipment
Corporation of deficiencies, frequent equipment
India Ltd. breakdowns, feedstock limitations,
power shortages, industrial relations
problems, and surplus manpower and
resource constraints.
Hindustan -532.64 -647.83 -514.49 As above.
Fertilizer
Corporation Ltd.
Paradeep -60.63 -105.53 -57.95 Depreciation of rupee leading to
Phosphates Ltd. higher cost of inputs, delay in
disbursement of concession, low
capacity utilisation of acid plants leading
to higher imports of phosphoric acid,
and inventory carrying cost on heavy
build up of stocks.
Madras Fertilizers 12.10 -55.35 -25.74 (a) Lower production due to extended
Ltd. shutdown of plants for revamp
hook-up & longer period of
stabilisation.

(b) Under recovery in respect of
complex fertilizer due to increase
in prices of inputs and depreciation
of the rupee.

(c) Delay in disbursement of ad hoc
concession.

Pyrites, Phosphates -8.28 -53.40 -87.49 Decontrol of SSP and delays in

and Chemicals disbursement of concession, intrinsic

Ltd. cost disadvantage of pyrites based
sulphuric acid production, increase in
operating costs of pyrites mining at

Amjhore, rising costs of deep

underground mining at Mussoorie and

increased transportation costs.
Fertilizers and 61.78 53.94 -48.26 Interest burden on Govermment loan

Chemicals
Travancore Ltd.

used for capital investment in the
Ammonia Replacement Project,
depressed market condition of
caprolactam due to downturn in the
international price, unremunerative
prices of complexmix fertilizers.
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1 2 3 4 5

Projects & 31.82 6.09 -15.85 Low level of orders for catalysts ?nd

Development India : lack of job orders as the new projects

Ltd. envisaged at the time of formulation of
the revival package got delayed.

National Fertilizers 11.20 189.01 41.15 —

Ltd.

Rashtriya 76.88 189.37 105.64 —

Chemicals &

Fertilizers Ltd.

Indian Farmers 166.41 438.85 345.78 —

Fertiliser

Cooperative Ltd.

Krishak Bharati 229.38 299.61 261.13 —

Co-operative Ltd.

(d) The following incentives are available to bring all
round improvement and encourage investment in the
tertilizer industry:

(i) Normally no industrial licence is required for
setting up a fertilizer plant.

(i) Nominal basic customs duty on import of capital
goods for setting up of new plants/modemisation
of existing units.

(ii) Deemed export benefits to indigenous suppliers
of capital goods to fertilizer projects provided
such supplies are made under the procedure
of international competitive bidding.

(iv)  Nominal duty on import of fertilizer raw materials
and intermediates.

(v) Reasonable return on investment to the
entrepreneurs under the Retention Price-cum-
Subsidy Scheme, at present applicable to urea.

[English]
Medical Colleges

1806. DR. BALI RAM:
SHRI P.D. ELANGOVAN:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government propose to start Medical
Colleges at District Head Quarters in the country, State-
wise;

(b) if so, the details thereof;

(<) whether any criteria has been fixed for starting
such Medical Colleges;

(d) if so, the details thereof;

(e) the number of Medical Colleges at present and
their input and output of students during the last three
years, State-wise; and

(f) the number of Indian doctors are at present
working/practising outside India, country-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) No, Sir.

(c) and (d) In the Establishment of Medical College
Regulation, 1999 of the Medical Council of India, dated
30th July, 1999, notified in the Part Ill Section 4 of the
Gazette of India on 28.8.1999 the detailed qualifying
criteria has been prescribed.

(e) At present 169 medical colleges are functioning
in the country. The State-wise intake of these colleges is
given in the enlcosed Statement. The State-wise
information of students passing out from these colleges
is not available. However, about 17000 medical Graduate
are passing out annually from these colleges.

(f) The number of Doctors in whose cases NOCs
have been issued for going abroad for higher studies/
training/residency during last three years is as under:

1997 — 1583
1998 - 1688
1999 - 1589

The exact number of Indian doctors at present
working/practising outside India, country-wise is however,
not available.
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Statement
Name of State Nos. of Medical Colleges Admission Capacity
. Govt. Private Total 1997-98 1998-99 1998-2000
1. Andhra Pradesh 9 4 13 1401 1501 1601
2. Assam 3 - 03 391 391 391
3. Bihar 8 3 1 §77 577 577
4. Chandigarh 1 - 01 50 50 50
5. Delhi 4 — 04 460 460 460
6. Goa 1 — 01 70 70 70
7.  Gujarat 7 1 o8 1065 1065 1065
8. Haryana 1 - 01 115 115 115
9. Himachal Pradesh 2 —_ 02 65 115 115
10. Jammu & Kashmir 2 2 04 380 380 380
11.  Karnataka 4 19 23 2530 2830 2930
12. Kerala 6 - 06 800 800 800
13. Madhya Pradesh 6 - 06 720 720 720
14. Maharashtra 16 18 34 3502 3502 3502
15.  Manipur 1 —_ 01 85 85 100
16.  Orissa 3 - 03 321 321 321
17.  Pondicherry 1 1 02 175 175 175
18.  Punjab 3 3 06 520 520 520
19.  Rajasthan 6 —_ )6 597 597 597
20. Tamil Nadu 11 5 16 1775 1775 1775
21. Uttar Pradesh 9 2 11 1162 1162 1162
22.  West Bengal 7 — 07 700 700 700
Total 169 17461 17911 18126
[Translation] (a) the number of cases of infiltration reported

1807. DR. SUSHIL KUMAR INDORA:

Infilitration

SHRI RAMDAS ATHAWALE:
SHRI SHRIPRAKASH JAISWAL:

SHRI ARUN KUMAR:

Will the Minister of HOME AFFAIRS be pleased to

state:

alongwith the number of infiltrators apprehended during
the last six months across the Indo-Pak border;

(b) whether more than 5000 infiltrators have already
entered into the Indian territory as per the reports received
from the Jammu and Kashmir State;

(c) if so, the facts thereof;

(d) whether necessity to strengthen the border security
to check the illegal infiltration across the border is being

felt;
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(e) if so, whether the Government propose to
formulate a plan to check intrusion and to deploy the ex-
servicemen on the border;

(f) if so, the details thereof;

(g) whether the objective behind this plan is to compel
Pakistan to leave anti-india policy on Kashmir; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI |.D. SWAMI): (a) During the last
six months, 163 infiltrators have been apprehended by
the security forces on the Indo-Pak International border.

(b) and (c) As per estimates of the security agencies,
a good number of infiltrators including foreign mercenaries
have infiltrated into Jammu & Kashmir during 1999.

(d) to (h) The Government have adopted a multi-
pronged approach, comprising of additional deployment
of Security Forces, setting up of Border Observation Posts,
erection of fencing/flood lighting in vulnerable areas,
improved weaponery and equipment for security forces,
gearing up of intelligency machinary etc. for greater
vigilance along the International Border/Line of Control to
check infiltration and other subversive activities. Proactive
action against the militants in the hinterland have also
been undertaken with a view to defeat Pakistan sponsored
terrorism in J&K and rest of the country.

AIDS Patients

1808. DR. ASHOK PATEL:
SHRI MANIBHAI RAMJIBHAI CHAUDHRI:
SHRI BIKASH CHOWDHURY:
SHRI P.R. KHUNTE:
SHRI MOHAN RAWALE:
SHRI VIJAY GOEL:
SHRI S. AJAYA KUMAR:
SHRI AKBOR ALI KHANDOKER:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether AIDS menace is increasing
continuously in different parts of the country;

(b) if so, the reasons theretor;

(c) the number of persons suffering from AIDS at
present, State-wise;

(d) the States in which AIDS patients are maximum
in the country,

(e) the budgetary allocation made to treat these
patients during each of the ‘last three years and the
current year, State-wise:
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(f) the number of people died due to AIDS during
the last three years, State-wise;

(g) the specific schemes of the Government to
check the menace of AIDS in the country; and

(h) the details of projects implemented to control
AIDS in West Bengal?

THE MINISTER OF STATE OF THE MINISTRY
OFf HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) Yes, Sir. In spite of
effective preventive intervention programmes the
number of AIDS cases are increasing because of
behavioural disease with long asymptomatic period and
without any cure which can eliminate the virus from
the body of infected person.

(c) The number of persons suffering from AIDS as
reported upto 31st January, 2000 is 10123. State-wise
break up is given in attached Statement-|.

(d) The three States where AIDS cases have been
reported maximum are Tamil Nadu, Maharashtra, and
Manipur.

(e) State-wise budgetary allocation for the last three
years (including current year) is given an attached
Statement-Il. This includes care and support to AIDS
cases.

(f) A statement-lll indicating state-wise number of
deaths due to AIDS during the last three years, is
attached.

(g) and (h) In order to prevent and control the
spread of HIV/AIDS in India, comprehensive Programme

is currently under implementation throughout the country

(including West Bengal) as a centrally sponsored
scheme. The main components consist of:-

* Reudcing the spread .of HIV in groups at high
risk by identification of target populations and
providing peer conseling, condom promotion,
treatment of sexually transmitted infections.

* Preventive intervention for the general population
by Information, Education and Communication
(IEC) and awareness campaign, provision of
voluntary testing and counseling, safe blood
tranfusion services and prevention of occuptional
exposure.

* Providing financial assistance for opportunistic
infections home and community based care.

e Stregthening effectiveness and technical,
managerial, financial sustainability at National,
State and Municial levels.

* Promoting collaboration amongst public, private
and voluntary sectors.
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Statement |
1 2 3
National Aids control programme, India Aids cases
in India (reported to NACO) (As 31st Januai 2000) 16. Kerala 106
S. Name AIDS Cases 17.  Lakshadweep 0
18. Madhya Pradesh 354
1 2 3
19. Maharashtra 3379
1. Andhra Pradesh 48 20. Orissa 12
2. Assam 33 21.  Nagaland 29
3. Arunachal Pradesh 0 22. Manipur 446
4, A & N Islands 0 23, Mizoram 12
5. Bihar 3 24. Meghalaya 8
6. Chandigarh (UT) 137 25. Pondicheery 141
7. Delni 219 26.  Punjab 100
. Di 1
8. Daman & Diu 27.  Rajasthan 106
9. Dadra & Nagar Haveli 0 L
28. Sikkim 2
10. Goa 19
29. Tamilnadu 4354
11.  Guijarat 137
30. Tripura 0
12.  Haryana 1
31. Uttar Pradesh 168
13. Himachal Pradesh 25
32. West Bengal 57
14. Jammu & Kashmir 2
15. Karnataka 234 Total 10123
Statement Il
National AIDS Control Programme
SI.No. State/UT 1996-97 1997-98 1998-99
Released Released Released
1 2 3 4 5
1. Andhra Pradesh 425.00 425.00 650.00
2. Arunachal Pradesh 80.00 25.00 30.00
3. Assam 100.00 100.00 100.00
4. Bihar 25.00 50.00 110.00
5. Goa 25.00 50.00 35.00
6. Gujarat 300.00 250.00 230.00
7. Haryana 130.00 75.00 160.00
8. Himachal Pradesh 115.00 225.00 115.00
9. 25.00 25.00 25.00

Jammu & Kashmir




171 Written Answers 8 MARCH, 2000 to Questions 172

1 2 3 4 5
10. Karnataka 350.00 175.00 335.00
11. Kerala 225.00 100.00 65.00
12. Madhya Pradesh 425.00 150.00 315.00
13. Maharashtra 900.00 950.00 £00.00
14, Manipur 200.00 150.00 245.00
15. Meghalaya 35.00 25.00 30.00
16. Mizoram 150.00 100.00 100.00
17. Nagaland 190.00 155.00 227.00
18. Orissa 50.00 75.00 100.00
19. Punjab 225.00 75.00 150.00
20. Rajasthan 375.00 225.00 100.00
21. Sikkim 50.00 50.00 50.00
22. Tamil Nadu 1700.00 2000.00 800.00
23. Tripura 50.00 50.00 20.00
24. Uttar Pradesh 450.00 495.00 200.00
25. West Bengal 600.00 100.00 350.00
26. Pondicherry 7.00 0.00 40.00
27. A&N Islands 45.91 31.09 20.00
28. Chandigarh 46.93 28.00 60.00
29. D&N Haveli 17.00 16.00 —
30. Daman & Diu 19.00 24.22 15.00
31. Delhi 400.00 25.00 110.00
32. Lakshhadweep 16.71 15.42 —
33. MDACS, Mumbai - - 350.00
34. Ahmedabad MC - — 5.00
35. Chennai MC — — —

Total: 7752.55 6239.73 5942.00

National AIDS Control Programme Release of Funds during 1999-2000
S.No. Name of State Approved Amount Released
Plan 1. Instal. Il Instal. Il Instal. IV 1instal. Total
1999-2000

1 2 3 4 5 6 7 8
1. Andhra Pradesh 1558.05 500.00 450.00 19.67 250.00 1219.67
2. Arunachal Pradesh 381.23 25.00 134.00 —_— - 169.00
3.  Assam 448.66 50.00 272.00 - - 322.00
4 Bihar 288.96 55.00 - - - 55.00
5. Goa 196.68 25.00 23.00 — 50.00 98.00
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1 2 3 4 5 6 7 8
6. Guijarat 968.20 120.00 326.00 - 275.00 721.00
7. Haryana 417.47 70.00 —_ — 200.00 270.00
8. Himachal Pradesh 395.58 60.00 178.00 - - 238.00
9. Jammu & Kashmir 356.29 25.00 - - — 25.00
10. Karnataka 1067.70 160.00 222.00 19.67 400.00 801.67
11.  Kerala 458.44 30.00 250.00 - — 280.00
12. Madhya Pradesh 714.62 150.00 202.31 - - 352.31
13. Maharashtra 1695.57 400.00 300.00 98.35 200.00 998.35
14.  Manipur 470.50 100.00 232.71 19.67 —_ 352.38
15. Meghalaya 235.58 25.00 45.14 — — 70.14
16. Mizoram 196.70 50.00 68.00 — 25.00 143.00
17. Nagaland 380.78 100.00 210.00 — - 310.00
18. Orissa 470.73 50.00 150.00 — — 200.00
19. Punjab 400.72 75.00 162.39 — - 237.00
20. Rajasthan 646.63 50.00 100.00 _ —_ 150.00
21.  Sikkim 123.84 25.00 — — — 25.00
22. Tamil Nadu 1571.99 400.00 270.00 59.01 — 729.01
23. Tripura 115.50 25.00 - — 25.00 50.00
24. Uttar Pradesh 1010.91 100.00 451.00 —_ 250.00 801.00
25. West Bengal 724.97 175.00 150.00 — — 325.00
26. NCT Delhi 638.84 50.00 233.00 — - 283.00
27. Pondicherry 126.87 25.00 — — - 25.00
28. A&N Islands 102.82 25.00 25.00 - - 50.00
29. Chandigarh 185.156 30.00 60.00 — - 90.00
30. D&N Haveli 14.95 25.00 — — — 25.00
31. Daman & Diu 93.40 25.00 20.00 — 50.00 95.00
32. Lakshhadweep 32.32 25.00 _ - _ 25.00
33. MDACS, Mumbai 840.38 150.00 420.00 — —_ 570.00
34. Ahmedabad MC 160.05 25.00 50.00 — - 75.00
35. Chennai MC 216.22 25.00 -_— — 100.00 125.00
Total: 17707.30 3250.00 504.55 216.37 1825.00 10295.92
Statement Il
Death due to HIV/AIDS
State/UT 1997 1998 1999
1 2 3 4
1. Andhra Pradesh —_ 6 -
2. Assam — 1 —
3 Arunachal Pradesh — —_ —
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1 2 3 4
4 Andaman & Nicobar Islands — — —_
5. Bihar - - —_
6. Chandigarh — 12 5
7 Punjab — — —
8 Delhi 5 .4 —_
9 Daman & Diu — —_ —_
10. Dadra & Nagar Haveli — —_ —
11. Goa 3 1 2
12. Gujarat — 4 —
13. Haryana — — —
14. Himachal Pradesh 1 — —
15. Jammu & Kashmir — — —
16. Karnataka 29 34 6
17. Kerala 13 4 —
18. Lakshadweep — —_ —
19. Madhya Pradesh 4 12 9
20. Maharashtra 110 82 13
21. Manipur 71 — 4
22. Mizoram — —_ —
23. Meghalaya — —_ —_
24. Nagaland —_ 2
25. Orissa — —
26. Pondicherry 18 4 1
27. Rajasthan —_ 1 —
28. Sikkim —_ - —
29. Tamil Nadu — 18 Al
30. Tripura —_ —_ —
31. Uttar Pradesh 24 — 1
32. West Bengal - 2 —_
Total 287 217 114

[English]
Production of Bulk Drugs

1809. SHRI P.D. ELANGOVAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government have any new plans to
increase the production of Bulk durgs to meet the
domestic demand;

(b) if so, the details thereof;

(c) the production, demand and supply of these drugs
in the country;

(d) whether these drugs are also imported;

(o) if so, the details thereof in this regard;

(f) whether the Govemment monitor the quality and
quantity .of the bulk drugs produced in tive small scale
industries; and

(g9) if so, the details in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) to (e) The drug policy of the Government is directed
towards ensuring abundant availability of drugs at
reasonable prices. Import policy allows import of almost
all drugs, except a few covered under the negative
(Restricted) list of imports, to ensure availability of needed
drugs.

(f) and (g) Small Scale units are exempted from the
licensing provisions of Industries (Development &
Regulation) Act, 1951. However, they are required to
register their production activity with the Directorate of
Industries of the concerned State/Union Territory. Under
the provisions of the Drugs and Cosmetics Act, 1940
and Rules thereunder, the enforcement of quality control
of Drugs and Pharmaceuticals is regulated by the
respective States.

South-East Asia Studies

1810. SHRI PABAN SINGH GHATOWAR: Will the
Minister of HUMAN RESOURCE DEVELOPMEN™ be
pleased to state:

(a) whether the Government propose to open a
Department of South-East Asia Studies in one of the
Central Universities of Assam;

(b) if so, the details thereof; and
(c) the time by which it is likely to be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) There is no
proposal at present with the Government (Department of
Education) to open a Department of South-East Asia
studies in the Central Universities of Assam.

Emergency Services in E.N.T. Department

1811. SHRI C.N. SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether AlIMS/Safdarjung Hosaltal are not
providing Emergency treatment to children in E.N.T.
Department; :
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(b) if so, the reasons therefor; and
(c) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) to (c) In AIIMS the facility of
examining ENT cases are available in D-4 ENT Ward.
Emergency patients including children are examined in
this ward and provided immediate treatment. Thereafter,
for definite and curative treatment every patient is advised
to attend the regular OPD for further investigation and
treatment. Those requiring detailed investigation/emergency
ear operation are admitted and provided indoor treatment.
In Safdarjung Hospital, emergency treatment facilities for
children are available round-the-clock.

[Translation]
Funds for Ocean Development

1812. SHRI BRIJ BHUSHAN SHARAN SINGH: Will
the Minister of OCEAN DEVELOPMENT be pleased to
state:

(a) the details of funds allocated by the Government
for ocean development projects during the last three years
and the current year;

(b) whether the Government are aware of any
irregularities and misappropriation of the funds;

(c) if so, the details thereof;

(d) whether any enquriy has been conducted in this
regard;

(e) if so, the outcome thereof; and

(f) the action taken/proposed to be taken by the
Government against the persons found guilty?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
funds allocated under both Plan & Non-Plan Programmes
of the Department of Ocean Development for the past
three years and the current year are as under:

(in crore rupees)

1996-97 1997-98 1998-99 1999-2000
BE RE BE BE RE BE RE
Plan 52.00 45.00 88.10 85.00 88.00 88.00 90.00 86.00
Non-Plan 14.83 19.38 17.85 17.11 19.50 19.41 20.88 20.67
Total 66.83 64.38 105.95 102.11 107.50 107.41 110.88 106.67
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(b) No, Sir.
(c) to (f) Do not arise.
Agriculture Information Centre

1813. SHRI CHANDRAKANT KHAIRE: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state: -

(a) whether the Government propose to set up an
Agriculture Information Centre in order to provide weather
related information to farmers;

(b) if so, the details thereof;

(c) whether setting up of such an Agriculture
Information Centre is planned in the Aurangabad district
of Maharashtra; and

(d) if so, the time likely to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) No Sir.

{b) In view of (a) above, does not arise Sir.

However, providing weather related information to
farmers is taken care of by India Meteorological
Department (IMD) through biweekly Agrometeorological
Advisory Service (AAS) Bulletins and the National Centre
for Medium Range Weather Forecasting (NCMRWF) under
Department of Science and Technology through Agromet
Advisory Service Units.

(c) No, Sir.

However, Aurangabad district of Maharashtra is

covered by the existing services provided by IMD and
NCMRWEF.

(d) In view of (a), (b) and (c) above, does not arise,
Sir.

[English]
Exploitation of Marine Wealth

1814. SHRI BRAJA KISHORE TRIPATHI: Will the
Minister of OCEAN DEVELOPMENT be pleased to state:

(a) whether the Government have any scheme to
exploit marine wealth;

(b) if so, the details thereof alongwith the budgetary
provisions made/being made for this purpose; and

(c) the details of schemes/products likely to be
extracted?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
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DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) The schemes implemented by the Govemment for
exploiting the Marine Wealth include the following:

Development of Marine Fisheries - a Centrally
Sponsored Scheme of the Department of Animal
Husbandry and Dairying in the Ministry of Agriculture with
a budgetary provision of Rs. 16 crore during the 1999-
2000. The sub-components of the project include
Motorisation of Traditional Craft and reimbursement of
Central Excise Duty on High Speed Diesel Oil.

Development of Drugs from Sea, A National Research
and Development under the Department of ocean
Development with the budgetary provision of Rs. 1.6 crore
during 1999-2000.

Polymetallic Nodules Programme—a programme of
the Department of Ocean Development with an outlay of
Rs. 14.05 crore for 1999-2000. This programme has four
components namely Survey and Exploration,
Environmental Impact Assessment Studies, Technology
Development for Mining and Technology Development for
extractive Metallurgy.

Industry Status to Health Care Segment

1815. SHRI ANNASAHEB M.K. PATIL: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government propose to confer
industry status to the Health Care Segment;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Government propose to invite Foreign
Direct Investment in Health Care Sector; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) to (e) The information is being
collected and will be laid on the table of the Lok Sabha.

Study of Science and Technology

1816. SHRI SHIVAJI VITHALRAO KAMBLE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether aptitude among students for study of
science and technical subjects is declining;

(b) if so, the details thereof regarding recenf
assessment made in this regard, State-wise;

(c) whether the Govemment propose to formulate
any new schemes in this regard; and

(d) it so, the details thereof, Stae-wise, alongwitt
target fixed and allocation of funds made to each State’
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (d) No Study of
the emerging trends for study of science and technical
subjects has been conducted by this Department in the
recent past. However, there has been no overal decline
among students seeking admission in Engineering and
Technology Courses. There is no proposal to formulate
any new scheme in this regard.

[Translation]
Technology Development Board

1817. SHRI ASHOK ARGAL: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether Technology Development Board was set
up by the Government during 1996 for export and transfer
of indigenous technology;

(b) if so, the details of proposal received and
sanctioned by the Government;

(c) the amount spent and the profit eamed by the
TDB so far; and

(d) the steps taken by the Government for
impleimentation of the said proposals?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) No, Sir. The objective of the
Technology Development Board, set up in September,
1996 under an Act of Parliament, is to extend financial
assistance to industrial concerns and other agencies
attempting development and commercial appication of
indigenous technology or adapting imported technology
to wider domestic application.

(b) to (d) Does not arise.
[English]
Schemes in Biotechnology

1818. SHRI ANANT GUDHE: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government have reviewed
performance/progress of schemes for promotion,
development/R&D in Bio-technology during the last three
years;

(b) if so, the details thereof, State-wise;

(c) the details of new schemes launched/proposad
by the Government for promotion/development and
adoption of bio-technology in the production process both
in agriculture and industry during the current year and
the Ninth Five Year Plan State-wise; and
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(d) the details of institutions set up/proposed for
education/higher study in bio-technology and their present
and projected intake capacity; State-wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'"): (a) and (b) Yes, the Department of
Biotechnology, has in place a strong mechanism for
reviewing the performance/progress of schemes for
promotion and development of Biotechnology. There are
several expert committees viz. Scientific Advisory
Committees for policy matters, Biotechnology Research
and Promotion Committee and 12 Subject matter Task
Forces, other expert committees, Project Management
Committees at Programme level etc. These committees
meet twice a year for necessary recommendations, mid-
course corrections, monitoring/reviewing of the progress/
performance of various schemes/projects. The detailed
composition, recommendations and action taken thereof
are published in the Department's Annual Reports year
to year. Further, the activities of the Autonomous
Institutions and the Public Sector Undertaking are
periodically reviewed and monitored by their respective
Governing bodies and Scientific Advisory Committees.

(c) Details of schemes launched/proposed by the
department for promotion and Development in Agriculture
and Industry for each year are published in Annual Report
of Department. The programmes/schemes proposed to
be taken up during the Sth plan (1997-2002) including
the remaining period of the plan are published in the Sth
Plan Document of the Department made available by the
Planning Commission for Public use. In brief, during the

. current financial year, the department has supported R&D

projects/schemes in agricultural biotechnology for
improvement and development of pest and disease
resistance, salt tolerance and quality of cotton, rice, wheat,
cowpea, pigeonpea, mungbean, urad bean; plant tissue
culture for prodction of elite material in tree species;
demonstration of biofertilisers and biopesticides in
institutions/universities of Andhra Pradesh, Haryana,
Punjab, Karnataka, Maharashtra, Jammu & Kashmir,
North-East, Tamil Nadu and West Bengal. A National
Centre for Plant Genome Research was also established
in Delhi for networking on genome research. In Industrial
biotechnology, projects for development of diagnostic kits
of food contaminants, improvement of processing of
fruits and vegetables are also funded. During
remaining period of 9th plan, several projects in these
areas will be strengthened and leads will be developed
into technologies for transfer to industries to promote
production activities.
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(d) The Department of Biotechnology has been
supporting through Post Graduate teaching (M. Sc./M.
Tech. PG Diploma/Post MD/MS Certificate/PDF) in 49
Institutions/Universities/and other organisations in the
following states with their intake capacity; Assam (22),
Andhra Pradesh (34), Bihar (12), Chandigarh (14), Delhi
(80), Gujarat (30), Goa (10), Himachal Pradesh (15), J&K
(10), Kerala (12), Kamnataka (35), Madhya Pradesh (10),
Maharashtra (40), Orissa (12), Pondicherry (10), Punjab
(32), Rajasthan (10), Tamil Nadu (67), Uttar Pradesh (62)
and West Bengal (26). Seven programmes are likely to
be initiated in some more states including North-East.

Government Press, Santragachi

1819. SHRI HANNAN MOLLAH: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government have decided to merge
the Publication Division and Forms Division of Government
of India Press at Santragachi, West Bengal;

(b) if so, whether the Government have set up a

Committee to discuss the issue with the employees and
workers of the Press in this regard;

(c) if so, the details thereof and the conditions of
such merger,;

(d) whether the merger and modemisation is likely to
be undertaken simultaneously; and

(e) if so, details of the plan thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) No, Sir.

(b) to (e) Do not arise.

Basic Standard of Private Nursing Homes/Hospitals

1820. SHRI RAMCHANDRA BAINDA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government propose to set up an
Accredition Council for private nursing homes and

hospitals to ensure minimum basic standards;

(b) if so, the details thereof;
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(c) whether the Governent are taking steps to ensure
that private nursing homes and hospitals do not exploit
the poor patients; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) At present there is no such
proposal.

(c) and (d) ‘Health’ is a State subject under the
Constitution ~f India and it is the responsibility of the
State Government to frame rules to regulate the
functioning of Private Hospitals/Nursing Homes.

Rehabilitation of Widows

1821. SHRI PRAKASH YASHWANT AMBEDKAR: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) the number of widows of persons killed in the
terrorist attacks in Jammu and Kashmir during each of
the last three years;

(b} whether Central Assistance is being provided for
the Rehabilitation of widows during the last three years;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Data regarding
widows is not maintained at Central Government level.
As indicated by State Government the widows and security
force personnel killed in J&K in terrorist violence is as
follows:

Year 1997 1998 1999

" Civilians killed 939 867 821

Security Forces
Personnel Killed 186 232 356

(b) and (c) With the objective of providing assistance
for psychological and economic rehabilitation of the victims
of militancy, the State Government of Jammu & Kashmir
had set up a Council in 1995 for rehabilitation of widows,
orphans, handicapped and old aged persons adversely
affected by militancy. Govemment of India has centributed
Rs. 6.00 crores towards the corpus fund. The State
Government also provide$ ex-gratia reliet as per its
prescribed noms for the next-of-kin of persons killed and
for immovable property damaged in terrorist violence. The
amount of such ex-gratia paid by State Govemment is
regularly reimbursed by Govemment of India as part of
Security Related Expenditure.
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Production of Urea

1822. SHRI KRISHNAMRAJU:
SHRI A. VENKATESH NAIK:
SHRI C.P. RADHAKRISHNAN:
PROF. UMMAREDDY VENKATESWARLU:
SHRI RAMCHANDRA VEERAPPA:
SHRI SHEESH RAM SINGH RAVI:
SHRI SURESH RAMRAO JADHAV:
SHRI S.D.N.R. WADIYAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government have decided to put
ban on setting up of new projects for three years;

(b) if so, the reasons therefor;

(c) the extent to which it affect the public and
cooperative sector projects;

(d) the extent to which the country is likely to face
shortage of urea during the next three years;

(e) whether imported urea is available at the cheaper
rates than the subsidised urea being produced in the
country,;

(f) if so, the reasons therefor; and

(g) the steps taken by the Government to ensure
adequate supply of Urea to the farmers all over the
country at reasonable prices?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) to (c) Government have decided not to encourage
new capacities for production of urea in the country till
the year 2003-04, over and above the following four
projects in the Public/Cooperative sector for which an ‘in
principle’ approval, subject to investment appraisal by
Public Investment Board (PIB), has already been
accorded:

(i) Expansion of Hazira plant of KRIBHCO in
Gujarat.

(i) A new urea plant to be set up by KRIBHCO at
the existing site of FCI's Gorakhpur Plant in
Uttar Pradesh.

(i) Expansion of Thal Plant of RCF in Maharashtra.

(iv) A grassroot urea plant to be set up by IFFCO
at Nellore in Andhra Pradesh.
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This is on account of the near self-sufficiency, which
has been achieved in production of urea and also the
assessment of the demand and supply scenario till the
year 2003-04.

(d) and (g) The country has achieved near self
sufficiency in production of urea. Adequate supply of urea
at reasonable and statutorily notified prices to farmers all
over the country is ensured through allocation made from
different manufacturing units within the country, after
assessing the requirement of urea for each state. Any
gap between the demand and the indigenous availability
of urea to meet the allocation will be met through imports.

(e) and (f) Imported as well as subsidised urea being
produced in the country is available to the farmers at the
same statutory price fixed by the Government.

[Translation)
Education Cess

1823. SHRI SHANKERSINH VAGHELA:
SHRI ARUN KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to levy
education cess for creating funds to meet the requirements
of spread and development of education in the country;

(b) if so, the details thereof; and

(c) the action taken/proposed to be taken to
implement the said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) There is no proposal
in the budget of 2000-2001 to levy an Education Cess
for educational development in the country.

{b) and (c) Do not arise.

Investment in Drug and Chemicals by MNCs

1824. SHRI HARIBHAI CHAUDHARY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the details the Goyemment policies in regard to
investment by the multinational companies in drug and

chemicals sector;

(b) the details of policy change in this regard;
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(c) whether the Government have received any
proposal from multinational companies for investment in
drug and chemicals sector;

(d) if so, the details thereof, company-wise'; and
(e) the present status of these proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) and (b) Details are given in enclosed Statement.

(c) to (e) The receipt of proposals for foreign
collaboration is an ongoing process. The proposals are
considered by Foreign Investment Promotion Board (FIPB)
in consultation with the administrative ministry concermed.
During the period from August, 1991 to December, 1999
Government has approved 1489 proposals, both technical
and financial, in Chemicals (other than fertilisers) sector
envisaging foreign direct investment of Rs. 120405.84
million and 351 proposals both technical and financial, in
Drugs & Pharma sector envisaging foreign direct

"investment of Rs. 8817.61 million. This includes investment
‘made by multinational companies in these sectors.

The details of such proposals, namely, name and
country of foreign collaborator, percentage of equity, item
of manufacture/activity and location of the project are
published by Department of Industrial Policy and
Promotion in their monthly publication, namely, ‘SIA
Newsletter' which is widely circulated including to the
Parliament Library.

Statement

In the Chemicals sector, foreign equity up to 51% is
permitted under the automatic route in the case ot
proposals for manufacture of industrial organic and
inorganic chemicals, manufacture of pesticides (excluding
fertilizers), manutacture of paints, vamishes and related
products, artist's colour and ink: manufacture of chemical
products not else where covered. In addition, higher level
of foreign equity is considered in cases of specidl
requirements and merits of each case.

In the case of Pharmaceuticals sector foreign equity
up to 74% is permitted under the automatic route in the
case of bulk drugs, their intermediates and formulations
(except those produced by the use of recombinant DNA
technology). Foreign equity above 74% for manufacture
of bulk drugs is considered on a case to case basis for
manufacture of bulk drugs from basic stages and their
intermediates and bulk drugs produced by the use of
recombinant DNA technology as well as specific celltissue
targeted formulations.
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[English]
Drug Industry

1825. SHRI RAM MOHAN GADDE: Will the Minister
of CHEMICALS AND FERTILIZERS be please to state:

(a) the action taken so far to make the drug industry
a self-reliant and export oriented industry; and

(b) the investments and incentives proposed for the
vigorous research and breakthrough innovations to
strengthen this industry?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) to (b) The action taken to make the drug industry
self-reliant and export-oriented, inter-alia, include (a) setting
up of the National Institute of Pharmaceutical Education
and Research for training and educating research-oriented
scientists; (b) setting up of the National Pharmaceutical
Pricing Authority, which is at an arm’'s length from the
Government and fixes prices in transparent manner; (c)
setting up of an export cell in the Deptt. of Chemicals &
Petrochemicals which is assisting pharmaceutical
exporters; and (d) prompt recognition to R&D centres in
pharmaceutical companies.

The important incentives given for research and
development, inter-alia, include (a) weighted tax deduction
@ 125% for sponsored research programmes in approved
national laboratories/universities etc.; (b) exempting from
price control a new drug which has not been produced
elsewhere and which has been developed through
indigenous R&D; and (c) exemption from customs duty
to research equipment imported by public-funded and non-
commercial institutions. )

Ayurvedic Treatment
1826. SHRI PRABHAT SAMANTRAY: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Intemational Conference on Ayurveda-
2000- held recently in Chennai;

"(b) i so, the details of the recommendations made
in the Conference; and

(c) the action taken by the Govemmeni thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) Sowpamika Ayurvedic Foundation for
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Research, Health & Education in collaboration with other
institutes organised Intemational Conference on Ayurveda-
2000 at Chennai.

(b) and (c) The organisers have informed that the
recommendations made include upgradation of education,
addition of more species of plants in “Ayurveda formulary”,
removal of restriction on the use of plants of wild origin,
setting of herbal plants Board, documentation of knowlege,
expansion of panchkarma therapy, notification of Good
Manufacturing Practices, excise relief and R&D support
for use of active ingredients and injecticns.

Most of the recommendations are already covered
under existing schemes or new initiatives. Cultivation to
substitute wild plants has started. Technical issues are
examined by the Ayurveda, Siddha and Unani Drug
Technical Advisory Board.

Use of Stimulants by Sports Persons

1827. SHRI P.C. THOMAS: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether some sports persons are alleged to have
used stimulants in the National Games and Athletic meets
including those of schools held recently;

(b) if so, the details thereof including the action taken
against such persons; and

(c) the steps proposed to be taken for the promotion
of Atheletics?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) Government has received no specific
complaint against particular sports persons for use of
drugs.

(b) Question does not arise.

(c) With a view to promoting athletics in the country,
the Government is implementing a number of schemes/
programmes such as Rural Sports Festival, North East
Sports Festival, National Sports Talent Contest, Army
Boys Sports Companies, Special Area Games and SAIl
Training Centres. Talented athelets under these schemes
are identified and nurtured for achieving excellence in
sports.

Further, the Amateur Athletic Federation of India also
holds Sub-junior, Junior and Senior National Atheletic
Championships, Permit Meets and other National/
Intemational level competitions to encurage Indian athletes
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to give better performances. The required scientific support
in terms of sports physiology, psychology, Kinsiology, Bio-
Mechanics, Anthropometry, Nutrition and Sports Medicine
also made available to the promising athletes.

Keeping in view the objective of improving India’s
performance in international competitions and in the
forthcoming Olympics-2000 and Asian Games/
Commonwealth Games-2002, the Govermment has also
finalised the Long Term Development Programmes in
consultation with Sports Authority of India and National
Sports Federations with a view to having a systematic
plan for achieving excellence in international sports
competitions.

Communicable Diseases

1828. SHRI KODIKUNNIL SURESH:
SHRI RATTAN LAL KATARIA:
PROF. UMMAREDDY VENKATESWARLU:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government have achieved its target
to eradicate Leprosy, Polio and other epidemic diseases
in the country;

(b) if so, the details thereof;

(c) the measures taken by the Government to control
Tuberculosis, Malaria, Jaundice, Dengue, Kala Azar,
Cholera, Haemorrhage fever and AIDS in the country;

(d) the assistance provided to various States for
prevention and treatment of these diseases during the
last three years and the current year, State-wise;

(e) the details of external aided projects carried out
to eradicate/control various diseases in the country; and

(f) the details of institutions involved in tackling
communicable diseases all over the country?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) No, Sir. However, efforts are
being made to achieve the target of elimination of leprosy
by the end of the year 2000 by reducing the case load
from the level of 5.19/10,000 population in March 1999
to less than 1 per ten thousand. Polio is scheduled to be
eradicated from the country by the winter of 2000.

Of the other communicable diseases which are a
threat to public health, Guinea worm has been certified
by WHO as eradicated in February, 2000 while
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programme to interrupt transmission of Yaws has been
initiated since 1996-97.

Many of the epidemic diseases are not amenable to
eradication. Therefore, efforts are on to prevent and
contain them through the implementation of disease

" control programmes focussing on environmental
manipulation, health education, use of vaccines etc. or
through the development of a disease surveillance
mechanism which can provide early waming signals of
potential outbreaks and thus enable rapid response
thereto.

(c) and (e) For controlling diseases like TB, Malaria
and AIDS, Gowt. is implementing National disease control
programmes, External aid in the forrn of financial
assistance from the World Bank and technical and
financial support from WHO are beign obtained under
these programmes as well as for the leprosy elimination
programme. The emphasis is on implementing optimum
strategies for combating these diseases and developing
capacity and infrastructure in the States for this purpose.
The key elements of support given to the States for TB,
Malaria, Kaia Azar, Cholera and AIDS are listed in
Statement-1. Technical and financial support from external
agencies like DFID and DANIDA is also beign obtained
for implementing national programmes for diseases like

TB and AIDS in selected States and/or in selected
activities.

(d) Details of total assistance provided for prevention
and treatment of TB, Malaria, AIDS and Kala Azar, in
terms of cash and kind during the last 3 years as well
as the current year, State-wise, are given in Statement-ll
& Il respectively.

(f) A large number of institutions at the Central and
State levels, including medical Colleges, CHCs, PHCs,
etc. are involved in the effort to tackle communicable
diseases. Specialised institutions involved in this regard
include those engaged in research and training as well
as in surveillance and monitoring activities. They include
institutions under ICMR which specialise in specific
communicable diseases viz. TB Research Centre,
Chennai, Malaria Research Centre, Delhi, National Institute
of Virology, Pune NICED, Calcutta, JALMA, Agra, as well
as the National Institute of Communicable Diseases, the
National Tuberculosis Institute, Bangalore, National Institute
of Health and F.W., the State Institutes of Health & F.W.,
State TB Training and Demonstration Centres, LRS
Institute for TB and Allied Diseases etc. District and State
level societies set up for implementing National
Programmes for TB, AIDS, Leprosy and Malaria are also
actively involved both in implementation and monitoring
of these programmes.
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Statement |

Key Elements of Support given to the States for TB,
-Malaria, Kala-Azar and AIDS

1. Revised National Tuberculosis Control
Programme (RNTCP)
* Emphasis on diagnosis of infectious patients
through high quality microscopy by providing
Binocular Microscopes.

To achieve 85% cure of all detected new smear
positive cases through administration of directly
observed Short Course Chemotherapy.

Augmentation of the case finding activities to
detect 70% of new sputum positive cases.

Ensuring uninterrupted drug supply by providing
drugs in patient-wise boxes.

2. National Anti-Malaria Programme (NAMP)

Early case Detection and Prompt Treatment
(EDPT) through use of newer drugs and Rapid
Diagnostic Kits.

Selective Vector Control including use of
Synthetic Pyrethroids in rural areas and
Biolarvicides in urban areas.

Promotion of personal protection methods by
use of Medicated Mosquito Nets (MMNSs).

Early detection and containment of epidemics.

Information, Education and Communication
towards personal prevention and Community
participation. Institutional and Management
capacity building, manpower development
through intensive re-orientation, training
programmes at all levels and efficient
Management Information System (MIS).

3. Kala-Azar Control Programme
*  Supply of 9nti Kala-azar durgs free of cost
through the State Governments.

Interruption of transmission through vector
control by undertaking residual spray of DDT in
affected areas.

Early diagnosis and complete treatment through
Primary Health Care System.
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Health education and community participation.
Organisation of Orientation Training for the
Officers involved in implementation of the Kala-
azar Control Programme.

Centrally sponsored scheme for prevention and

control of HIV/AIDS.

Reduction the spread of HIV in groups at high
risk by identification of target.populations and
providing peer counseling, condom promotion,
treatment of sexually transmitted infection.

Preventive intervention for the general population
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by Information, Education and Communication
(IEC) and awareness campaign, provision of
voluntary testing and counseling, safe blood
transfusion services and. prevention of
occupational exposure.

Providing financial assistance for home based
and community based care.

Strengthening effectiveness and technical,
managerial, financial sustainability at National,
State and Municipal levels.

Promoting collaboration amongst public, private
and voluntary sectors.

Assistance provided to various States under National Programme for T.B., Malaria, AIDS and Kala-Azar

for the years 1996-97, 1997-98 & 1998-99

(Rs. in Lakhs)
Tuberculosis Malaria
SI.No. Name of the State 1996-97 1997-98 1998-99 1996-97 1997-98  1998-99
1 2 3 4 5 6 7 8
1. Andhra Pradesh 17.61 172.01 198.62 634.63 617 482.93
2. Arunachal Pradesh 0.69 1.45 1.66 126.9 297.5 18.61
3. Assam 42.87 44.2 51.03 1660.83 26.18 2130.42
4. Bihar 141.59 258.76 298.79 206.76 348.98 403.05
5. Goa 6.63 1.8 2.07 3.46 5.18 7.12
6. Gujarat 11.74 86.23 99.58 471.75 726.77 611.11
7. Haryana 0.12 44.86 51.8 327.77 291.08 260.39
8. Himachal Pradesh 5.1 7.84 9.06 118.33 90.84 51.47
9. Jammu & Kashmir 0.19 21.15 24.42 120,62 78.62 72.57
10. Karnataka 15.06 102.93 118.85 853.62 568.62 264.47
1. Kerala 118.02 38.48 44.43 53.65 63.6 102.73
12. Madhya Pradesh 162.17 174.33 201.3 769.35 1072.77 454.49
13. Maharashtra 23.24 171.76 198.34 2405.71 1028.44 260.26
14, Manipur 4.01 0.28 0.32 303.28 273.91 377.34
15.  Meghalaya 10.64 4.88 5.63 222,93 196.96 231.55
16. Mizoram 6.16 1.97 2.28 106.07 132 172.53
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1 2 3 4 5 6 7 8
17. Nagaland 3.21 1.57 1.81 122.45 212.62 183.34
18. Orissa 0.08 73.69 85.09 248.15 233.43 385.14
19. Punjab 18.78 54.41 62.83 282.79 183.26 290.67
20. Rajasthan 13.03 107.62 124.23 2025.35 1799.74 1994.15
21. Sikkim 2.85 1.08 1.24 39.34 1.77 8.47
22. Tamil Nadu 13.61 138.22 159,61 150,39 204.88 240,72
23. Tripura 3.01 7.57 8.75 300.67 414.05 356.97
24 Uttar Pradesh 59.48 349.35 403.39 941.71 505.73 1121.92
25. West Bengal 86.17 133.56 154.22 772.7 125.71 330.90
26. Delhi 15.28 56.69 2.77 117.88 66.04 37.21
27. Pondicherry 2.15 3.31 1.82 16.12 12.48 6.15
28. Andaman & Nicobar 1.43 14.27 0.82 94.04 93.83 155.68
29. Chandigarh 1.06 39.67 227 46.33 48.53 44.30
30. D & N Haveli 7.7 0.44 12.73 2475 24.9
31. Daman & Diu 5.51 0.32 8.88 12.37 10.08
32. Lakshadweep 2.85 0.16 2.10 3.48 5.24

Assistance provided to various States under National Programmes for T.B., Malaria, AIDS and Kala-Azar for the
years 1996-97, 1997-98 & 1998-99

(Rs. in lakh)

AIDS Kala-azar
SI. Name of the State 1996-97 1997-98 1998-99 1996-97 1997-98 1998-99

1 2 3 4 5 6 7 8

1. Andhra Pradesh 425.00 425.00 650.00 — — —
2. Arunachal Pradesh 80.00 25.00 30.00 - —_ —
3. Assam 100.00 100.00 100.00 -_ — —
4. Bihar 25.00 50.00 110.00 208.32 880.91 806.22
5. Goa 25.00 50.00 35.00 - — —_
6.  Gujarat 300.00 250.00 230.00 - —_ —_
7. Haryana 130.00 75.00 160.00 - —_ —
8.  Himachal Pradesh 115.00 225.00 115.00 - — —_
9. Jammu & Kashmir 25.00 25.00 25.00 - —-_ _

10.  Kamataka 350.00 175.00 335.00 -
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11.  Kerala 225.00 100.00 65.00 —_ — —_
12 Madhya Pradesh 425.00 150.00 315.00 — -_ —_
13.  Maharashtra 900.00 950.00 800.00 - — —
14. Manipur 200.00 150.00 245.00 —_ - -
15.  Meghalaya -35.00 25.00 30.00 - - —
16. Mizoram 150.00 100.00 100.00 —_ — -
17. Nagaland 190.00 155.00 227.00 —_ _ —_
18. Orissa 50.00 75.00 100.00 —_ - —
19. Punjab 225.00 75.00 150.00 —_ — —
20. Rajasthan 375.00 225.00 100.00 - — -
21. Sikkim 50.00 50.00 50.00 — —_ -—
22. Tamil Nadu 1700.00 2000.00 800.00 - —_ —_
283. Tripura 50.00 50.00 20.00 — —_ —_
24. Uttar Pradesh 450.00 495.00 200.00 — -_— —_
25. West Bengal 600.00 100.00 350.00 141.68 89.82 193.78
26. Delhi 400.00 25.00 110.00 —_ — —
27. Pondicherry 7.00 0.00 40.00 - — —
28.  Andman & Nicobar 45.91 31.09 20.00 - - -
29. Chandigarh 46.93 28.00 60.00 - — -
30. D&N Haveli 17.00 16.00 — - - -
31. Daman & Diu 19.00 24.22 15.00 - -—_ —
32.  Lakshadweep 16.71 15.42 — — — —

Statement Il

Allocation of Funds to the various States/UTs during the Current Financial year (1999-2000).

(Rs. in lakh)
Name of the States B Malaria AIDS Kala-Azar
1 2 3 4 5 6
1. Andhra Pradesh 482.76 322.86 1219.67 —
2 Arunachal Pradesh 2.54 303.27 159.00 _—
3. Assam 114.13 2267.01 322.00 —
4. Bihar 1054.73 481.35 55.00 864.38
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1 2 3 4 5 6
5. Goa 3.17 10.93 98.00 —
6. Guijarat 1203.88 489.04 721.00 —
7. Haryana 79.13 259.03 270.00 _
8. Himachal Pradesh 133.64 46.11 238.00 -
9. Jammu & Kashmir 37.30 52.73 25.00 —

10. Karnataka 701.35 662.66 801.67 —

11, Kerala 885.69 117.72 280.00 —

12. Madhya Pradesh 418.17 893.40 352.38 -

13. Maharashtra 852.83 282.97 998.35 —

14. Manipur 31.66 403.05 352.38 —

15. Meghalaya 8.60 306.70 70.14 —

16. Mizoram 3.48 309.56 143.00 —_

17. Nagaland 2.77 240.83 310.00 —

18. Orissa 325.38 329.67 200.00 —

19. Punjab 95.98 288.96 237.39 —_

20. Rajasthan 397.40 1146.16 150.00 —

21. Sikkim 1.90 11.65 25.00 —

22. Tamil Nadu 660.48 392.31 729.01 —

23. Tripura 13.36 375.89 50.00 —_

24. Uttar Pradesh 897.57 622.18 801.00 —

25. West Bengal 1583.18 296.36 325.00 135.62

26. Delhi 500.00 75.40 283.00 —

27. Pondicherry 2.78 10.32 25.00 —

28. Andman & Nicobar 1.25 116.46 50.00 —

29. Chandigarh 3.47 47.25 90.00 —

30. D&N Haveli 0.67 25.94 25.00 —_

31. Daman & Diu 0.48 16.42 95.00 —

32. Lakshadweep 0.25 5.81 25.00
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Properties of SAl on Lease

1829. SHRI PRIYA RANJAN DASMUNSI: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the details of stadia and properties of Sports
Authority of India on lease to private groups and

companies; and

(b) the budgetary alocation made for the Welfare of
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Youth activities during the current Ninth Five Year Plan?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) The details are given in enclosed
Statement.

(b) Budgetary allocations made for the Welfare of
Youth activities during the current IX Five Year Plan is
Rs. 352.24 crres at the prices of 1996-97.

Statement

Details of Stadia and Properties -of SAl on Lease to Private Groups and Companies

St _Name of Name Area Monthly Period
No. Organisation of (Per Rent
Stadium Sq.Ft. (Rs.)
1. M/s. Procal Pvt. Ltd. JN 4274 3,47,049/- 20.05.97
Stadium to
19.05.02
2. M/s. Confederation -do- 6444 5,55,473/- 15.09.97
of India to
Industries 14.09.02
3. M/s. Pavilion -do- 7240 1,26,100/- 08.01.97
to
31.03.99
4. M/s. Sierra -do- 1468 15,000/- 30.09.98
Industries (P) Ltd. to
29.09.98
5. M/s Standing -do- 102435 30,000/- 01.04.99
Conference of to
Public Enterprises 31.03.02
6. M/s. Shubham -do- 5034 1,07,597/- 08.01.97
to
31.03.99
7. M/s. Regency TKS Pool 18719.62 5,43,399.85 01.04.84
Banquet-cum- to
Restaurent Nov. 97

Note: Properties shown as at S.No. 3, 6 & 7; the formal lease has expired but due to litigation they are in occupation of SAI premises.

Conviction in Rape Cases

1830. SHRI INDRAJIT GUPTA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the conviction in rape cases in Delhi is
as low as 4 percent and cases take years before a
judgement can be delivered;

(b) if so, the number of cases registered in 1997,
1998 and 1999 alongwith the number of cases in which
the culprits arrested/convicted, zone-wise;

(c) whether the Delhi Commission for Women has
made some suggestions for speedy trial and disposal of
the rape and molestation cases; and
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(d) if so, the details thereof and the reaction of the

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b)
The requisite information is given in the attached

to Questions

204

(c) and (d) Yes, Sir. The Delhi Commission for
Women has suggested that trial of cases of rape/
molestation of women should be conducted by Special

Courts presided over by lady Judges and all rape cases
should be sent to these designated Courts only for
conducting trial in-camera on a day to day basis. The
Government fully appreciates the need for speedy trial,

Statement. particularly in rape/molestation cases.
Statement
Sl Name of the Cases Cacelled Admitted  Worked Persons Cases Cases Cases Persons  Persons Convictiorv/
No.  District Registered Oout Arrested Decided by ~ Convicted Acguited  Convicted  Acquitted  Percentage
Court Case-wise
1 2 3 4 5 6 7 8 9 10 1 12 13
l. 1997
1. South 107 09 98 96 136 17 05 12 09 21 29.41%
2. Central 35 03 32 32 48 07 — 07 — - 0%
3. South-West 72 04 68 67 99 09 01 08 01 10 11.11%
4. West 80 04 76 75 100 04 01 03 01 03 25%
5. North-East 67 02 65 63 96 19 05 14 10 32 26.31%
6. North-West 104 05 99 97 134 13 — 13 — 13 0%
7. East 30 07 23 23 36 10 03 07 04 14 30%
8. New Delhi 12 03 09 09 16 01 — 01 — 01 0%
9. North 45 04 41 39 56 05 01 04 01 04 20%
10. Crime & 01 01 — - — — - — - — —
Railways
11. Indira Gandhi - - - —_ - - _ — - — —
International
Airport
Total 553 42 511 501 721 85 16 69 26 106 18.82%
Il. 1998
1. South 79 02 77 65 108 09 02 07 02 07 22.22%
2. Central 24 — 24 23 33 02 -_ 02 — 02 0%
3. South-West 59 03 56 56 80 07 01 06 01 08 14.28%
4. West 85 06 79 75 122 03 - 03 — .06 0%
5. North-East 57 03 54 46 60 13 02 1 03 17 15.38%
5. North-West 72 08 64 57 81 04 - 04 - 06 0%
7. East 25 - 25 25 33 06 02 04 02 10 33.33%
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12 3 4 5 6 7 8 9 10 1 12 13
8. New Delhi 09 02 07 06 11 01 — 01 - 01 0%
9. North 34 01 33 32 48 - _ - — _ 0%
10. Crime & — — — — — — —_ — — — —

Railways
11. Indira Gandhi 01 — 01 o1 02 _ —_ — — — —

International

Airport

Total 445 25 420 386 578 45 07 38 08 57 15.55%
ll. 1999

1. South 72 03 69 63 79 — —_ — — — —_
2. Central 33 —_ 33 31 44 — —_ —_ — — —_
3. South-West 43 _ 43 40 71 — — — — — —
4. West 64 02 62 56 73 — —_ —_ J— — —_
5. North-East 45 - 45 39 54 — - — — — —_
6. North-West 75 02 73 67 91 —_ — — — — —_
7. East 21 1 20 20 27 — — — — —_ —_
8. New Delhi 04 _ 04 03 05 - —_ — — —_ —
9.  North 42 01 41 39 57 -— - —_ —_ —_ -
10. Crime & 02 —_ 02 02 02 — —_ — - —_ —

Railways
11. Indira Gandhi 01 — 01 01 01 —_ —_ —_ _ —_ -—

International

Airport

Total 402 09 393 361 486 —_ -_ — _ - -

ISI Mark for Mineral Water

1831. SHRI MOHAN RAWALE:

SHRI RAMSHETH THAKUR:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether branded mineral water available in the

market is spurious;

(b) if so, the details thereof;

(c) whether the Government propose to make IS|
mark mandatory for production of natural mineral water;

and

(a) if so, the time by which such a decision is likely
to be finalised?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) There is no report from
States/UT Gowvts. which are responsible for implementing
the provisions of the PFA Act/Rules 1955 that mineral
water being sold in the market are spurious.

(c) and (d) A draft notification proposing to cover all
mineral water under the compulsory certification scheme
of the Bureau of Indian Standards has been issued under
the Prevention of Food Adulteration Rules, 1955 inviting
objections/suggestions.
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[Translation]
Female Population

1832. SHRI RATTAN LAL KATARIA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the female population is constantly
decreasing due to increasing female foeticide in the
country; and

(b) if so, the steps being taken by the Government
to maintain equal male-female ratio?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) The number of females per 1000
males has decreased from 946 in 1951 to 927 in 1991.
The lower sex ratio for females may be due to several
reasons, which include mortality differentials, higher
preference for the male child and sex-selective abortions
based on determination of sex of unborn foetuses.

(b) A Reproductive and Child Health Programme
started in October, 1997 is being implemented throughout
the country. Under this programme the interventions which
include immunisation programme, control of acute
respiratory diseases, diarrhoeal diseases, prophylaxis
against Vitamin ‘A’ and Iron deficiency against anaemia
are being implemented in all districts. In addition,
equipment for essential new-born care is being provided
to PHCs, CHCs and district hospitals in a phased manner.

With a view to regulate and prevent the misuse of
modern pre-natal diagnostic techniques, leading to
detection and selective abortion of female foetus, the Pre-
natal Diagnostic Techniques (Regulation and Prevention
of Misuse) Act, 1994 has come into force in the country
from 1st January, 1996.

The Department of Women and Child Development
has taken various initiatives for development of the girl

child as well as for the empowerment of women. These
are:

(i) Balika Samridhi Yojana: Launched in 1997 to
give financial help to families below the poverty
line in which a girl child was bom.

(i) Integrated Child Development Services.
(i) Adolescent Girls Schemes: The scheme

attempts to raise the health and nutrition status
of adolescent girls.

8 MARCH, 2000
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(iv) National Pian of action for SAARC Decade of
the Girl Child (1991-2000).

(v) PRural Women's Developmet and Empowerment
Programme.

(vi) Training and income generation activities for
women.

[English]
Public Health Sector

1833. SHRI SAMAR CHOUDHARY: Wili the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) per capita expenditure incurred on Public Health
during 1997-98, 1998-99, 1999-2000, State-wise;

(b) per capita expenditure under external assistance
services for implementing the National Programmes for
Malaria, Tuberculosis, Leprosy, Blindness, AIDS and
Reproductive and Child Health for the said period, State-
wise;

(c) whether allocation for public health to the North-
Eastern States has been reduced during the last three
years;

(d) if so, the details thereof;

(e) whether the programmes and assistance including
external assistance given to them is in conformity with
the policy of priority to the backward and weaker States;

(f) if so, the details thereof; and
(9) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) As per information fumished by the
Central Statistical Organisation (CSO), per capita
Government expenditure on health, state-wise at current
prices for the periods 1994-95 to 1996-97 is given in
attached Statement. These estimates for 1997-98 are
under compilation by CSO.

(b) State-wise per capita expenditure under extemal
assistance for implementing various health and family
welfare programmes are not available.

(c) and (d) By and large, outlays for health sector to
the North Eastem States have been increased during the
last three years.
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(e) to (g) Central Government is supporting States in
implementation of various national health programmes for
Malaria, TB, Leprosy, Blindness and AIDS for which
allocation of funds are made keeping in view the incidence
of such diseases in the respective States. In view of the

financial crunch and the high incidence of Malaria in the
North Eastem States 100% Central assistance is being
provided to them since December, 1994, as against 50:50
cost sharing between Central and State Governments for
rest of the States.

Statement

Per Capita Government Expenditure (current & capital) on Health by States for the
years 1994-95 to 1996-97 at current prices

SI.No. State Total Govt. Expenditure (Health) Population in Lacs as on 1st October Per capita Govt. Expenditure (Health)
(Rs. Lacs) (Rs.)
1994-95 1995-96 1996-97 1994 1995 1996 1994-95 199596  1996-97
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 46530 51560 62437 705.08 716 .67 72624 66 72 86
2. Arunachal Pradesh 2691 3708 3405 9.83 10.19 10.57 274 364 322
3. Assam 13909 17642 19944 240.48 24524 249.72 58 72 80
4. Bihar 33729 36419 39141 911.11 924.79 939.93 37 39 42
5. Goa 3205 3762 4885 1329 13.75 1421 241 274" 344
6. Guijarat 31730 38536 44681 443.05 451.78 45927 72 85 97
7. Haryana 9932 11424 12739 179 .36 183.7 187.61 55 62 68
8. Himachal Pradesh 10526 12645 14939 58.22 60.12 60.91 181 210 245
9. Jammu & Kashmir 16699 16722 19418 86.8 89.59 90.53 192 187 214
10. Karnataka 33467 37613 40961 480.66 48965 497 61 70 77 82
11. Kerala 28734 34557 38189 30424 308.04 311.85 94 112 122
12. Madhya Pradesh 38316 39789 55464 71824 73483 749.76 53 54 74
13. Maharashtra 63309 70505 91425 84347 859.22 87341 75 82 105
14.  Manipur 3224 3989 4447 20.88 21.62 22.38 154 185 199
15. Meghalaya 3334 4051 4562 2017 20.89 21.63 165 194 211
16. Mizoram 2801 3205 4593 7.85 8.13 844 357 394 544
17. Nagaland 4110 5827 6020 13.78 1425 14 .88 298 408 405
18. Orissa 18335 19398 21142 336.28 24199 346 64 S5 57 61
19. Punjab 21468 24017 28698. 217 .55 22184 22563 99 108 127
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1 2 3 4 5 6 7 8 9 10 1"
20. Rajasthan 34055 40662 47797 48033 49221 503.04 Al 83 95
21.  Sikkim 2370 2543 2472 462 479 496 513 531 499
22. Tamil Nadu 54604 68027 74513 584.11 591.44 598.26 93 115 125
23. Tripura 3406 3885 4679 3134 3235 336 109 120 139
24, Uttar Pradesh 69104 8227 90246 151496  1551.46 1583.89 46 53 57
25. West 3engal 50152 54910 69982 72692 74034 752.79 69 74 93
26. Delhi 15919 22481 23813 108.54 1128 12052 147 199 198
27. Pondicherry 2859 3809 3491 9.19 9.5 9.86 3N 401 354
28. Centre” 73732 73982 82900 - - - - - -
Total 692300 787939 916984 9084218 9265.56% 943321 76 85 97

Source: 1. National Accounts Statistics.
2. Registrar General's office for Population.

Note: Expenditure on Health does not include Expenditure on Family Welfare, Medical & Health Expenditure by Defence Services

and Local Authorities.
* includes UT's without legislature.
$ All India.

[Translation]

Open Universities

1834. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government propose to set up some

more Open Universities in various parts of the country;
and

(b) if so, the name of places where these Universities
are proposed to be set up and the criteria adopted for
the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir.

(b) Does not arise.

[English]
National Pharmaceutical Pricing Authority

183_5..SHRI NARESH PUGLIA: .
SHRI JITENDER REDDY:

_ Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the National Pharmaceutical Pricing

Authority has revised upwards the prices of certain bulk
drugs;

(b) if so, the details thereof;

(c) the number of times the prices of bulk drugs
have been revised upward during the last three years;

(d) the extent to which the retail p}ices of these
durgs have been increased in the market;

(e) whether the prices of some important drugs viz.
Dextropoxyphone and Mefenamic have been fixed and
included in the controlled drugs list;
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(f) if so, the details thereof;, and
(g) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) Yes, Sir.

(b) and (c) Since inception of National
Pharmaceutical Pricing Authority on 29.8.1997, till date
the prices of 2CG scheduled bulk durgs and their
9 derivatives have been revised upward. The details

PHALGUNA 18, 1921 (Saka)
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are given in the enclosed Statement.

(d) Statutory price of bulk drug fixed under Para ‘3’
of DPCO '95 is the maximum sale price and at no point
can the drug be sold at a price higher than the price so
fixed.

(e) to (g) The price of Dextropropoxyphene, which is
a scheduled bulk drug was fixed on 4.6.99. Mefenamic
Acid was originally included in the Schedule-l of DPCO
'95 but omitted vide Gazette Notification No. 501 dated
2.9.97.

Statement

Bulk Drug Prices Notified by NPPA since inception and till 29.2.2000

S.No. Name of the Bulk Drug/Derivatives Unit Current Price
Rs. Date

1 2 3 4 5

1. © Pheniramine Maleate Kg. 952.00 119E/10.2.98
2. Vitamin B1 HCL Kg. 1418.00 1102E/23.12.98
2(a) Vitamin B1 Mononitrate Kg. . 1160.00 1102E/23.12.98
3. Rifampicin Kg. 4885.00 108E/12.2.99
4. Nalidixic Acid Kg. 2947.00 799E/10.9.98
5. Lodochloro Hydroxyquinoline Kg. '740.00 ) 800E/10.9.98
6. Dexamethasone Gm. 118.00 904E/14.10.98
6. (a) Dexamethasone Disod. Phosphate Gm. 139.00 904E/14.10.98
7. Analgin (Metamizole) Kg. 378.00 1103E/23.12.98
8. Asprin Kg. 115.00 109E/12.2.99
9. Theophylline Kg. 499.00 107E/12.2.99
9. (a) Aminophyline Kg. 419.00 1007E/4.10.99
9. (b) Hydroxy Ethyl Theophyline Kg. 650.00 1008E/4.10.99
10. Ranitidine Ka 1255.00 205E/31.3.99
1. Demethyl Chlortetracycline Kg. 4559.00 206E/31.3.99

(Tetracycline)

12. Dextropropoxyphene HCL Kg. 3891.00 418E/4.6.99
13. Sulphamoxole Kg. 637.00 680E/24.8.99
14. Pentoxyphylline Kg. 2453.00 679E/24.8.99
15. Oxytetracycline HCL Kg. 1100.00 690E/30.8.99
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15. (a) Oxytetracycline Amphoteric Kg. 1560.00 691E/30.8.99
16. Prednisolone Kg. 59000.00 1006E/4.10.99
i7. Vitamin A Acetate (Dry power) 0.5 MiU/gm. 4166.00 1054E/27.10.99
17. (a) Vitamin A Acetate (Oily liquid) 1.0 MIU/gm. 3136.00 1054E/27.10.99
17. (b) Vitamin A Palmitate (Oily liquid) 1.0/1.7 MiU/gm. 3178.00 1054E/27.10.99 -
18. Betamethasone Alcohol Gm. 224.00 107E/7.2.2000
18. (a) Betamethasone Valerate Gm. 212.00 107E/7.2.2000
18. (b) Betamethasone Phosphate Gm. ©185.00 107E/7.2.2000
19. Lynestranol Kg. 79044.00 108E/7.2.2000
20. Ephedrine HCL Kg. 1431.00 109E/7.2.2000

Note: (a) and (b) denote derivatives of the parent bulk drug.

Inclusion of Sikkim State

1836. SHRI BHIM DAHAL: Will the Minister of HOME
AFFAIRS be pleased to state:

1 ]

(a) whether there has been persistant demand from

the Government of Sikkim about inclusion of Sikkim State
in the North-Eastern Council;

(b) if so, the time by which the demand is pending
with the Union Government alongwith the reasons for
delay; and

(c) the present status of the demand?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) to (c) The North
Eastern Council (Amendment) Bill, 1998 has been
introduced in Rajya Sabha on 8.12.98 which proposes,
inter alia, the inclusion of Sikkim in NEC.

Setting up of Special Grants

1837. DR. (SHRIMATI) C. SUGUNA KUMARI:
SHRI Y.S. VIVEKANANDA REDDY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to set up special
cells to check ISI activities in various States like Andhra
Pradesh, Uttar Pradesh, Assam and West Bengal;

(b) if so, the details thereof;

(c) whether the Government also propose to provide
special assistance to these States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) Some
States have taken special measures including setting up
of cells, task force etc. to check activities of ISI.

Central Government provides financial assistance to
State Governments for modemisation of thier police forces
in order to. equip them to deal with terrorism and other
security problems more effectively.

Insecticides Act, 1968

1938. DR. SANJAY PASWAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government propose simplification of
the provisions of the Insecticides act to bring the
regulatory mechanism in the line with the intemationally
followed arrangements;

(b) if so, the details thereof:

(c) whether the Government have banned some
insecticides recently for use in the agricultural fields;

(d) if so, the details thereof; and

(e) the benefits likely to accrue the farmers from the
simplification of the provisions ‘of the insectidies?
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) and (b) While the technical guidelines for data
- generation on safety, efficacy etc. prescrived by the
Registration Committee set up under the Insecticides Act
are almost at par with those prescribed internationally,
the Government considering to amend certain provisions
of the Insecticides Act to ensure availability of the required
quality of pesticides to the farming community at large.

(c) and (d) The Government reviews the insecticides
covered under ihe Insecticides Act, 1968 from time to
time regarding their efficacy and continued use. A list of
pesticides which are banned for use in the country is
given in enclosed Statement.

(e) The amendments mentioned in (a) above are
aimed at providing the required quality of pesticides to
the farming community at large.

Statement

List of Pesticides Banned for use in India

1. Aldrin
Benzene Hexachloride (BHC)
Calcium Cyanide
Chlordane

Copper Acetoarsenite

2

3

4

5

6. Dibromochloropropane (DBCP)
7. Endrin

8. Ethyl Mercury Chloride

9. Ethyl Parathion

0. Heptachlor

11.  Menazon

12. Nicotine Sulphate*

13. Nitrofen

14. Paraquate dimethyl sulphate

15. Pentachloro Nitrobenzene (PCNB)
16. Pentachlorophenol (PCB)

17. Phenyl Mercury Acetate (PMP)

18. Sodium Methane Arsonate (MSMA)
19. Tetradifon

20. Toxaphene

21. Methomyl 24% L Formulation
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22. Methomyl 12.5% L formulation (w.e.f. 26.3.2000)

23. Phosphomidon 25% SL formulation (w.e.f.
26.3.2000).

* These pesticides are manufactured in India for export purpose
only.

Check on Population

1839. SHRI G. PUTTA SWAMY GOWDA:
SHRI KRISHNAMRAJU:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the position of India in respect of
population would stand first in the World very shortly;

(b) if so, the details thereof;

(c) whether the family planning schemes taken up
by the Government are not at all effective specially in
the rural areas;

(d) whether any stringent measures being proposed
by the Govermment to effectively enforce two children
norms;

(e) if not, the reasons therefor;

(f) whether some States have introduced legislation
adopting two children norms;

(g) if so, the details thereof, and
(h) the reaction of the Union Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) If current trends continue,
India may overtake China in 2045, to become the most
populous country in the world, with a projected population
of 152 crore.

The National Population Policy has been approved
by the Govemment, during February, 2000. The Policy
aims at a long-term objective to achieve a population
stablisation by 2045, at the level consistent with the
requirements of sustainable economic growth, social
development, and environmental protection.

(c) It is true that the performance of family planning
programme is not alike in rural and urban areas. The
National Population Policy, 2000 has therefore, proposed
priority attention for making reproductive health care,
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accessible and affordable by all, of increasing rural
infrastructure, and development, extension of primary and
secondary education, and basic amenities like safe
drinking water, sanitation and housing, appropriately
trained health personal and provision of essential
equipment and drugs.

(d) to (e) No, Sir. No stringent measures has been
proposed by the Government to enforce two child norm.
The National Population Policy advocates the small family
norm. The National Family Welfare Programme continues
to be voluntary in nature.

(f) to (h) Rajasthan, Haryana, Andhra Pradesh, Delhi
and Orissa have enacted legislation, in relation to
Panchayats and Municipalities, for disqualifying persons
from contesting elections or holding elective office, on
the grounds of violating the two child norm.

The Central Bill, on the two child norm, viz. the
Constitution (Seventy-Ninth Amendment) Bill, 1952 is
pending before the Rajya Sabha since December, 1972.
The discussions are continuing to arrive at a consensus
among politizal parties, for passage of the Bill.

AIDS Patients

1840. SHRI RAGHUNATH JHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Supreme Court has sought opinion
of the Medical Council of India and the Union of India as
to whether AIDS patients can marry with the consent of
his/her partner,

(b) if so, whether the Medical Council of India has
given their opinion on the subject;

(c) it so, the details thereof; and

(d) whether the reserchers are looking to a new
generation of HIV drugs to keep patients alive as the
current drugs have failed to be helpful?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) Yes, Sir. The Medical Council of India
has been named as a respondent in a case filed in the
Hon'ble Supreme Court.

(b) The matter is posted for hearing on 10th March,
2000 in the Hon'ble Supreme Court of India.

(c) The matter is sub-judice.

(d) Yes, Sir.
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District Primary Education Programme

1841. SHRI A. NARENDRA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) The names of districts in Andhra Pradesh where
District Primary Education Programme (DPEP) is being
implemented;

(b) whether the Government propose to include other
districts of the state under the programme; and

(c) if so, the details thereof and if not the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) The names of the
districts of Andhra Pradesh where District Primary
Education Programme (DPEP) is being implemented are
given in the Statement attached.

(b) and (c) A request has been received from
Government of Andhra Pradesh for inclusion of the
remaining four districts under DPEP, which is under
consideration.

Statement

District Primary Education Programme

1. Vizianagaram
2. Nellore
3. Kurnool
4. Karimnagar
5. Warangal
6. Srikakulam
7. Visakhapatnam
8. Guntur
9. Prakasam
10.  Chittoor
11. Cuddapah
12. Anantapur
13. Mahabubnagar
14. Khammam
15. Nalgonda
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16. Rangareddy
17.  Medak

18. Nizamabad
19. Adilabad.

[Translation]
Price of Medicines

1842. SHRI VAIKO: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have studied the effect
of GATT agreement in.the pharmaceutical sector;

(b) if so, the details thereof;
(c) the likely effect on the patent based products;

(d) whether prices of medicines have been increased
by the Government in view of GATT agreement; and

(e) if so, the steps taken by the Government to make
available cheap medicine to the public?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) to (e) The GATT Act is a part of
WTO, which interalia, includes many other agreements.
One of the agreements in the TRIPS Agreement and
one part of the TRIPS pertains to patents. India today
does not provide product patents on pharmaceuticals. With
the coming into effect of the TRIPS Agreement, India will
have to provide patents, both on products and processes,
in the pharmaceutical sector. However, as India has opted
for the transitionary provisions under the TRIPS
Agreement, the enforcement of the provisions of TRIPS
pertaining to product patent would be effective only with
effect from 1st January, 2005. Presently the process
patent continues and no study has been conducted yet
by the Government on the likely effect of the product
patent in the pharmaceutical sector.

WTO agreements do not oblige India or any other
member country to increase prices of medicines. It may
further be mentioned that drug prices control is compatible
with WTO and TRIPS agreement and hence the
Government will still have the right to have a system of
controlling prices of medicines, even after the TRIPS
Agreement comes into force.

National Commission for Children
1843. SHRI MANIKRAO HODLYA GAVIT: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether the Government propose to amend the
legal structure for the education and development of
childljen;

(b) if so, the details thereof;

(c) whether the proposal to constitute National Level
Commission having legal powers to check the exploitation
of children has since been implementec;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) The Constitution (Eighty
Third amendment) Bill to make provision for the right to
free and compulsory education for children in the age
group of 6-14 years a Fundamental Right and also to
make it a Fundamental Duty of every citizen, who is a
parent or guardian, to provide opportunity for education
to children in the age group of 6-14 years, is under
consideration of the Government.

(c) to (e) The proposal to set up a National
Commission for Children is under consideration of the
Govemment.

[English]
Blood Bank in Orissa

1844. DR. PRASANNA KUMAR PATASANI: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the number of Blood Banks in Orissa got
recognition from the Union Govemment;

(b) whether any financial aid for upgradation of Blood
Banks has been given to Orissa; and

(cy if so, the financial assistance provided for this
purpose to the State during each of the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF'®
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) There are 48 licensed Blood Banks
in Orissa.

(b) Yes, Sir.
(c) The scheme is for modemisation of various level

blond banks and major blood banks by supplying them
blood bank equipments, besides cash assistantt for
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Salaries of Technicians and a contingency amount for
procuring reagents and other consumables. Funds have
been released as follows:

1996-97 - Rs. 50.00 lakhs
1997-98 —_ Rs. 75.00 lakhs
1998-99 —_ Rs. 100.00 lakhs

Funds have been placed at the disposal of State
AIDS Cell of Govemment of Orissa now converted as
State AIDS Control Society of Orissa.

[Translation]
Effect of Liquor

1845. SHRI BRAHMA NAND MANDAL: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whettier the Government have studied the ill-
effects of Liquor products on heaith; and

(b) if so, the steps taken to discourage its use?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) The De-addiction Centre,
AIIMS has carried out several studies on health damage
due to excess alcohol consumption over several years.

There is published literature to indicate that excessive
consumption of alcohol can lead to diseases like cirthosis
of Liver, hyper-tension, cardiac and sexual dysfunctions,
Neuro-phychological dis-orders etc.

There are well established in-patients and out-patients
treatment services available for alcohol de-addiction in
Central Govt. Hospitals like AIIMS, Dr. RML Hospital &
LHMC & Associated Hospitals etc. In these Centres,
Pharmacological, behavioural and psychotherapeutic
treatment are being provided to the patients who are
simultaneously also discouraged to consume alcohol. The
de-addiction centre of AIIMS, besides providing treatment
to affectec individuals also undertake health education
measures to discourage intake of alchohol.

[English]
Fencing of Border

1846. SHRI SHRIPRAKASH JAISWAL: Will the
Minister of HOME AFFAIRS be pleased to state:
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(a) the total length of border which India shares with
Pakistan;

(b) the area of Border with Pakistan which is fenced
so far, State-wise;

(c) the borders remain unfenced, State-wise and
reasons therefor; and

(d) the steps taken by the Government to fence the
remaining border?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) India shares a
total of 3101 Kms. Border, including 790 Kms. Line of
Control in Jammu & Kashmir with Pakistan.

(b) to (d) A total of 452 Kms. and 1035 Kms. of
border with Pakistan has been fenced in Punjab and
Rajasthan sectors respectively. Certain unfeasible riverine
and shifting sand dune areas in Punjab and Rajasthan
respectively have been left unfenced. Government have
also approved construction of fencing on raised
embankment in 310 Kms. stretch of Rann of Kutch area
of Gujarat sector and work in 10 Kms. has already started.
The entire work of construction of fencing in Gujarat sector
is expected to be completed in about five years time. A
multi-modal approach for sealing the Jammu International
Border has also been planned.

Sea Wall in Coastal Areas of Kerala

1847. SHRI K. KARUNAKARAN: Will the Minister of
OCEAN DEVELOPMENT be pleased to state:

(a) whether the Government of Kerala has submitted

any proposal to construct sea-wall in the coastal areas
of the State; and

(b) if so, the time by which the proposal is likely to
be approved?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) Government of Kerala has submitted a proposal to
the Central Water Commission (CWC) for construction of
a 126.288 km of new sea wall and re-formation of 99.958
km of old damaged sea wall at an estimated cost of
Rs. 346.50 crores. The proposal was examined in the
Central Water Commission, modified and considered for
inclusion in their consolidated National Coastal Protection
Project (NCPP) for an amount of Rs. 232.77 crore.
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The revised proposal prepared on the basis of the
observations offered by the Appraisal Agencies, estimated
to cost Rs. 304.00 crore has been received from the
State Government of Kerala by CWC. It has been
examined and comments have been sent recently to State
Government for further modification of the proposal. The
revised proposal from the State Government is awaited.

[Translation]
Family Planning Programme

1848. SHRI CHIMAYANAND SWAMI: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government have formulated any
scheme to publicize Family Planning Programme during
the last three years;

(b) if so, the details thereof; State-wise; and

(c) the details of amount provided and utilised for
the implementation of Family Planning Programme during
the said period, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) The Government have been
promoting and popularising the family planning programme
since its inception in 1951 through advocacy, awareness
generation programmes and use of local specific
information, education, communication methods, including
inter-personal counselling through the field staff and
NGOs. Use of the electronic media and the print media
constitutes a major part of this programme. Field publicity
is arranged through wings of the Ministry of Information
and Broadcasting like the Song & Drama Division, the
Directorate of Field Publicity in the Directorate of
Advertising and Visual Publicity. In recent years some of
the additional measures being taken in most states are:
involvement of the Mahila swathya Sanghs, Sensitisation
programme for local opinion leaders; use of the Zilla
Zaksharatha Samithis for local IEC; Swasthya Melas,
involvement of Health Awareness units under the Nehru
Yuvak Kendras in 12 states, etc. The NGO scheme under
the Reproductive and Child Health Programme offers a
major role to field level NGOs for advocacy and health
communication work.

(c) A Statement is enclosed.
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Statement

(Rs. in crores)

Budget Estimate Actuals
1996-97 1635.00 1562.25
1997-98 1829.35 1822.15
1998-99 2489.35 2342.75
[English]
Stamp Duty

1849. SHRI K. YERRANNAIDU: Will the Minister of
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the maximum and minimum rates of stamp
registration duty in the country, and

{b) the steps taken to introduce a uniform stamp
duty fcr encouraging uniform housing programmes in the
country?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) The information about the current rates of
stamp duty in each State is not available. This information
is being collected from the State Governments and will
be laid on the Table of the House as soon as it is
received.

(b) The Ministry of Finance has informea that stamp
duty being a State subject, there is no proposal *>
introduce uniform stamp duty throught the country.

Heath Checking Programmes in Schoois

185G. SHRI P.S. GADHAVI: Wili the Minister cf
HUMAN RESOURCE DEVELOPMENT be pleaseu to
state:

(a) whether health checking programme is in
operation in schools all over the country;

(b) if so, the details of deficiencies/deformities noticed
amongst the students during the implementation of the
said programme; and

(c) the steps taken by the Government to prevent
the common deficiencies noticed amongst the
students?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) A School
Health Check up Programme for Students in Primary
Schools was implemented during 1996-97 as a special
campaign. The reports received from 486 Districts
indicate that 97.15% schools had implemented the
scheme, and 85.6% of the enrolled children were
examined for detection of common ailments, which
included anaemia, worm infestations, Night blindness,
iodine deficiency disease (goitre), ear discharge,
scabies, pyoderma, vision defects and dental problems.
Continuation of the Programme as a Centrally funded
Programme has gince been discontinued.

Fees of Universities

1851. SHRIMATI GEETA MUKHERJEE:
SHRI AJOY CHAKRABORTY:
SHRI C.N. SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to increase
fees for different courses in all the Central Universities
as well as deemed universities; and

(b) if so, the details thereof alongwith the reasons
therefor?

(c) the extent to which it is likely to effect the
common man children?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) Para 11.2
of the National Policy on Education, 1986 envisages
raisings fees at the higher levels of education to
maintain the quality of education in the country.
However, fee is regulated as per the provisions
contained in the Ordinances of a University. As such,
any hike in fee for different courses is decided by the
respective University keeping all factors in view. The
Government of India has no direct role in this regard.
However, it can facilitate the process. The facilitation
role of the Government is enjoined by the National
Policy.
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[Translation]
KRIBHCO

1852. SHRI SIS RAM OLA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government had sanctioned one crore
rupees for setting up a power plant by the KRIBHCO at
Jhunjhunu district;

(b) if so, the details in this regard;

(c) the time by which the said plan is likely to be set
up; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN.THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) No, Sir.

(b) Does not arise.

(c) and (d) Krishak Bharati Cooperative Limited
(KRIBHCO) a Multi State Cooperative Society under the
administrative control of the Department of Fertilizers had
initiated action in November, 95, to explore the possibility
of setting up a 200 MW Power Project at Jhunjhunu in
Rajasthan. KIBHCO's Board of Directors noted that
surface water was not available in Jhunjhunu, and
indications were that ground water level may go down
once the poweer project is commissioned, which may
adversely affect minor irrigation. Also, in the absence of
allocation of naphtha for the project out of the state quota,
KRIBHCO was advised by the Government of Rajasthan
to select a fuel other than naphtha for the project. Pre-
feasibility study for the project based on alternate fuels
indicated that the cost of power generation with Liquefied
Natural Gas (LNG) as fuel will be much more economical.
In view of the above, the Board of Directors of KRIBHCO
decided not to pursue the proposal for setting up a power
plant at Jhunjhunu in Rajasthan.

[English]

Assistance for Malaria and Pollo
to Rajasthan

1853. DR. GIRIJA VYAS: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:
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(a) the details of amount released and spent by
Rajasthan under the National Malaria Eradication
- Programme to control Malaria and polio during each of
the last three years and till-date, separately; and

(b) the details of amount sought by the Government
of Rajasthan under the said programme during the said
period?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) The requisite information is
as under:

National Anti-Malaria Programme (NAMP):

National Anti-Malaria Programme (NAMP) is a
category-Il Centrally sponsored programme based on cost
sharing basis between the Centre and the State
Governments. The Central Government provides
assistance in kind in the form of drugs, insecticides,
larvicides, equipment etc. The States are to meet the
operational cost and other expenses.

The Central assistance provided to Rajasthan in kind
under the programme during the last three years and
proposed for the current financial year is as follows:
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Pulse Polio immunization Programme:

The details of funds released and reported
expenditure in respect of funds released for POL/Transport
and IEC/Social mobilization activities under Pulse Polio
Immunization Programme to Rajasthan during the last
3 years and for the current year are given below:

Year Amount Released
(Rs. in lakhs)
1996-97 2025.35
1997-98 1799.74
1998-99 1994.15
1999-2000 1146.16
(Proposed)

In addition to the above 10 district of the State are
covered under the Enhanced Malaria Control Project with
World Bank Support being implemented since September,
1997. The Central assistance both in cash and kind under
the Project as provided- te--Rajasthan is given below:

Year Amount Released Amount Spent
(Rs. in lakhs) (Rs. in lakhs)
1997-98 17.50 17.50
1998-99 100.00 36.20
1999-2000 60.18 Not reported.

Year Amount Released Amount Spent
(Rs. in lakhs) (Rs. in lakhs)
1996-97 174.75 102.35
1997-98 200.60 131.26
1998-99 414.89 375.58
1999-2000 760.68 Not reported

*Figures are provisional.

In addition to above following funds were also
allocated to Rajasthan for cold chain maintenance;

1996-97 Rs. 12.00 lakhs
1997-98 Rs. 12.00 lakhs
1998-99 Rs. 12.49 lakhs
1999-2000 Rs. 12.69 lakhs

British Education Fair

1854. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
DR. SANJAY PASWAN:
SHRI SHRINIWAS PATIL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the British Education Fair has been
organised by the British Council in Delhi, Hyderabad,
Bangalore, Chennai for providing/getting admission in the
British Universities;

(b) if so, whether the students opt for distance
learning are proposed to be treated at par with the
Degree/Diploma/Post Graduate degree of Indian
Universities;

(c) if so, the details thereof;
(d) if not, the reasons therefor, and

(e) the steps taken by the Government to meet the
growing demands of the students for higher studies?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

Intrusion on the Border

1855. SHRI RATILAL KALIDAS VARMA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether there has been any intrusion by Pakistani
intruders on the borders from Kutch in Gujarat ana
Rajasthan after the Kargil war,

(b) if so, the number of intruders entered into the
country so far; and

(c) the steps taken by the Union Government to
check the intrusion?

THE MINISTER OF STATE iN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) No armed
intrusion has taken place before or after the Kargil war
through the area of Kutch in Gujarat and Rajasthan.
However, the figures of crossing of Pak nationals/intruders/
smugglers/infiltrators for the period from July, 1999 to
February, 2000 are as under:

(i) Rajasthan Border — 11
(i) Gujarat Border - 10

All these Pak intruders apprehended by BSF were
handed over to local Police for proceeding against them
under the law of land.

World Bank's Assistance for Education

1856. SHRI M.V.V.S. MURTH!:
SHRI RAM MOHAN GADDE:
SHRI SHIVAJI MANE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the World Bank provides fund for
technical support for basic education projects and the

district Primary Education Programme to various States
of the country;

(b) if so, the details of funds provided to each State
during the last three years till date, year-wise;

(c) the projects undertaken by these funds and the
result achieved therefrom; and
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(d) the steps taken by the Government to achieve
good result in time therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. The World
Bank is providing funds in the form of IDA credit for
implementation of District Primary Education Programme
(DPEP), including technical support from the national level,
in selected educationally backward districts of the States
covered under the programme.

(b) At present World Bank assistance to the extent
of US$ 1243.4 million (about Rs. 4546 crores) has been
tied up for implementation of DPEP in 182 districts of
13 States, namely, Assam, Haryana, Kamataka, Kerala,
Maharashtra, Tamil Nadu, Madhya Pradesh, Himachal
Pradesh, Orissa, Andhra Pradesh, Uttar Pradesh, Bihar
and Rajasthan to meet 85% of the project cost and the
remaining 15% is to be shared by the concerned State
Government. The funds provided by the Government of
India to the various States against the World Bank
assisted projects of DPEP during the last three years
upto February, 2000 is indicated in the enclosed
Statement.

(c) DPEP seeks to achieve the objective of
unversalisation of primary education through various
strategies/interventions, which include construction of
additional classrooms and new schools, opening of Non-
formal/Alternative Schooling Centres, appointment of new
teachers, setting up Early Childhood Education Centres,
strengthening of State Councils of Educational Research
and Training (SCERTs/District Institute of Educational
Training (DIETs), setting up of Block Resource Centres/
Cluster Resource Centres for teacher training,
development of improved Teaching Leaming Material,
special interventions for education of girls’ SC/ST,
integrated education for disabled children etc. The various
Review Missions and evaluatory studies conducted for
the programme have brought out that DPEP has created
an impact on the entire primary education system. DPEP
has added 8000 new formal schools and another 15,000
are in the pipeline. 38,000 alternative schooling centres
of various kinds have been set up and about 75,000
more are planned. In addition, about 16,000 summer
schools are functioning annually. There has been
significant increase in enrolment in the DPEP districts,
gender and social inequities have been substantially
reduced and signs of increased leaming achievements
and improvements in classroom processes are in
evidence.

(d) With a view to achieving the desired objectives
of the programme within the project period, the
programme is being supervised and monitored at the
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national level through the mechanism of Joint Review
Missions, computerised Programme Management
Information System (PMIS)/Educational Management
Iinformation System (EMIS), meeting of the Project
Board and General Council of the DPEP Mission,

PHALGUNA 18, 1921 (Saka)

to Questions 234

participation in the meetings of the Executive
Committees of the State Implementation Societies,
providing regular technical/professional support to the
programme, obtaining periodic reports from the Project
States etc.

Statement

Re: World Bank’s Assistance for Education.

(Rs. in crores)

S.No. Name of State

Funds released by G.O.l. during the
last 3 years (1997-98 to 1999-200) Total

upto February, 2000

1997-98 1998-99 1999-2000 (upto

February, 2000)
1. Assam 30.37 23.00 44.13 97.50
2. Andhra Pradesh 0.00 0.00 216.00 216.00
3. Bihar 18.02 34.94 16.00 68.96
4. Haryana 36.67 5.00 7.00 48.67
5.  Himachal Pradesh 18.74 14.76 10.00 43.50
6. Karnataka 60.18 84.00 21.48 165.66
7. Kerala 30.13 26.00 6.00 62.13
8. Mahdya Pradesh 117.84 160.84 47.00 325.68
9. Maharashtra 50.33 23.49 19.00 92.82
10.  Orissa 21.15 15.00 0.50 36.65
11.  Rajasthan — — 30.50 30.50
12.  Tamil Nadu 43.40 19.19 14.25 76.84
13. Uftar Pradesh 54.49 89.00 30.00 173.49
Total ' 481.32 495.22 461.86 1438.40

[Translation) (b) if so, the details thereof and the reasons therefor;

Posts of Sanskrit Post Graduate Teachers

1857. SHRI RADHA MOHAN SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleaed to
state:

(a) whether the number of posts of Sanskrit
post graduate teachers in Kendriya Vidyalayas
has been gradually decreasing over the last one
decade;

and
(c) the action proposed to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The data for
last 10 years is being collected.

Research on Medicines

1858. RASA SINGH RAWAT: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:
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(a) whether the Government have made any efforts
on research and manufacturing of cheap and qualitative
medicines in order to make the country self-reliant in the
field of life saving drugs; and

(b) the action plan of the Government alongwith the
production of medicines to maintain quality and certification
to check the circulation of spurious medicines?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(a) and (b) The Drug Policy of the Govermment is directed
towards ensuring abundant availability of drugs at
reasonable prices. The Government has set up in March,
1999 a Pharmaceutical Research and Development
Committee with a view to recommend measures to
strengthen the research and development capability of
the pharmaceutical industry in the country and to identify
the support required by the Indian pharmaceutical
companies to undertake domestic R&D. The Committee
has submitted its Report to the Government.

Under the provisions of the Drugs and Cosmetics
Act, 1940 and Rules thereunder, the enforcement of
quality control of drugs and pharmaceuticals is regulated
by the respective States.

[English]
Amendment in Prevention of Food Adulteration Act
1859. SHRI NAMDEO HARBAJI DIWATHE: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Food Processing Industries have
represented for amendment in the Prevention of Food
Adulteration Act, 1954,

(b) if so, the details thereof;

(c) the reaction of the Government thereto; and

(d) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) Yes, Sir.

(b) The suggested amendments include the following:

1. Change in the title of the Act;
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2. Amendments of certain definitions given in the
Act;

3. Making provisions for giving a counterpart of
the sample to the vendor;

4. Rationalization of penal provisions
commensurate with the gravity of the offence
etc.

(c) and (d) A Departmental group of officers drawn
from concerned Ministries/Departments and some of
the State Governments has been set up to review the
Prevention of Food Adulteration (PFA) Act, 1954. The
first meeting of the Group was held on 1-2nd March,
2000 in which the various stakeholders and interest
groups presented their views/suggestions on
amendment of certain specific provisions of the PFA
law as it exists today. Since amendment of a statute
involves inter-ministerial consultations and various
procedural formalities, a firm deadline in this regard
cannot be stipulated.

Working Women Hostel

1860. SHRI E. AHAMED: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of applications received for grant
under the scheme for working women hostel from the
Government of Kerala;

(b) the total amount sanctioned by the Government
during the last three years; and

(c) the number out of the total apﬁlications pending
with the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Twelve applications seeking
assistance for construction of hostel buildings for
werking women have been received from the State
Government of Kerala during the last three years.

(b) An amount of Rs. 245.52 lakhs has been
sanctioned to different organisations in Kerala during
the last three years. .

(c) No complete proposal is pending. There are
4 incomplete proposals in respect of which clarification/
information sought for from the State Government/
organisations has not yet been received.
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Houses for Disabled

1861. SHRI C.K. JAFFER SHARIEF: Will the Minister
- of URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Government have taken initiative for
the construction and allotment of houses especially
designed for the disabled moving on wheel chairs; and

(b) it so, the details thereof;

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) and (b) One of the aims on the National
Housing and Habitat Policy 1998 is to meet the special
needs of the disabled. However, housing is a State
subject. The Central Government has formulated
guidelines and space standards for barrier free built
environment for the disabled as well as elderly persons.
These guidelines have prescribed construction of a
minimum of 2% of the total number of units (in case ot
single detached single dwelling units) to be constructed
with barrier free features in case of staff housing multiple
dwelling and high rise residential units and tenements, a
minimum of 1 unit for every 25 plus 1 additional unit for
every 100 units thereafter is to be with barrier free
features.

These guidelines have been circulated among the
State Governments for their guidance.

Dogri Language in 8th Schedule

1862. VAIDYA VISHNU DATT SHARMA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the number of persons speaking Dogri language
and the number who speak and read this Dogri language
in the country;

(b) whether the Union Government have proposed to
include Dogri langue in 8th Schedule of the Constitution;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) The number of
persons who retumed Dogri language as their mother
tongue in the country was 89,681 as per the 1991 Census
excluding Jammu & Kashmir where census could not be
conducted due to disturbed conditions. As regards the
persons who speak and read Dogri language in the
country, details are not available as it was not collected
at the Census.
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(b) to (d) The Government proposes to constitute a
High Powered Body for evolving criteria for inclusion of
any or more languages in the Eighth Schedule to the
Constitution of India. The question of inclusion of Dogri
language in the Eighth Schedule can be taken up at the
appropriate time in terms of the criteria to be evolved by
the proposed Body.

Petrochemical Complex in Maharashtra

1863. SHR! VILAS MUTTEMWAR: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government propose to set up a
series of port based zero emission petro-chemical complex
in the country particularly in Maharashtra;

(b) if so, the location thereof;

(c) the total cost of expenditure involved in these
projects; and

(d) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS):
(@) and (d) The need to set up integrated chemical
industrial estates, in collaboration with State Governments
has been identified. No decision regarding the
development of such estates or their location has been
taken.

Grants to Universities

1864. SHRI G.M. BANATWALLA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the names of Universities/Colleges selected by
UGC for providing financial assistance to conduct coaching
classes for weaker sections amongst the educationally
backward minority communities during each of the last
three years, State-wise; and

(b) the actual utilisation of funds by these Universities/
Colleges during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) A statement showing
names of Universities/Colleges covered by UGC under
the Scheme of Coaching Classes for Minorities during
the last three years is enclosed.

(b) As per the information received in UGC from the
Universities/Colleges, actual expenditure during the last
three years is as under:

Years (Rs. in lakhs)
1996-97 52.66
1997-98 55.01

1998-99 63.16
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Statement

Statement showing names of Universities/Colleges covered by UGC under the Scheme
of Coaching Classes for Minorities during the last three years

240

S.No. Name of State and Universities S. No. Name of Colleges

1 2 3 4

Andhra Pradesh

1. Kakatiya University, 1. Anwar-Ul-Uloon College,
Warangal-560009. New Mallepatty, Hyderabad.
2. Osmania University, 2. Osmania College,
Hyderabad 570007. Kumool.
(Discontinued in December, 1999)
Assam
3. Gauhati University,
Gauhati-781614
Bihar
4. L.N. Mithila University, 3. Mirza Ghalib College,
Darbhanga. Bodh-Gaya.
5. Patna University 4. D.S. College,
Patna. Katihar.
5. K.S. College, Laheriasarai,
Darbhanga.
6. Karim City College
Jamshedpur
7. Millat College, Leheriyasarai,
Darbhanga.
(closed in 1999)
8. MLSM College,
Darbhanga.
9. Marwari College,
Kishan Ganj.
Delhi
6. Jamia Millia Islamia, 10. Zakir Hussain College.
New Delhi. New Delhi.
Gujarat
7. South Gujarat University,
Surat.
Haryana
8. M.D. University,

Rohtak.
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1 2,

Jammu & Kashmir

9. Jammu University,
Jammu

10. Kashmir University,
Srinagar.

Karnataka

11. Bangalore University,
Bangalore

Kerala

12. Calicut University
Calicut.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

23.

24

25.

Anjuman-E-Islam'’s
Nehru Arts, Science & Commerce College,
Ghantikeri, Hubli.

Anjuman Arts, Science & Commerce College,
Bijapur.

Akka Mahadevi Mahila Mahavidyalaya,
Bidar.

Dr. Ambedkar College of Arts & Commerce,
Gulbarga.

HKE Society's Smt. V Gangasri College for
Women, Guibarga.

HKE Society's M S Irani Degree College of Arts,
Science & Commerce, Gulbarga.

HKE Society’s Arts, Science & Commerce
College, Aland.

HKE Society's Sri Prabhu Arts, Science and JMB
Behra Commerce College,

Shorapur, Gulbarga.

(Not implemented)

Hasanath College for Women,
Bangalore.

Kamatak Arts, Science & Commerce College,
Bidar.

SECAB Association's Adhur Razzaga Insidar
College of Arts, Science and Commerce College
for Women, Bijapur.

The Al-Ameen Arts, Science & Commerce
College, Bangalore

Farook College,
Calicut.

Gowvt. College, Kasaragod,
Distt. Kasaragod.

igbal College,
Peringamala, Trivandrum.
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1 2 3 4
26. MES, Kalladi College,
Mannarghat, Palghat.
27. MES Manpad College,
Mallapuram.
28. MES Ponnani College,
Ponnani.
(Discontinued in December 1999)
29. Pocker Sahib Memorial Orphanage College,
Tirurangadi.
30. St. Mary’s College,
Sultan Bathery,
Wynad, Distt. Calicut.
31. Sree Narayana College,
Matika, Distt. Trichur.
32. Sir Syed College,
Taliparamba Cannore Distt.
33. MES Asambi College,
P.O. Vemballur, Kodungallur,
Trichur.
Maharashtra »
13. Bombay University, 34. Anjuman-| Islam’s Akbar Peerbhoy
Mumbai. College of Commerce & Economics, Tyabji Marg,
Dr. Dadabhoy Nauroji Road, Mumbai.
14. Nagpur University, 35. Dr. Ambedkar College of Commerce
Nagpur. & Economics,
Walda (Mumbai).
(Discontinued in December 1999)
36. Maulana Azad College of Arts,
Science & Commerce.
Aurangabad.
Madhya Pradesh
15. Barkatullah University, 37. Saifia College,
.Bhopal. Bhopal.
16. Devi Ahilya Vishvavidyalay,
Indore.
Manipur
38. Lilong Haoreibi College,
Manipur.
Punjab
39. Government College,
Melarkotla.
40. S.D. Collegs,

Hoshiarpur.
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1 2 3 4
41. D A V College,
Mahatma Hans Raj Road,
Jalandhar.
(Discontinued in December 1999)

Tamil Nadu 42. Islaraiah College,

Vaniambadi, North Arcot Distt.

43. Jamal Mohamed College,
Tiruchirapalli.

44, Mazharul Uloom College,
Ambur North Arcot Distt.

45, Rajab Serfoji Govt. College,
Thanjavur.

Uttar Pradesh

17. Aligarh Muslim University, 46. APN Degree College,
Aligarh-202001 Basti.

18. Allahabad University, 47. Acharya Nareridra Deo Kisan PG
Allahabad-211001. College, Gonda.

19. Chaudhry Charan Singh University, 48. BMKB (PG) Degree College,
Meerut. Akbarpur, Faizabad.
(Discontinued in December 1999)

20. Dr. B.R. Ambedkar University, 49. Degree College,

Agra. Patti, Pratapgarh.

21. Gorakhpur University, 50. Govt. Mahila Post Graduate
Gorakhpur. College, Qila Rampur.

22. Lucknow University, 51. Gandhi Faizen (PG) College,
Lucknow. Shajahanpur

52. Hamidia Girls Degree College,
Sultanpur Bhawa, Noorullah Road,
Allahabad.

53. Halim Muslim Degree College,
Kanpur.

54. Karamat Hussain Muslim Girls
Degree College,

Mohanagar, Lucknow.

585. Lucknow Christian Degree College,
Lucknow.

56. M M H College,

Ghaziabad.
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57. Shibli National College,
Azamgarh.
West Bengal 58. Maulana Azad College,

Rafi Ahmed Kidwai Road,
Calcutta.

59. Khandi Raj College,
Murshidabad.

Non-Payment of Salary, NMB, Nagpur

1865. SHRI BASUDEB ACHARIA: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any representations from the staff of
Nagpur Nutritional Monitoring Bureau has been received

regarding non-receipt of salary from February, 1998 to
May, 1998;

(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the time by which the payment of salary to them
is likely to be made?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) to (d) The salary to the Staff of
National Nutritional Monitoring Bureau, Nagpur for the
Months of February 1998 to April, 1998 and May, 1998
was paid on 20.5.98 and 9.6.98 respectively. The delay
in payment of salaries occurred on account of non-receipt
of progress report from this State Unit.

[Translation]

Vacant Posts in Delhl University

1866. SHRI RAMDAS ATHAWALE: Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether attention of the Government has been
drawn to the newsitem regarding vacant posts in Delhi
University appearing in ‘Dainik Jagran’, New Delhi Edition
dated January 8, 2000;

(b) if so, the number of posts lying vacant in Delhi
and other Central Universities, University-wise;

(c) the number of these vacant posts belonging to
scheduled castes and scheduled tribes separately; and

(d) the steps proposed to be taken by the
Government to fill up these posts especially those
belonging to scheduled castes and scheduled tribes?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (d) Yes, Sir.
The information is being collected and will be placed
on the table of the House.

[English]
Child Development Projects

1867. SHRI T. GOVINDAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of Integraied Child Development
Project sanctioned for Kerala during the last three
years; and

- (b) the amount provided by the World Bank for

these prjects during each of the last three years, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Out of a total sanction of
163 Integrated Child Development Services Projects,
Kerala was permitted to operationalise 120 projects
upto 1997-98. During 1998-2000, further 20 projects
were permitted to be operationalised. The balance
23 projects have been permitted to be operationalised
during 2000-2001.

(b) The following funds were provided to the State
Government of Kerala under the World Bank assisted
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ICDS-Ill Project, year-wise (including ICDS Training
Programme):

1997-98 Nil

1998-99 Rs. 6.33 crores

1999-2000 Rs. 8.11 crores
[Translation]

Navodaya Vidyalayas

1868. SHRI RAJO SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of Navodaya Vidyalayas running in
Bihar at present alongwith number of students studying
therein;

(b) whether ne number of teachers in these
Vidyalayas is less than the requirement;

(c) if so, the details in this regard; and

(d) the steps proposed to be taken to fill up all
vacant posts in the said Vidyalayas?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) At present 48 JNVs
are functioning in the State of Bihar, with 14,201 students
studying therein.

(b) to (d) The position of teachers in Navodaya
Vidyalayas functioning in the State of Bihar is as under:

Posts Sanctioned In Position Vacant
PGTs 230 217 13
TGTs 385 342 43
Misc. 241 201 40
Categories

Pending regular recruitment of teachers, the vacant
posts of teachers are filled up on contract/part time basis.

(English]
Misuse of Agriculture Land

1869. SHRI SHEESH RAM SINGH RAVI: Will the
Minister of URBAN DEVELOPMENT be pleased to refer
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to the answer given to USQ No. 3385 dated 21.12.99
regarding misuse of agricultural land and to state:

(a) the details of cases pending under section 81
of Delhi Land Reforms Act, 1954 in the Courts of
Revenue Assistance, Hauz Khas and Vasant Vihar,
New Delhi;

(b) the time by which these cases are pending
and the reasons for not finalising them expenditiously;
and

(c) the details of warrant of possession executed
so far by the Revenue Department?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
JAGMOHAN): (a) The Government of National Territory
of Delhi has reported that there are 419 cases pending
under section 81 of Delhi Land Reforms Act, 1954 in
the courts of Revenue Assistants, Hauz Khas and
Vasant Vihar, New Delhi.

(b) There is nc specific reason for pendency and
these cases are being heard by Revenue Assistant as
per the law for disposal.

(c) Warrant of possession is issued by the Court
of Revenue Assistant on the application moved oy the
Gram Sabha. During the year 1999, 42 warrant of
possession were issued in above mentioned sub-
Divisions and one warrant of possession was executed.

Lease System in De'hi

1870. DR. LAXMINARAYAN PANDEYA: Will the
Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Union Government have received
any proposal from the Government of Delhi to abolish
lease system in Delhi; and

(b) if so, the decision taken by the Union
Government in this regard?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
JAGMOHAN): (a) and (b) No, Sir. However, in this
connection, Government has introduced a Scheme vide
its orders dated 14.2.92 under which conversion of
leasehold system of land tenure in Delhi into freehold
in respect of residential plots has been allowed on
payment of one time conversion fee and the said
scheme is still open.
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[Translation]
Technical Teachers Training Institutes

1871. SHRI PAWAN KUMAR BANSAL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the qualification prescribed for appointment of
President and members of Board of Governors of
Technical Teachers Training Institutes; and

(b) the functions of such Boards?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) There is no position
of President in Technical Teachers Training Institutes.
However, the Board of Governors is headed by a
Chairman. No qualifications have been prescribed for
appointment of Chairman and Membars of the Board of
Governors.

(b) The specific duties of the Board of Governors
are incorporated in the Memorandum of Association of
the respective Institute. Briefly, the Board of Governors
overseas the functioning/management of the Institute and
provides appropriate policy directions.

[English]
Dibrugarh University

1872. SHRI RAJEN GOHAIN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of Universities recognised by U.G.C.

to generate income by cultivating any crops, pisciculture
etc.

(b) whether the Universities of Dibrugarh in Assam
has leased the University Land for tea cultivation to any
private company; and

(c) if so, the terms and conditions laid down for the
purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The

information is being collected and will be laid on the
Tale of the House.
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[Translation]
Survey of New Ashok Nagar

1873. SHRIMATI REENA CHOUDHARY: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the officers of Delhi Development
Authority has conducted a survey of New Ashok Nagar
Delhi-96 (Chilla Saroda Vagar) merely on papers in
November 1980 and the residents of this area were not
informed about the survey;

(b) if so, whether the survey report was prepared
under section VI in September, 1981 on the basis of
documents of the Registrar Office;

(c) if so, the reasons for not conducting survey on
the spot; and

(d) the number of residents of this colony filed
objections to the D.D.A.?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) and (b) No, Sir. D.D.A. has reported
that it has not conducted any such Survey.

(c) and (d) Question does not arise.
[English]
CGHS Dispensaries in Delhi

1874. SHRI M.V. CHANDRASHEKHARA MURTHY:
Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(8) whether the govemment propose to open CGHS
Dispensaries in those areas of NCT where there is no
CGHS Dispensaries so far;

(b) if so, the details thereof;

(c) whether any CHGS Dispensary is proposed to be
opened at Nand Nagri area of Trans Yamuna; and

(d) if not, the reasons therefor?
THE MINISTER OF STATE OF THE MiNISTRY OF

HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) Yes, Sir.

(b) There are proposal to set up the following CGHS
Allopathic dispensaries under CGHS, Dethi during the
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Ninth Five Year Plan subject to availability of manpower
and resources:

1. Vasant Vihar

Vasant Kunj

Mayur Vihar Phase-ll
Vikaspuri

Sultanpuri

Sarita Vihar

Najafgarh

® N o 0 & w0 D

Sahibabad (Gaziabad)

(c) and (d) Yes, Sir. A dispensary has already been
sanction for Nand Nagri area of Trans Yamuna but the
same could not be started due to non-availability of
suitable accommodation.

Courses Started by IGNOU

1875. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether IGNOU has started a number of courses
including MCA as distant education;

(b) if so, the details thereof;

(c) whether the CIC course meant for entrance for
MCA proposed to be started in January 2000; and

(d) if not, the reasons therefor and the steps being
taken by IGNOU to start the CIC course immediately?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) and (b) According
to the information fumished by Indira Gandhi National
Open University (IGNOU), the University is running the
following five computer programmes including MCA as
distance education:

(1) Master of Computer Application (MCA)
(2) Bachelor of Computer Application (BCA)
(3) Certificate in Computing (CIC)

(4) Advanced Diploma in Information Technology
(ADIT)

(5) Bachelor in Information Technology (BIT)
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(c) Yes, Sir. IGNOU has already started the CIC
programme from January, 1996.

(d) Does not arise.
Indian Council of Historical Research

1876. SHRI ASHOK N. MOHOL: Wili the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Indian Council of Historical Research
has withdrawn two books under the series “Towards
Freedom” from the publishers, oxford university press;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI
JAYSINGRAO GAIKWAD PATIL): (a) and (b) The Indian
Council of Historical Research has requested the
publishers, the Oxford University Press, to temporarily
withhold the work of publication of the two volumes written
by Prof. Sumit Sarkar and Prof. K.N. Panikkar.

Cocktall Drug for HIV/AIDS

1877. SHRI RAJIV PRATAP RUDY: Wili the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Cocktail drug (AZT) is being sold in the
Indian market as a preventive and curable medicine for
HIV/AIDS; and

(b) if so, the facts thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) and (b) The. drug AZT
(azidothymidine) has been approved and is being
marketed by M/s. Glaxo, Wellcome and M/s. Cipla,
Mumbai.

PHC/Sub Centres in Delhi

1878. SHRI SAHIB SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of PHC/Sub-Centres set up by the
Government in Delhi;

(b) whether these Centres are as per norms
prescribed by the Govemment;

(c) # not, the reasons therefor and the steps the
Government propose to take to set up more PHC, Sub-
Centres in Delhi;
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(d) whether the existing PHC/Sub-Centres are fully
equipped with the required medicines as well as Doctors;
and

_ (e) if not, the reasons therefor and the remedial steps
being taken by the Union Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) There are 42 Sub Centres and
8 PHCs functioning in Delhi.

(b) As per 1991 population norms there is a shortfall
of 148 Sub Centres and 24 PHCs in Delhi.

(c) Establishment of these centres is the responsibility
of the State Government. Additional Central Assistance
under Basic Minimum Services Programme is being
provided to the States for strengthening seven Basic
Minimum Services, one of which is Primary Health Care.
Planning Comission has given targets to set up 148 Sub
Centres and 24 PHCs under Ninth Plan.

(d) and (e) There is a shortage of doctors in some
Primary Health Centres PHCs are established and
maintained by the State ‘Government. The Central
Government is providing funds for strengthening the
Primar’ Health Care Services, provision of medicines,
contractual staff and inservice training etc. under the
Reproductive and Child Health Programme.

[Translation]
Contract Labourers

1879. SHRI CHANDRESH PATEL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of persons employed on contract basis
in Govemment and Government aided hospitals of Delhi;

(b) whether the Government have any proposal to
regularise their services in their respective hospitals; and

(c) it so, the time by which they are likely to be
made permanent?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) No labour is employed on contract
basis in Safdarjung Hospital, Dr. Ram Manohar Lohia
Hospital, Lady Hardinge Medical College & Associated
Hospitals and All India Institute of Medical Sciences.
However, these four hospitals are engaging private
agencies to guide the patients and their attendants and
tor the security of the hospitals. As far as hospitals of
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Government of NCT of Delhi are concerned the
information is being collected and will be laid on Table
of the House.

(b) and (c) Do not arise.
[English]
Quality of Food Served by SAIl

1880. SHRI SUBODH ROY: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether attention of the Govemment has been
drawn to the fact that the food supplied to sportsmen
and women at the canteens run by the Sports Authority
of India (SAIl) is unfit for human consumption;

(b) if so, whether any enquiry has been conducted
in this regard;

(é) if so, the findings thereof; and

(d) the steps proposed to be taken in the matter?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH

AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH
DHINDSA): (a) Yes, Sir.

(b) to (d) The Government of India is enquiring
into the matter. Remedial measures will be taken as
required.

[Translation]
Shifting of Film Producers from Mumbal

1881. SHRI VIJAY GOEL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government are aware that the film
producers of Mumbai are planning to shift their business
to Delhi in view of attacks of Mafia on the film producers;

(b) if so, the details thereof;

(c) whether ‘the identity of the mafia or gangs has
been ascertained; and

(d) it so, the action being taken against them so as
to build confidence in the film Industry?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) No such
information is available with the Government.
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(b) Does not .arise.
(c) Yes, Sir.

(d) ‘Police Order' and ‘Police’ are State subjects as
per the Seventh Schedule to the Constitution of India. As
such, the registation, investigation, detection and
prevention of crime is primarily the responsibility of the
State Governments. However, the Government of India
has been advising the State Govemments from time to
time, to give more focussed attention to improving the
administration of criminal justice system to ensure effective
prevention of crime.

A proposal for constituting a Task Force to deal with
all aspects of organized extortion has been forwarded to
the State Government of Maharashtra.

Official Language

1882. SHRI JAGDAMBI PRASAD YADAV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Department of official language had
published an advertisement to invite membership for Hindi
Advisory Committee in various Ministries;

(b) if so, the number of applications received and
the Ministries for which these are meant for;

(c) the names of the ministries in which the said
Committee has been constituted alongwith the names of
the Committee members; ’

(d) the ministries in which the said Committee has
not yet been constituted and the reasons for delay
therefor; and

(e) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRi I.D. SWAMI): (a) Yes, Sir.
perhaps the intention of the Hon'ble member is to refer
Hindi Salahakar Samiti and not to Hindi Advisory
Committee.

(b) On the basis of application received, a list of 448
person has been prepared. While considering the proposal
received from Ministries/Cepartments for re-constitution of
their Hindi Salahakar Samities, Department of Official
Language also considered this list for nominating 3 non-
official members in it.
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(c) A Statement is enclosed.

(d) and (e) In addition to Ministries/Departments
mentioned in reply to part (c) of the question, the process
for constitution/re-constitution of Samities in other
Ministries/Department is in progress. Concemed Ministries/
Departments have been requested from time to time by
the Department of Official Language to expedite
constitution/re-constitution of these samities as early as
possible.

Statement

I. Name of Ministries/Departments where Hindi
Salahakar Samities have been constituted.

(1) Department of Agriculture and Co-operative.
(2) Department of Commerce and Deptt. of Supply.
(3) Department of Revenue & Expenditure.

(4) Ministry of Consumer Affairs and Public
Distribution.

(5) Department of Heavy Industry & Public
Enterprises.

(6) Ministry of Information and Broadcasting.
(7) Ministry of Labour.

(8) Department of Mines.

(9) Ministry of Parliamentary Affairs.

(10)  Ministry of Power

(11) Ministry of Railways

(12) Department of Science & Technology and
Ocean Development.

(13) Ministry of Steel.

(i4) Ministry of Water Resources.

(15) Ministry of Chemical and Fertilizer

(16) Department of Food Processing Industries.
(17) Department of Telecommunications.

1. A list of Members of Parliament, members.
nominated by Parliamentary Committee on official
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language, members nominated by voluntary organisation/ members and non-official members nominated in the
Kendriya Sachivalaya Hindi Parishad in addition to official constituted Hindi Salahakar Camities are as follows:
Name of Ministries/Department Name of non-official member
1 2
(1) Department of Agriculture and (1) President, Akhil Bhartiya
Co-operative Hindi Sanstha Sangh

(2) President, Kendriya Sachivalaya Hindi Parishad.
(3) Shri Sukhvir Singh Rana

(4)  Shri Mahendra Pal Singh

(5) Shri Ramnath Sehgal

(6)  Shri Daulal Saakhi

(7) Dr. Govardhan Sharma

(8) Dr. P.K. Balsubramanyan

9) Shri Loknath Bharati

2. Department of Commerce and (1) S. Darshan Singh, Kendriya
Department of Supply Sachivalaya Hindi Parishad

(2) Prof. Anand Ram Tripathi, Rashtrabhasha Prachar Samiti,
Vardha

(8)  Shri H.T. Thakkar
(4)  Shri M.L. Maitrya
(5) Dr. C.P. Rajgopalan Nayar
(6) Shri Katam Lakshmi Narayan
(7) Shri D. Tangvelan
(8) Dr. Rajendra Prasad Gupta
9) Dr. Raj Kishore Singh
(10) Dr. Chitranjan Mishra
3. Department of Revenue & Expenditure (1) Shri Sudhakar Pandey
(2) Shri Chandradhar Tripathi >
(3) Prof. S.B. Madhav Rao
(4) Shri Devraj
(5) Prot. Dr. R.S. Ramchandra Nayar
(6) Prof. KK. Krishnan Nambutri
(7) Dr. Veena Srivastav

(8) Dr. Ramswarth Singh
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Ministry of Consumer Affairs

and Public Distribution

Deptt. of Heavy Industries &
Public Enterprises

Ministry of Information and
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Ministry of Labour
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-Dr. Babu Singh Chauhan

Shri Suresh Mishra

Shri Sudhakar Prasad Ram Tiwari
Dr. Keshav Phalke

Dr. T. Kurj Kishore Singh

Dr. M. Raman Nayar

President, Nagri Pracharini Sabha
Representative, Kendriya Sachivalaya Hindi Parishad
Shri V. Seshan, Kendriya Sachivalaya
Hinc" Parishad

Shri Anart Ram Tripathi

Shri Narendra Kohli

Dr. Prem Prakash Bhatt

Shri Naresh Shandilya

Shri Jawahar Lal Kaul

Dr. Harvansh Lal Dhiman

Dr. Tippeyswami

Prof. Jagmal Singh

Dr. Sayyed Rahmatulla

Smt. Nishi Mishra

Dr. Nand Kishore Trikha

Shri Shashi Bhushan Vajpayee
Shri K.K. Grover

Shri Phoct Chand Suman
Prof. Jayant Vasoya

Prof. Dr. B.S. Gautam “Vikal’

Dr. Ram Kumar Garva

Shri Ramesh Gupta Chatak
Shri Nand Kishore Sharma
Shri Rasa Singh Rawat
Shri Shailendra Prashar
Dr. Sohanpal Sumnakshar
Shri K.K. Grover
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(8) Deptt. of Mines

(9) Ministry of Parliamentary Affairs

(10)  Ministry of Power

(11)  Ministry of Railways
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Dr. V. Krishna
Dr. M. Seshan
Dr. N. Chandrashekhran Nayar

Shri Chandrika Prasad,
Vice-President, Kendriya Sachivalya
Hindi Parishad

Shri K.M. Samuvail, Kerala Hindi Prachar Sabha
Dr. (Smt.) Usha Goel

Dr. Pandurang Dungey

Dr. J. Ram Chandra Nayar

Shri Vijay Pratap Singh

Shri Devendra Upadhyay

Dr. (Smt.) Achla Rani Tiwari

Shri Lakshman Prasad Mishra

Dr. Daya Krishna Vijay

Dr. Kanhaiya Singh

Shri Suresh Sinha

Shri Prashant Mishra

Representative, Kendriya Sachivalya Hindi Parishad
Dr. S. Khadar Mohiddin

Shri Ratan Kumar Pandey

Shri T.R. Bhatt

President, Kendriya Sachivalya Hindi Parishad
Presjdent, Rashraabhasha Prachar Samiti, Vardha
Shri Vinod Narayan Jha

Dr. Madhuresh Nandan Kulshreshth

Smt. Meena Aggarwal

Smt. Om Tiwari

Shri R.K. Mishra

Dr. Madhav Rao Venkat

Shri C.D. Tripathi

Shri Sudhakar Pandey
Dr. Lakshminarayan Dubey
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(1)

Ministry of Railways

(©)
@
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(6)
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(8)
©)

(1)
(2)
(3)
(4)
(5)
(6)
)
(8)
(9)
(10)
(1)
(12)
(13)
(14)
(15)
(16)
(17)
(18)
(19)
(20)
(21)
(22)
(23)
(24)
(25)

Shri Vinod Narayan Jha

Dr. Madhuresh Nandan Kulshreshth
Smt. Meena Aggarwal

Smt. Om Tiwari

Shri R.K. Mishra

Dr. Madhav Rao Venkat

Shri C.D. Tripathi

Shri Sudhakar Panday

Dr. Lakshminarayan Dubey
Shri Suneet Vyas

Shri Mohan éDas Sonusurlkar
Prof. Surajbhan Singh

Dr. Ved Pratap Vedic

Shri Prabhash Joshi

Dr. Jayant Vishnu Narlikar
Shri Habib Tanvir

Dr. N. Cnandrashekhran Nayar
Shri Alok Mehta

Shri Rajat Sharma

Shri Vinod Dua

Smt. Mrinal Pandey

Shri Prem Kumar Mani
Shri Ram Bujhavan Singh
Shri Siddeshwar Prasad
Shri Chandra Prakash

Shri Vikas Kumar Jha
Shri Rahul Dev

Shri Shailesh Kumar

Shri S.D. Narayan

. Shri Madhusudan Krishan Ji Saathyey

Shri Ram Kripal Singh
Shri Sanjya Pugliya
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(26) Shri Harivansh

(27) Shri Anurag Chaturvedi

(28) Shri Kurban Ali

(29) Shri Arun Keshri

(30) Shri Ram Bahadur Rai

(31) Shri T.S.K. Kannan

(32) Shri Harishankar Vyas

(33) Shri Vijay Kumar Mishra

(34) Ms. Indira Goswami

(35) Prof. Nizamuddin

(36) Shri Mohan Das Naimish Rai
(37) Shri Virendra Yagyik

(38) Shri Arvind Nimbavli

(39) Shri Tarun Vijay

(40) Smt. Mridula Sinha

(41) President, Kendriya Sachivalya Hindi Parishad

(12)  Deptt. of Science & Technology (1) Shri Vinod Raina
and Ocean Development (2) Prof. Manager Pandey
(3) Prof. Neerja Shukla
(4) Prof. B.B. Tripathi

(5) Shri Manohar Singh Batra, Kendriya Sachivalya Hindi
Parishad

(6) Pro*. Anant Ram Tripathi
7) Dr. N.G. Devki M.G.

(8) Dr. Mukul Chand Pandey
(9) Dr. Shambhu Nath

(13)  Ministry of Steel (1) Shri Vibhuti Mishra
(2) Shri Ramesh Nayyar
(3) Dr. Keshri Lal Verma
(4) Dr. H.L. Bacchitia
(5) Dr. Vishnu Singh Thakur
(6)  Shri Ramanath Shukla
7 Dr. Shanker Lal Purohit
(8) Shri S.M. Ramchandran Swami
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(14)

(15)

(16)

(a7

Ministry of Water Resources

Ministry of Chemicals and

Fertilizers

Food Processing Industries Deptt.

Deptt. of Telecommunications
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Shri Chandrika Prasad, Kendriya Sachivalya Hindi
Parishad

President, Hindi Sahitya Sammelan, Prayag
Dr. Narendra Kohli

Dr. Shailendra Nath Srivastava

Shri Chandrika Prasad Sharma

Shri Tarun Vijay

Shri Dr. Jagmal Singh

Prof 1.B. Singh

Shri Sheikh Abdul Salam

Shri Pritam Singh Rahi -

Dr. Maneep Singh

Shri Sudhakar Prasar Ram Tiwari

Shri Mahesh Bansal, Kendriya Sachivalaya Hindi Parishad
Shri Vibhuti Mishra, Hindi Sahitya Sammelan, Prayag
Shri K.G. Balkrishan Pillai

Dr. Gyan Singh Maan

Shri Bhuvneshvar Burman

Km. Aradhna Chowdhri

Shri Himanshu Joshi

Dr. N.G. Devki

Dr. V.N. Upadhyay

Shri Gajbhan Shastri

Represeniative, Kendriya Sachivalya, Hindi Parishad

Representative, Akhil Bhartiya Hindi Sanstha Sangh

Prof. Anant Ram Tripathi
Dr. R. Surendran

Dr. Virendra Kumar Dubey
Dr. Siyaram Tiwari

Shri Krishna Kumar Grover
Prof. Vachaspati Upadhyay
Shri Tarun Vijya

Prof. (Ms.) Charu Mittal
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[English]
Naxalite Activities

1883. SHRIMAT! SHYAMA SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Union Government propose to
convene a meeting of Home Ministers of each State to
activate their forces against the naxalite activities and
PWG in respective States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) and (b) Yes,
Sir. The Union Home Minister has convened a meeting
of the Chief Ministers of the States affected by Left wing
Extermist activities, on 31.3.2000 at New Delhi.

White Paper on IS| Activities

1884. SHRI G.S. BASAVARAJ:
SHRI MADHAVRAO SCINDIA:
SHRI SUSHIL KUMAR SHINDE:
SHRI BHIM DAHAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have prepared or
preparing a ‘White Paper' on the role of Pakistan's Inter
Services Intelligence in terrorist activities in India including

that on intrusions by Pakistani Militants and forces in
Kargil;

(b) if so, the facts thereof, and

(c) the time by which it is likely to be laid on the
Table of the House?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c)
Preparation of a White Paper on the role of Pakistan's

Inter-Services Intelligence in terrorist activities in India is
under consideration.

[Translation)]

Vijayi Veer Awas Yojana

1885. SHRI RAJ NARAIN PASSI:
SHRI CHANDRA BHUSHAN SINGH:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) whether a foundation store for the Vijayi Veer
Awas Yojana has been laid;

(b) if so, the details thereof,

(c) the total number of Awas likely to be constructed
under the said Yojana, category-wise alongwith the
expenditure likely to be incurred thereon;

(d) the time by when the Construction is likely to be
completed;

(e) the criteria laid down for the allotment of these
houses;

(f) whether there is a scheme to allot houses to the
dependents of all the martyrs as on date; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI BANDARU
DATTATREYA): (a) and (b) Yes, Sir. The foundation stone
for “Vijayee Veer Awas Yojana” was laid on 25.12.1999.

(c) The DDA propose to construct 414 flats 312 Type
‘A’ (2-bedroom) plus 102 Type ‘B’ (3-bedroom) at Sector
18-A Dwarka, New Delhi under the said “Vijayee Veer
Awas Yojana” at an estimated cost of Rs. 18.86 crores.

(d) The likely time of completion is one year.

(e) Following criteria has been laid down by the DDA
for allotment of these flats:

(i) The applicant must be a permanently disable
soldiers or widow/next of kin/dependent of killea
soldiers involved in ‘Operatior Vijay'. The
permanent disability should be certified by the
concemed. Armed Services Medical Board.

(i) He/she should have completed 18 years of age
as on 30.11.1999.

(i) The applicant should also submit an affidavit
on Rs. 2/- non-judicial stamp paper duly attested
by the 1st Class Magistrate or Notary Public
by affixing Notarial Stamp worth Rs. 3/- as per
the prescribed proforma.

Subsequently on the request of the Ministry of
Defence, it has been decided to extend the Scheme to
all battle casualties including ‘Operation Vijay' w.e.f.
1.5.1999 so that the flats offered in the Scheme could
be utilized in full provided the number of flats already
offered by the DDA is not exceeded.
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(fy No, Sir.

(g) Under the guidelines for out-of-tumn allotment of
. DDA flats, war widows of soldiers of Delhi comicile who
have fallen in indigent conditions inter alia are eligible for
consideration for allotment of DDA flats by the Empowered
Committee consisting of Lt. Governor of Delhi and Urban
Development Minister.

Ambulance Services in Hospitals of Delhi

1886. DR. M.P. JAISWAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the ambulance services provided in the
Government Hospitals of Delhi lacking the necessary
facilities are being misused;

(b) if so, the details thereof; and

(c) the remedial measures to be taken by the
Government to make the ambulance services useful?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI N.T.
SHANMUGAM): (a) The ambulance services provided in
the Central Government Hospitals of Delhi, i.e. (1) Dr.
Ram Manohar Lohia Hospital, (2) Safdarjung Hospital,
and (3) Lady Hardinge Medical College & Associated
Hospitals, are well equipped with trained manpower and
other equipments and medicines to handle common
emergency conditions and are used for patients. The
information in respect of hospitals under the administrative
control of Government of NCT of Delhi is being collected
and will be laid on the Table of the House/Sabha.

(b) and (c) Do not arise in case of Central
Government Hospitals.

[English]
Setting up of Training centres by SAl

1887. SHRI T.T.V. DHINAKARAN: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:
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(a) the number of training centres set up under the
Sports Promotion Schemes by the Sports Authority of
India in the country, location-wise and State-wise;

(b) the number of schools adopted by SAl under the
National Sports Talent Contest Scheme in the country
during the last three years, State-wise; and

(c) the details of facilities provided to the trainees
under the Schemes?

THE MINISTER OF URBAN EMPLOYMENT AND
POVERTY ALLEVIATION AND MINISTER OF YOUTH
AFFAIRS AND SPORTS (S<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>